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The only real departure is in the mat-
. ter of getting up an appellate tribunal.
In respect of that, we have mentioned
in the financial memorandum as to
what would be the flnancial implica-
tions ‘thereof, though the point made
by Shri Kamath is perfectly correct
that the particular clauses in the Bill
which refer to this have not been
mentioned. If it is contended that be-
cause of this the Bill should not be
introduced today, 1T would say that the
House has got the right to condone a
mere irregularity and not an illega-

lity. I would, therefore, request the

House 1o condone that irregularity
and allow the Bill to be introduced. 1f
it is not acceptable. ...

Shri Maurya (Aligarh): Let ug hear
ths "Law Minister.

Mr. Speaker: The first was that a
Bill involving expenditure shall be
accompanied by a financial memoran-
dum which shall invite particular at-
tention to the clauses involving expen-
diture. That has not been done. My
difficulty is that there is no discretion
also left with the Speaker so far as
this provision is concerned. There is
a proviso that in case the clauseg in-
volving expenditure are not printed
in thick type, the Speaker can permit
the Ministrr concerned to bring such
clauses to the notice of the House, But
here it is something else. If the Law
Minister or others can help.... (In-
terruptions). Order, order. I do not
find any escape out of this rule.

Shri Dajl (Indore): Why should
you bhe anxious for escape 7

Mr. Speaker: 1 would request the
Ministar to make up the deficiency
and then bring forward the Bill to-
mMOITow.
Shri Harl Vishng Kamath: Thank
you. ' . -

Shri Tyagi (Dehra Dun): The officer
in charge in the Ministry must be
taken to task. We are ashamed of it.

The Ministyr of Law (Shri G. 8.
RQathak: It is not my Ministry.
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MOTION RE: FIFTY-FIFTH REPORT
OF THE PUBLIC ACCOUNTS
COMMITTEE

Mr, Speaker: Shri Surendranath
Dwigedy hag to move the motion
starding in his name. Jt I may be per
mitted, I may just say a few words im
tt‘;e beginning so far as this is concera-
ed.

This is an extraordinary step that
we have taken because during the last
0 many years gince independence we
have not discussed any report of the
Public Accounts Committee. This is
the first time we are discussing it; 1
am talking of the period since inde-
pendence; in  the pre-independence
days, it might have been discussed.

Shri S. M. Banerjee (Kanpur): We
are much more democratic.

Mr. Speaker: As I said, no report
hag been discussed since independence
My predecessor ag well as myself have
laid down, whenever there was an oc-
casion for it, that the report of the
Public Accounts Commitfee  which
contains so many matters should not
be discussed, but g specific issue over
which there is divergence of opinion
between the Committee and a Minis-
ter can certainly be brought before
the House and discussed. The House
has gol that authority, not that it has-
n't. The aythority is ultimately with
the House and it can discuss, but it
should be confined to a sperific issue,
because if the reports are to be dis-
cussed, they contlain so many things,
the discussion would not be specific,
many members would refer to differ-
ent things apd there would be rather
a ton'used discussion which might not
enable us to come to a definite deci-
sion.

Therefore, in the case of the 55th
Report, T have allowed a discussion
becauge this ig pertaining to a specifie
issue and not to other things. That
arose out of the 50th Report of the
Committee. The 55th Report relates
only to one issue and not to others.
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Therefore, 1 have allowed that to be -

discussed.

The 50th Report of course contains
many other things also, What we are
discussing is the 55th Report. There-
fore, nothing should be brought from
“the 50th Report that is not referred to
in the report we are going to discuss
(Interruptions?., Where the 55th Re-
port makes a reference to the 50th
Report, that can be referred to but
not other things in the 50th Report.

=t ag famd (44%) eI &
ferd ot T ?

Shri Daji (Indore): We can use the
50th Report as we can use any other
report of the Committes,

« Mr, Speaker: It is the 55th Report
we are discussing. It has madg cer-
tain remarks, observationg and com-
ments; complimentary 4r uncompli-
mentary, they are there. The dis-
cussion should be confined to those
observations, accusations or com-
ments of the Committee; no new ac-
cusations, fresh blame or otheér things
should be brought into that. ~

Shri 8, M. Banerjee: What is this?
Kindly explain to us.

it wq femd ;. @R AAeE Awa
& 7 wrar

Mr. Speaker: The most important
thing that I have to bring to the
notice of the House is that the PAC
is a House in miniature. Its deci-

. sions should be respected and itg dig-
nity enhanced. There all parties
work together in team-spirit and no
note of dissent is appended mor
allowed. They work in- the interest

of the nation and of the House on
behalf of the House.
Now, certain substitute motions

have been tabled from both sides. If
these motions and amendments are
allowed, there would be great diver-
fence of opinion and the Report of
the Committee would be criticised;
either they would be complimenting
the Committee or critlcising it, which
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would not be desirable for the future
smooth functioning of the PAC.

Shri Raghunath Singh
Correct.

(Varanasi):

Mr, Speaker: We might take the
conclusions of the Committee ag they
are; the observationg the Committee
have made might he accepted on all
sides, and then what consegquences
should follow may be discussed, ra-
ther than the meritg or the reasoning
of what the' PAC have given. -

Shri Ranga (Chittoor): Therefore,
the 50th Report also comes in.

Shri Nambiar (Tiruchirapalli): I¢
can be upheld.

Mr. Speaker: If at this moment we
go into those details, there would be
divergent views, reasoning, argument
or other things op what the Com-
mittee have done; that would divide
the Members of different parties in
the PAC in future deliberations.
Therefore, that danger also must be
avoided.

In the end, I might make an
appeal, because I have those substi-
tute motions and observations might
be made as the Members want, but
the substitute motions may not
kindly be moved, so that there might
be no divergence of opinion. I would
expect all Members to see to that
because that would be 'a very dan-
gerous precedent if we just now
allow these substitute motiohs to be
moved.

Shri S. M. Banerjee: We fully
appreciate not your ruling but your
advice to us. .

Mr. Speaker: It is no ruling, it is
for the House to decide.

Shri 8. M. Banerjee: I agree that
thig particular report, the 55th
Repost is being discussed in & very
extraordinary manner. Generally the
House never discusses these reports.

About the substitute mo_tiuns 1 to
$ after all, we have not said anything

sbout the report as - such, we have
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simply appreciated their work., In
a substitute motion appreciating the
work of the Public Accounts Com-

. mittee or its Chairman.......

Mr, Speaker: If after my request
and appeal, the House wants....

Some hon. Member: No, no....

Bhri Raghunath Singh: No lu'bm-
tute motion, no amendment.

“stwg fewd: oA AW 7
TR
Mr, Speaker: I think it would be

advisiable for this side also to accept
my advice.

Bhri S. M. Banerjee: Kindly hear
me. My contention is only this. I
tully agree with you that we should
@ot move any substitute motion com-
menting on the report of the Public

Accounts Committee, but what are
.our substitute motions?—that  this
House having considered the reoort,

recommends to the Government that

a commission should be appointed.

But the substitute motion of Shri
* K. C. Pant is:

“This House having considered
the 55th Report of Public Accounts
Committee notes with satisfaction ,
Government's decision to appoint
a high-level committee,...”

We do not know. Tt is anticipatory.
80, T feel-that we shall be failing in
aur duty if, even after discussion, we
eannot recommend to the Govern-
mert that a high powered mmittee
should be appointed.

Mr, Speaker: There is no need to
sake this particular gubstitute motion.
Even coaceding that it may not « be
harmful today, if g precedent is crea-
ted, it would be harmful for the

tuture. Therefore we have to safe-
guard, guard against those con-
tingencies.
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Shri K. C. Pant (Naini Tal): As
you know, one of the substitute
motions stands in my name. I have
listened to you with great attention
and respect. I assure you that I have
no desire to add to your difficulties in
the rather delicate and difficult situa-
tion to which you have referred
yourself. We on this side of: the
House fully share your anxiety to
uphold the prestige of the Public Ac-
counts Commitiee, and I am sure In
fact both sides of the House are united
on this. '

Bince you feel that no subsﬁl!.lw
motion of any kind should be moved,
1 bow to your wisdom and hasten to
offer to withdraw any subslitute
motion, if other substitute motions
are also withdrawn,

This is not a question of petty
party politics. _

Shri Ranga: When you were speak-
ing to us, was he able to prepare the
text already? Are we to understand
that he has known what you were go-

. ing to say, and therefore he has come
prepared with the reply? We do not
understand | this.

Mr. Speaker: Never had I any
idea, This is beside the point.

Shri K. C. Pant; May | bc allewed
w continue?

1 apprr.;:iate the gravity of your re-
marks and the difficulty in which the
House found itseli, and it was in &
spirit of helpfulness that I was mak-
ing the suggestion.

You were also pleased to refer to
she scope of the discussion, and I

would like to assure you on behalf of
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this side ¢f the House that we shall
try to respect both the spirit and the
letter of the confines of the discussion

which you have laid down here.
Thank you.

Shri Harish Chandra Mathur (Ja-
lore): 1 want to limit my ob-
servations only to one point, and that
is about the substitute motions. I

-think he has said that he withdraws.

I think the question of withdrawal
will come only after the motion has
been moved as a matter of fact,

An hon, Member: He has offered.

Shri Harish Chandra Mathur: I
appreciate that., What I venture to
submit is that this parlicular issue
cannot be considered on party lines
at all. - .

Your approach should be as much
acceptable to the Opposition ag to this
side. If it is not acceptable to the
Opposition, there is no use our saying
anything on this particular issue.

‘The Public Accounts Committee is
regarded both by the Opposition as
well as by this side as a body of this
House, representing this House, and it
must be respected. We never want to
create any precedents which will
hazard the functioning of the Public
Accounts Committee in an indcpen-
dent manner. That is the anxiety, and
your observalions, I am sure, came
only out of that anxicty, and if that
anxiety is understood, 1 think the
Opposition as well as this side will be
one on this. This is a point on which
we have gol to be of cne mind.

I think these motions mean that if
at this time we say that we approve
the action- of the Public Accounts
Commiftee, it also implies that some-
times we may not approve of it. What
1 mea™ 1o say is that we should auto-
matically consider, it should be taken
for granted, that whatever has been
said by the Public Accounts Commii-
tee is not in question. Let that thing
be understood.
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Shri 8. M, Banerjee: That is very
clear, .

Shri Harish Chandra Mathur: What-
ever observations are made by the
Public Accounts Committee are not
in question, and therefore let it stay
at that high level. That is exactly
my submission. Let us not say Wwe
approve or disapprove. If we do it
we will be creating difficulties ifor
ourselves. ,

What I am anxious is that if we
bring the Public Accounts Committee
into controversy somehow, that would
be the most dangerous thing, because
this will also reflect and react in a
very dangerous manner . . .

stag femd wiwa wim,
A, /1 "fwa 2l Y sFREE A0F
FETT|I H |

Shri Harish Chandrg Mathur: . ...
on the composition of the Public A=-
counts Commitiee next time, Then
there would be an effort made to see
that the Public Accounis Committee
is packed with such persons who are
controllable, that the Public Accounts
Commillec should also have certain
peuvple from thé Opposition who would
be amenable,

1 think we must maintain that the
Public Accounts Committee is an ab-
solutely independent body, and noth-
ing should be done to that. The Op-
position will lose riothing as a matter
of fact. Mr. Pant wgs withdrawing
his motion, and also others, because
the Public Accounts Committee is not
to be brought into controversy. I
am not concerned with any other
matter except that the Public Accounts
Committee should not be brought into
controversy. Onece we Say we ap-
prove, next time we can say, some-
body can say, we disapprove. ;l"here-
fore, let us consider this; it is nd good
until and unless it is acceptable to
the Members of the Opposition. I do
hope that they have an anxiety to keep
the Public Accounts Committee at the
highest level. I think it is enly in
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that context that we have got to see

that we do not bring the Public Ac-

counts Committee into controversy.

Shri H. N. Mukerjee (Calcutta
Central): I am befuddled by the
sudden expression of fear and anxiety
that Members of this House from
whichever side are perhaps likely to
reflect upon the PAC. There is not
remotest symptom or suggestion in
that direction. On the contrary, what-
cver notices of substitute motions
were given wanted to applaud the
action of the PAC. What I do not
understand i% this. PAC produce
reports which become public  docu-
menis. Normally our practice is that
we do not discuss them. But that
does pot mean to say that we shall
never in future discuss them., And
if we discuss them, God help us if we
have to disapprove something done
by a committee of ourselves, that sort
of thing is never likely to happen as
far as we can foresee. We have a
right to discuss this matter certainly
in this Parliament just as it is the
right of the public to know the reports
presented by the Public Accounts
Committee; it is also something which
we cannot take away. The reports of
the Public Accounts Committee are
before the public, public discussion is
going on in relation to certnin obser-
vations made in the Public’ Accounts
Committee report, beyond which this
discussion is not going to go. Mem-
bers of Parliament are entitled, I
submit, to express themselves and if
in the process of expressing them-
selves they do happen to say ceriain
things which militate against the’
party in power, we should not be
inhibited from doing so and it should
never be misconstrued as a reflection
upon the Public Accounts Committee
which we respe:t at a non-party level. .
We are absolutely unanimous in re-
gard to the position of the Public Ac-
counts Committee. I do not concetve
of any situation wherein the Public
Accounts Committee or the House
wanfed to work in a different way
than the conventions today warrant.
Therefore, without the slightest sug-
gestion of disrespect for the "Publle
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Accounts’ Committee, this House can
discuss the Public Accounts Commit-
ter report which also is a public
document communicated to the coun-
try about which ediigrials continue
to be written in the newspapers and
about which this House is going to
have dissussion, Just starting a kind
of scare about something which might
or might not be said from one side or
the other, we are inhibiting ourselves
in a manner which appears to be par-
ticularly confounding. Merely by
rientioning something we are raising
‘some suspizions. When we saw Mr.
Fant reading out of some typed script
or something like that, naturally we
thought that the thing was not quite
as simple as it appeared to be. I am
sorry to say so; normally we do not
huve the slightest intention of saying
tisis . . . (Interruptions.)

Shri Bhagwat Jha Azad (Bhagal-
pur): The typed script is mostly
from that side; not from this side.

Shri H. N. Mukerjee: There wos
this rigmarvle about the Public Ac-
counts Commitiee being a wonderful
instrument. We know it is a wonder-
ful instrument; we cherish the Public
Accounts Committee; none of us ever
hinted a word or a suggestion in re-
gard to the Public Accounts Commit-
tee to bring it into disrepute. On the
contrary we have congratulated the
Publiz Accounts Comnmittee for having
enabled the House and the country to
“huve knowledge in regard to certain
goings on. If those goings on are not
ta be discussed . . . (Interruptions.)

— Mr. Speaker: Mr. Dwivedy may
move his motion; I do nat allow any
further speeches . . . (Interruptions.)

Shri Khadilkar (Khed): I want
to make an observation as this is &
matter of procedure. As you said.
rightly, after freedom for the first time
the Public Accounts Committee Te-
port is being discussed. There is no
provision laid down for discussion, It
¥ ol an ordinary motion. ‘When
there is no procedure, we refer back
1) the British parliamentary practice.
There when the Public Accounts Com-
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mittee report is brought before the
House, usually the motion is moved
by the Chairman and the Finance
Minister replies to the debate, Here
unfortunately, the Opposition Mem-
bers had given this motion and se
naturally there are fears ... (Inter-
ruptions.) that a slant will be given
to the discussion. What Prof. Muker-
jee has said is very good so far as it
goes but will the law or relevancy be
adhered to in practice? You were
good enough to lay down a very
healthy practice and procedure for
future guidance and we should fol-
low that . ..

Shri Ramanathan Cheliiar (Karur):
On a point of order.

Mr, Bpeaker: No point of order
arises now.
Shri Ramanathan Chettiar: The

hon., Member is under a misappre-
hension. In the House of Commons
the chairman of the Public Accounts
Committee is the leader of the Oppo-
sition, or 8 Member of the Opposition.

Shri Khadilkar: So, Sir, it is the
responsibility of every Mcmber of
the House. The main observations
and conclusions are before the House.
No partisan attitude should be brought
in, Whatever observations, they must
be detached and objective. I would
also appeal that the reply must come
from the Finance Minisler because it
would be a healthy practice,

Shri A. C. Guha (Barasat): Sir, I

.have not been able to follow clearly

the direction you have given to this
House regarding the  substitute
motions. There are five motions. If
they are introdured or moved, the
House would vote on them; if one of
them is to be accepted the others
would be rejected and so it will be
creating a very bad precedent. The
decision of the Chair should be that
there should be no substantive or
substitute motion; the only motion
should be that the Publi- Accounts
Committee Report should be discuss-
ed. That is the procedure followed
in UK. In very special circumstances,
we have taken up this discussion. I
beg aof you, Sir, not to allow any sub-
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Alitule motions to be moved as this
would mean voting and that the House
would be divided on the merits or
demerits of the Public Accounts Com-
mrittee report. This would hamper
the working of the Public Accounts
Committee and the Estimates Com-
nittee.

Dr. M. 8. Aney (Mugpw): You
have made certain preliminary re-
inarks and then said that the House
should decide whether the motions
thould be considered or mot. I want
you lo ascertain the sense of the
liouse whether the motions should be
discussed or not and at that stage,
you may announce that there should
e no substitute motion at all,

The Minister of Pariiamentary
Affairs and Communicaiivas - (Rbri
Satya Narayan Sinha): If 1 can make
an appeal to you and to the House
after all that has fallen from the lips
of my friends, T may say this. In the
House of Commons, whenever the
FPublic' Accounts Committee motlon is
discussed, no substitute motion is al-
lowed; thet is my information. In
this case, I would appeal to you there-
fore either to give a ruling straight-
away whether a substitute motion
should be allowed; if you are not in
a position to do so, we request you
to leave it to the House, because we
do not want to create a bad precedent
which may not: be desirable for the
future of democracy in this country.

st oy femc : w7 ot wfe @
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Shri Hari Vishwn Eamath (Hoshrr.-
gabad): I thought he wanted to be
helpful but the statement made by
the Leader of the House is certainly
not so. Now, Sir, we realise that the
advice given by you to the Hdase is
motivated by the highest considera-
tions for upholding and promoting the
status, dignity and prestige of the
Public Accounts Committee and you
rightly said it is the House itself in
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miniature, I do hope that the action
the House will take today will not in
iiny case be comfidered as a precedent
tor the future and every issue, whe-
ther it is about the Public Accounts
Committee or the Estimates Commit-
lee or any other Committee, will be
judged on its own merits. That is
aumber one,

My next point is this. As a matter
»f fact, we were also impelled by the
same consideration when we gave
notice of the substitute motion—ail of
us. I have said in my substitute
motion that “This House places on
record its appreciation of the service
rendered by the Committee in the
national interest, and to maintain the
highest standards of integrity in ad-
ministration”. I have suggested in
thiat substitute motion that a Com-
mission of Inquiry be appointed.
That is all that | have said, You
might perhaps take objection to the
latter part of this motion But may
I plead with you and reguest you to
consider whether it is not a fact that
large numbers of people outside, the
public, have reason to believe today
that the strong recommendations
made by the Public Accounts Com-
mittee in its 50th Report, which will
not be discussed today, 4re sought to
be ignored by the Government, by
the party in power. Let us have an
assurance on that point that the Gov-
ernment accept the recommendations
made by the Public Accounts Com-
mittee, and let the Government, ap-
point a high-level enquiry body to
enquire into the whole sordid deal
(In-
terruption). The 55th report does not
mention any inquiry. Let the Min-
ister make a statement that he ac-
cept the 50th report. (Interruption).

Mr, Bpeaker: Order, order. I am
not going to say whether this substi-
tute motion should be allowed or not.
I will leave it to the House; let the
House decide what it likes to do.

Several hon. Members rose—
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Mr. Speaker: Order, order., Let
Shri Surendranath Dwivedy move his
moticn.

Shri Hari Vishnm Kamath: Let
tlie Minister make a statement.

Shri Surendranath Dwivedy (Ken-
drapara): When he makes a state-
went on the basis of the report of the
Public Accounts Commitiee—the 50th
Report—we will  discuss  that  also
h:re. You cannot ban us from dis-
cussing that and you cannot say that
we should fot refer to that. (Inter-
ruption). '

Mr, Speaker: One Member of the
party holds that view and another
Member. . (Interruption).

Shri Hari Vishnu Kamath: I never
said; let them say it
{Interruption).

Shri Harish Chandra Mathur: There
scems 1o be a misunderstanding. I
should like to say that in this very
House on the 12th, it has been stated
in terms of the requirements of the
5Mh report the Government has al-
ready decided to appoint a Comimit-~
tee. It has been stated. It has been
stated by Shri T. X1, Singh on the 12th,
and further ‘it was clarified by the
Speaker. (Interruption). Will you
permit me to clarify the position,
Sir? We dg not want to scuttle any
motions and procedures. They have
already promised an enguiry. What
m® the type of enquiry? May I point
oul that in the 50th report they have
sugpgested that there should be a judge,
tha! fhere should be a representative
of the Comptroller and Auditor-
General and the Chairman of the
UPSC. It is all there. The question
does not arise at all.
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Mr, Speaker: Let him move his
motion and we shall sée the point as
it arises.

Shri Swrendranath Dwivedy: [ beg
to move:

“That the Fifty-fifth Report of
" the Public Accounts Committee on
the statement made on the 1B8th
May, 1966, in the House by the
Minister of Food, Agriculture,
Community Development and Co-
operation relating to parg 4.128
-of the Fiftieth Report of the said
Committee, presenteq to the
House on the 5th August, 10968,
be taken into consideration”

Sir, 1 do not want to go into the
question gbout the advisability of this
discussion, but in the beginning, I
want to make it very clear that al-
though not after Independence but
before Independence, in the y=ar 1944,
there was not only a discussion of the
PAC report in thée" then Central
Legislative Assembly, anq an amend-
ment was also gccepted.

In this motion, about this parti-
cular matter, I want to draw the
atlention of the House to a pre-
Independence massage given by our
President. The President stated:

“We are not willing or able to
take action against anti-social
elements. An honest and firm
Government should be energetic
in the matter of putting down
corruption. It should try to re-
move deceit, ang falsehood, in-
trigue and pusillanimity.” -

It you go into the details connected
with subject-matter of the discussion
today, you will be convirced and
anybody in this House will also be
convinceq that it is nothing . but
deceit, falsehood, intrigue .and cor-
ruptiony at the highest level ang it
also shows how anti-social elements
in this country have spread  their
tentacles even over the administra-
tive apparatus gnd how, with the
active help, assistance and collabora-
tion of Ministers, Secretaries and
efficers, they are chénging the polloy
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of this Government gccording to their
convenience. When I say this and
while discussing this motion, I glso
agree with you and other friends that
we are pot discussing this to malign
anybody; iy i3 not an indictment
against the Government. This is be-
ing discussed for upholding the very
right of this Parliament.

What has been the Government's
attitude to the PAC reports? It is
very well known to you that there
are several reports, pointing out
lapses ang irregularities on a number
of occasions, but the Government has3
not taken any serious notice of them.
1 think that when we are discussing
this, I must repeat, as you have
rightly said, that the PAC after all
is a miniature Parliament ang its
decision should be binding on the
Government because it is a decision
of the House. To go or not to accept
its decision is flouting the decision of
the House itself.

You know very well how in the
1950s, there was the Jeep scandal
story and how many times the PAC
came out with jts report in which
Shri T. N. Singh played a very active
part. Ultimately, what happened? The
Government closeq the matter. They
anhounceq on 30th September, 1955
that the matter is closed. The princi-
pal person concerned was - shielded
and he was appointed as Minister on
3rd February, 1956. He had to g0
for other reasong later, but this
person was shielded from the very
beginning. This was in 1856, and
now after 10 years we gre discussinlg
an affair which. according to me, is
a sordig deal. If one has the time to
scrutinise and see the entire thing,
one would .find that the Sirajuddin
affair or the Mundhra affair pgles in-
to insignificance. Given time T shall
be able to prove angd show to this
House how through the patronage of
some dishonest political leaders, not
only Aminchand Pyarelal group of
frms have amassed vast wealth and
property but huridreds and crores of
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Government money -have been
squandered ang looted. It is nothing
but daylight, legalised, robbery of
public money and property.

I am pet going into the other de-
tails, but one matter is already in the
news; the question of appointment of
an inquiry, etc. In this connection,
I would like to know whether this
enquiry will also include the conduct
of the Minister of Fooq and Agri-
culture wha is involved in the 50th
report as well. But so far as I am
concerned, I feel that the report of
the PAC so far s this particular
Minister is concerned, is- full and
complete. Whatever he has to say
in defence he has placed before the
PAC and before the House, and the
PAC has {aken a very unusual step
of hearing him glso. The PAC has
come out with its report. It has not
believed his story. The PAC has not
accepted his arguments ang the PAC
has saig that they will not' modify
their earlier recommendation.

Now, T would like this Government
to tell us, why this gouble standard,
if a Central Minister is involved in
this affair? You know very well
that once there wus a gefinite allega-
tion, and the Auditor-General came-
out with the Audit Report, that two
Ministers—the Chief  Minister of
Orissa and gnother— have made a
trade of Rs. 2 crores. It was Pandit
Jawaharlal Nehru who said that this
wil] go to the PAC and the PAC is
a supreme body. ’

Shri Tyui:l Hdw is this relevani
here? (Interruption).

. .

Shri Surendranath Dwivedy: Un-
necessary interruptions shoulgq not be
made,

Mr, Speaker: Order, order.

Shri M. L. Dwivedi (Hamirpur):
Only relevant matters should be dis-
cussed now.

Mr, Speaker: 1 would request hon.
members to conflne themselves today
to those things that are here. But
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the other side also should not object,
because in regard to those things that
have already been brought on the
floor of the House and are on record
how can T shut them out?

Shri Bhagwat Jha Aszad: On a point
of order. Sir. Yoy have said in the
beginning of the debate that only
whatever is mentioned in the 55th
report will be referred to and no
further allegations will be made. That
is on record. (Interruptions).

s Wi (g ) - wewa wEEa,
fafaar oc Jze7 a1 =1 T 7
Shri Bhagwat Jha Azad: I want

fo be heard. If they 4o not went to
hear me, 1 will pot hear them. (In-
terruptions). If I am not allowed to

speak, Mr. Dwivedy glso will not be
allowed to speak.

ot Wi oW =31, A
HIFE AGZFATTAIE 7 (Interruptions)
Mr. Speaker: One member at a

time. When he is speaking, otlrers

should hear him. That is all {hat has
been said.

Shri Tridib Kumar - Chaudhurl
(Berhampur); Mr. Azad has said
“that Shri Dwivedy will not be allow-
eq to speak......

Shri Bhagwat Jha Azad: If T am not
allowed to speak.

Shri Tridib Kumar Chaudhuri: Is
he the arbiter of the House to decide
that?  (Interruptions).

s TRTAAY (47AT)
g wofer wCF #7 4ar AT & 7 A
1 F& 8, 39 I faawe S
fFaT FMTT 1 (Interruptions),

Mr. Speaker: Everyone shall sit
down. Swamiji alsp should sit down.

o R I I E A o
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st ORWMOTT : 55 aq] ey
57

oY T BT WTHE © AW &
fasma gt ? * *

s TR AR (Interruption)

Mr, Speaker: 1 would not allow
such language to be used here. Those
members are not fit to remain here
who use such language. The Housé
should take specia]l notice .that the
level is deteriorating every day. Cer-

,tain things have been said. Members

degrade themselves agnd degrade the
House gs well. Such members are
not fit to remain as members of the
House, whg use such language.

Shri J, B. Kripalani (Amroha):
May 1 submit to both sides lhat_ they
might be hearq patiently gnd there
shoulg be po interference except by
you in the speech of any member?

st Go Ao faarr  (asien)
A T q14E TIF AE, §T | SOHT AT
S ** g% wgr & s ag fomy
97 TFAr 7 39 w1 oMgw w7 fEar
w0

Mr. Speaker: I am not hearing

‘any points of order. There are no

points of order; they are only obst-

ructing the proceedings. (Interrup-
tions).
Shri Bhagwat Jha Azad: If hz2 has

used the word ** I do not raise it as
a point of order. Let it b2 on the
record and let the country know what
type of members gre there.

ot #d gy W@ frare gv TR W
qTAATT awe ¥ wRr P ww g
77 WEY 5T & fAr qare § f®
FeEia & wer A2 & =7AY S A S
F2A A TN, HILT T & A5E I A
"y, WiAATE s A arr FO*

**Expunged as ordered by the Chair vide col. 6995.
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# wm oW w7 wFaT Z | AT FEEe
TdrE 42 gu & Wy 37 & g Hifaw |
# 5gn 2 .

Shri Bhagwat Jha Abad: He is
absolutely wrong.
cannot say this word.

ft serware et (faeEti)

Werd WEIey, W1 ETMIH qg 9T
faa @ & =g 37 & foerd =) 2w
Hifow fF I A o #r 9eR ¥
oz Aae fam & 0* * o
T T o X ¥ wex w3 ¥

Shri Bhagwat Jha Aszad: If it is on
record that I have said** I am not fit
to be here, I have not said it. I can
never say it. (Interruptions),

WeTR WEAT WL 48 F@ T
&, a1 ag Wi AR 7 ATIaT WY ATY-
wifgg &1 Hfrwre 1 agm Wy
wez g, A7 % 2w Frwe

S8hri Bhagwat Jha Azad: My point
of order is....

At aq fomd © wradm am w
qTdz ATE WET a4 § 7 ag few am
&1 e are w3 ¥ 7

Shri Bhagwat Jha Azad: Mr. Limaye
has stood up hundreds of times on
ponts of order and you have over-
ruled him always. He should not
grudge if once I stand up. {’!ﬂ W

f’mw: EE daT T

I) In the beginning you have
said that his House is discussing, the
55th report and no further akiegations
-should be added to what has
mentioned in the report. Now Mr.
Dwivedy hag said that it is p fraud
and =o many other words that I can-

1 never said it. I

been.
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not remember. You can see the re-
cord. Are these words and allega-
tions mentioned in the 55th report?
Why are these personal allegations
made when there is no mention about
them in the reports? Is he not going
beyond that?

Mr. Speaker: So far as the point
of order is concerned, I do not think
I need interfere a! this momenti. be-
cause in regard to the words he has
used, he draws those conclusions from
the observations that have been made.

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): No....

Mr, Speaker: [ said, he is drawing
those inferences. 1 did not say that
the PAC has used those words or
drawn those inferences. The PAC has
made certain observations and he
draws those inferences, 1 would ap-
peal to the member who is on his legs
that he should not go beyond the
scope of the dlscussmn, ag I have al- .
ready held.

Shri A, C. Guha: There is a dan-
ger. If he can draw those conclusions,
other members can draw other con-
clusions also that would mean divid-
ing the House on the P.A.C. report.
My objection is not on the contents of
the motion but on principle. (Inter-
ruptions).

Shri Satya Narayan Sinha: If you
permit me, Sir, Mr. Kamath also had
made some reference gbout this en-
quiry and my friend who has just....

$hri Surendranath Dwivedy: Is he’
intervening or what?*

Mr. Speaker: At this stage, the
Leader of the House wants to say
something about what is happening..

Shri Surendranath Dwivedy: In the
middle of my speech, he cannot say
anything. After I finish, he might
say. How can this be allowed, unless
it is a point of order?

**Expunged as ordered by

the Chair See also col. 6994.



6097 P.AC's
Mr. Speaker: Then he might con-

tinue. He would kindly corfine him-

self to the issues that are involved.

Shri Surendranath Dwivedy:
entirely relevant to the issues.

T am

Mr. Speaker: Please do not go out
of the issues involved.

Shri Surendranath Dwivedy: I do
not go out, We must give the highest
regard to the recommendations of the
PAC. Once we adop! this principle,
whatever may be the recommenda-
tions anywhere else, if the PAC has
finally taken g decision, that will be
binding. In this matter, the PAC has
made some recommendations about a
particular Minister, which we are now
discussing. Since the PAC's decision
is of such importance, we must have
the same standard applicable in all
cases. Therefore, after the PAC has
given its 55th report, there is no rea-
son to refer it to any other body. The
only thing I am concerned with it, it
must be accepled and the recommen-
dations must be implemented.

After reading the PAC report, 1
have come to the conclusion that the
particular Minis*er has shown utter
irresponsibility and indiscretion and
has made an attempt to evade, con-
fuse and mislead. It is very clear. 1
will not go further.

1 will orfly quote what you had to
say while rejecting the _privilege
motion:

“The whole affair, of course is
an unfortunate episode. That I
must admit in the very beginn-
ing. There have been errors com-
mitted. Lapses have occurred and
80 much of confusion is there that
one regrets gll that has happened.
But T have not to decide whether
the Minister should resign. That
is for the Minister to decide or
for the Prime Minister.”

Mr. Speaker: There was a demand
in the notice that the Minister should
resign.
1440(ai) LS—T
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Shri Surendranath Dwivedy: He
has tried to confuse the House very
much, as corroborated by what you
have said. After this preliminary re-
murk, any self-respecting person
would have resigned and the Govern-
ment should not have tolerated him
even for a moment.

Mr. Speaker: 1 was only referring
to the notice that had been given and
the demand made in*that notice.

s mg femy ot foard o
AT AT THT FT IeAE TT IE
g1 fBT mag7ra #4%

s mgieT : F g A g

Shri Surendranath Dwivedy: Sir,
let me go on. It is being argued that
there is no pecuniary benefit, there
is no male fide intention, after all it
is an error of judgment. | want 1o
point out to you, Sir, and to the

. House, even if there is no mala fide

intention, even if it is an error of
judgment on the part of the Minis-
ter, it is a case of irresponmsibilify, it
is a mistake of a high order, He
cannot afford to be irresponsible as
any other citizen. I will quote,
Justice Chagla, not Minister Chagla,
as he was then:

“If the transaction is improper
and unjustified, the constitutional
responsibility is that of the
Minister.”

He further says emphatically:

“The Minister must take full
responsibility for the acts of his
subordinates. He cannot be per-
mitted to say that his subordinates
did not reflect his policy or acted
corary to his wishes and direc-
ﬁm'ﬂ

In this case, the Public Accounts
Commitiee, after hearing Shri Sub.
ramaniam, has neither gaid that this
is proper mor justifiable.
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Another argument that is advan-
ced js, after all, can a Minister not use
his discretion? It is argued that he
has dome it in his direction, It 1s
asked, can he not modify the order
in his discretion? I accept that a
Minister can modify an order, and he
has done it on his ministerial discre-
tion. But any meodification of such
an oredr must be acceptable to fair-
minded people as just and proper.
It is not only that justice must be
done, as Justice Das put it in the Das
Commission Report, but justice must
appear to have been done. In this
case, I feel it is a blunder, it is an
indiscretion, it is a case of discretion
used wrongly, and the Minister con-
cerned has po business to continue in
his office.

1 will quote one ingtance—I do
not want to go into the details. My
hon. friends may remember the case
of Mr. John Belcher, a junior minis-
ter in the British Cabinet when Mr.
Atlee was the Prime  Minister 1n
1948, He was having a junior post
in the Boarg of Trade. Because uf
his association with unsocial elements
he had to pay the price. His wife
got 3 sewing machine from a concern
which was connected with the Board
of Trade. Minutes gfter the allega-
tion was made in the Press, the
whole machinery of the British Gov=
ernment went into action, tribunals
were appointed and the Minister im-
mediately resigned although  there
was no report of the Tribuna] that
he was ip any way concerned with
that firm or anything wrong was done.
Wer must have some precedent, some
tradition in this country.

The Minister says “I have 5 clear
conscience, I am pot going to resign”.
Probably, that day, when he eigned
this order, his conscience had clear-
ed out and no conscience was left in
him. as I shall presently point out.
Why did the Minister, it s con-
ecience was sp clear, take so much of
the time of the House, waste so much
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time of the House, on the 17th and
also~on the 18th. when he made Mms
statement? He could have very
clearly stated the entire position. Why
did we again refer it back to the Pub-
lic Accounts Committee and put them
in an embarrassing position? So far
as the Minister is concerned, the
Minister has not told the truth. He
has admitted it earlier. In his evi=
dence—] do not know whether I have
the time 1o go into all this, but it
wil] not be denied because it is here

‘1n the evidence—he has stated when

he passed the order he did not know
about this firm, whereas there is a
statement in which he says that he
know about this firm when he passed
this order in 1862, There were many
things known about this firm and even
in this House il had been raised seve-
ral times. Even ip the Eleventh and
Twenty-Fourth Reports of the Public
Accounts Committee, they have come
out with strictures against this parti-
cular firm and what the Iron and Steel
Controller and the Ministry concerned
have done. In this House, in 1958,
we discussed the report of the Esti-
mates Committee, showing how the
Hindustan Steel Limited, the Iron
and Steel Controller gng the Govern- ~
ment are involved in these affairs,
how these shady transactions are

, going on. All these things were

known.

In his evidence, when he was asked
when Mr. Jit Paul went to him whe-
ther there was any other person, his
answer was: “I do not remember™.
When he was gsked: “Was ji your
first meeting?” he replied: ‘Yes. I
think so”. These are his words. I
am quoting from the evidence. If
thai is g0, why was he hiding the
facts. If he had mentioned this in
the House, then . the entire truth
would have come-: out. The fact re-
mains, that that was pot the first
time when Mr. Jit Paul met him. He
rag met him three or four times
before. I maintain that he had met
him three or four times regarding
these matters of import and export of
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Here_ is a letter—if
vou will permit me, I shall place it
on the Table of the  House—written
by Shri Jit Paul. This is from 13,
Alipore Road, Calcutta, 27, gated 25th
January, 1863. It says:

iron and steel.

“Dear Shrl Subramaniam ji,

I take this opportunity to
express my gratitude to you for
very kindly sparing your time...”

Mr, Speaker: Is it the griginal or a
copy?

Shri Sorendranath Dwivedy: T+ is
a copy. I certify it to be a true copy
of the original. It says:

“I take this opportunity to ex-
press my grahtude to you for
very kmd[y sparing .your time
and granting me a gecond jnter-

view on Monday...... " Interrup.

tions).

Let it be genied. This is a copy.
I cannot get the original. 1 will cer-

tify it to be guthentic.

Mr. Speaker: He will have to cer-
tity, according to my earlier deci-
sion, that he has seen the original
himself and certify that it is 5 copy
of that original that he has seen.

Shri Surendranath Dwivedy: 1 - il
certify that angq place it on the Table
of the House,

[Placed in Library,
6806/66]

Shri Tyagi: Be sure thal it is g tiue
copy of the original.

..5hri Surendranath Dwivedy: Shii
Tyagi must know that T have not said
a word in this House which is not
vorroborated by facts later on. What
I am gaying is this. This letter is
dated 25th January, 1963 wherein
_he says:

See No. LT-

“I take this opportunity to ex-
press my gratitude to you for
very kindly sparing your time
and granting me a second in=
terview on Monday, the 3lst
December, 1862, to explain our
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position in the matter of our
claim againdt Messrs. Hindustan
Steel Limited vis-a-vis........ Jit

Paul”.

Therefore, he has met him several
times. He knew about this all this
time. The Minister has devoted more
than a page in his evidence {o say:

“After all, I grant interview to
anybody who comes to me. When-
ever one comes to me, how cah
I refuse ap interview?”

I have here telegrams ang letters to
show how a retired IPS gentleman
working in the Hindustan Steel, who
wanted to see him during this period,
was sending telegrams after tele-
grams seeking ap interview with him
and till 1864 he was not given time
to meet him. But this particular
gentleman, Jit Paul comeg up sudden-
ly and over-night he has been granted
an interview, overnight the order was
changed and all that happened.
Therefore, it raises suspicion in the
mind of everybody.

Now, I will proceed furlther. The
Minister himself has admitted in his
evidence that repeated letters, at
least twice, were sent by the Iron
and Steel Controller. They did not
carrv out his orders of 28th June,
1963 and the Iron ang Stee] Control-
ler sent repeated enquiries. In the
same contexl, when he wag cross-
examined by the Public Accounts
Committee he himself has gaid:
“Even now I could not say that it is
free from suspicion”. This js when
he wanted to amend the orders. He
savs: “it is not free from suspicion”.
The question arises, jf he hag sus-
pected this. if suspicion arose in his
mind, did he enquire about it before
ne passed the orders? Dig it arise
in his mind that since the matter was

of a suspicioud nature, he should
hol® an enquiry? Did he holg sn
enquiry into this matter? Did he

suspend the two officers involveq in
this? Who were the Steel Control-
iers? They were Shri Bam and Shrt
Baneriee, whose Ietters are lhere ln
this Publie A C
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Report. They were hand-in-glove
with this firm.

About the Iron and Steel Control-
ler's Office this is what the Public
Accounts Committee has said:

“It seems that the parties took
the office of the Iron and Steel
Controller for granteq to jssue
them any licence whenever they
required ete, etc.”

Knowing fully well and these things,
what was the Minister doing? The
Minister has said.

“T knew something aboul this
firm, and therefore my general
attempt was to see that some
discipline was restored in the
ron angd steel trade.” ’

1 do not want to go into those things.
Again, e gdmits in the course of his
evidence that there was a file in the
Ministry concerning Messrs. Amin-
chand Pyarelal. After knowing this,
how could he pass this order? There-
fore, what can he say? So, he says
that it was just to give a chance to
somebody, there was po consideration.

14 hrs,

I will again quote Justice Chagla.
1 am making a distinction between
Justice Chagla and Minister Chagla.
Justice Chagla said in the Mundhra
affairs: .

“there was some driving force
behind this drama and the Minis-
ter says thay; he did mnot supply
that force.”

‘What was the griving force which
arove the Food Minister to pass an
order within 48 hours, which is
quite unusual? I, therefore, ask=him
to clarify whether before passing this
order there was any telephone talk
by him with any other Minister about
this particulay firm. Since this frm
is in Jullundur and his predecessor
‘was from Jullundur...
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Shri D. C. Sharma (Gurdaspur):
Sir, he is bringing in other Ministers.

Shri Burendranath Dwivedy:
did he talk to him to know the ante-
cedents, the past antecedenis of this
firm before revising his grder? That
woulg be the proper thing to do.
Probably, Shri Subramaniam has done
that with honest inténtions. I would
like to know from him whether bet-
ween these dates—and these dales
are very important—28th June and
22ng July, specially between 19th
July and 22nd July, he recollects
having hag any telephone talk with
Shri Swaran Singh, nis predecessor,
and whether this interview was ar-
ranged through Shri Swarap Singh.

Shri D. C. Sharma:’ Sir, the name
of another Ministey is brought in.

Mr, Speaker: So far as | huve becn
able to understand, the yeference to
Shri Swaran Singh has nog been in 2
critical gense so far. He was simply
saying that since Shri Swaran Singh
came from Jullundur, where the firm
was situated, whether any enquiries
were made of him.

Shri D. C, Sharma: What does it
matter jf he belongs to Jullundur.
There are many others who belong to
Jullundur.

Mr. Speaker: He is only saying
that the Minister coulg have enquir-
ed from his predecessor whether he
knew this firm and what sort of firm
it was.

Shri Surendranath Dwivedy. To
allay the suspicions of Professor
Sharma I would further say that Shri
Swaran Singh comes from Jullundur;
this firm is also from Jullundur.
Since 1952 the reputation, influence,
name and fame of these two, Shri
Swaran Singh and this particular
firm, attained not only country-wide
but international fame as well, and
there must be reasons behing it. It

must be known as to how it has hap-

pened.
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Shri D. C. Sharma: The hon. Mem-
bBer is over-stepping his limits,

Mr, Speaker: I also feel that the
hon. Member is-over-stepping his
limits. 1 would not allow the names
of other Ministers to be brought in.
This is beyond the scope of this dis-
cussion. 1 would not allow that
Now, impliedly he ig saying that Shri
Swaran Singh has a hand in it

Shri Surendranath Dwivedy: If any-
body challenges, I can prove it.

Mr. Speaker: No, I would not allow
anything to be brought in here which
implicates Shri Swaran Singh.

Shri D, C. Sharma: What does he
mean by Shri Swaran Singh's name
and fame?

Mr. Speaker: I too agree with Shri
Sharma that the hon. Member has
over-stepped his limits. This name
should not be brought in.

Shri Surendranath Dwivedy: Shri
Subramaniam hag slated in his slate-
ment that all this happened in bet-

ween 1957 and 1960 and that he came.

in April 1962. Now, when he passed
this prder, may I enquire of him whe-
ther it occurred to him {o enquire
whether within these years, 1957—1960,
out of court, out of all limitations,
two licences or permits, one for Rs. 24
crores for stainless steel and another
for Rs. 1'10 crores were issued to
Messrs. Aminchand Pyarelal and
Messrs. Romkrishen Kulwant Rai?
Ordinarily when permils are given by
the Iron and Steel Controller the re-
port is not sent to the Minisiry. All
and sundry need not go to the Ministry.
But these parties were getting so
much by the grant of these licences,
egpecially for stainless steel which
was so scarce and on which one could
made crores of rupees is it not a
fact that the Iron and Steel Con-
troller sent this file to the Minister
saying “I am sending the file, as the

Minister desires” and the Private
Secretary wrote in the file “The
Minister has seen; thank you"? Was.

it there or not, T would like to know.
Did it occur to him that when such
commitments were there, not during
his tenure but during the tenure of
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his predecessor, he should take steps

to find out the position?

Shri D. C. Sharma: So what?

Shri Surendranath Dwivedy:
are you so touchy?

Mr. Speaker: The hon. Member has
taken 30 minutes. He should now
conclude.

Shri Snrapdrmth Dwivedy: So
much of time was taken up by the-
interruptions.

Mr. Speaker: It is part of the game.

Shri Surendranath Dwivedy: If you

rule like that, no discussion can take
place.

Shri Ranga: There were disturb-
ances on which so mueh time was
taken.

Why

Shri Surendranath Dwivedy:
have to challenge his honesty,
have to attribute any motlives, if we
have to say that he has done some-
thing improper or unjustified, we must
place certain facls before the House.
So, I am asking, between 16th Nov.
1962 and 23rd July was there any
communication from the any higher-
up to him. Was there any communi-
cation from the ex-Chief Minister of
Punjab Sardar Pratap Singh Kairon,
to the Minister regarding this affair?
Is it not a fact, I now put it to him,
that he issued a DO Letter No. NE-
Ind.7(24)/60, da.ed 28th March, 1963
in connection with the grant of im-
port licences to Messrs. Aminchand
Pyarelal group of industries? He
wrote this letter and it has appeared
in the correspondence that has been
published ag between this Minister
and Sardar Pratap Singh Kairon, ex-
Chief Minister of Puniab. What I want
to say is this, This particular firm and
this particular matter figured very
prominently in the Das Commission
Report. I have that report with me.
It ws made out by the petitioners
before the Das Commission that one
of the allegations against Sardar
Pratap Singh Kairon was that through
the help and asistance of this parti-
cular firm, by giving them licences’
and permits worth hundreds of croreg
of rupees, which were sold in the

If we
it we
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blackmarket, he made money. This
letter has been found in the ocorres-
pondence that has passed between the
Stee] Minister and Sardar Pratap
Singh Kairon.

It is very clear that some higher
jnfluence has worked on ihe Minister
and, therefore, he has been obliged to
change this order. This is a fact which
can never be denied in the face of
facts that we have in our possession.

Then a specious argument was put
forward that a sinner wili also have
a future. He has mentioned in his
evidence that every sinner should also
have a future. If the sinner should
have future then the Minister who has
sinned must go; there is no other
aMernative.

1 would like to say that he made
the plea that because he wanted some
industries to grow, {herefore, he re-
laxed the order to enable them to put
up some industries. That is a big
hoax which, 1 am sure, other Members
will show by their arguments. I am
not going into the details.

ot w3 fomd : 7 @ fAAR @
FTRAR G |

Shri Surendranath Dwivedy: 1 will
again appeal to you, 10 the House and
to the judicial sense of Justice Chagla
what he has said in the Mundhra in-
quiry. This matter ig no less than
what happened in the Mundhra case—
the same considerations, the same rea-

sons, the same facts, the same impro-
priety and the same irresponsibility.

Shri D. C. Sharma: But Feroze
Gandhi is not here.

shri Surendranath Dwivedy: Justice
Chagla there referred to the other as-
pect of the transaction which raises
serious doubta as to its propriety and
the haste with which it was effected.”
Thie is very mppropriately the case
here, the haste in which it was done.
Between 20th and 22nd of July, the
game night the order was passed and
the Secretary goes on writing although
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the order passed on the 28th June
actually was not issued till 3lst July
and the Minister did not bothep even
for a moméht whether his order had
been carried out, whether that had
been issued or not.

Therefore, whatever the Public Ae-
counts Committee might have said re-
garding the Minister that it is still
obscure, 1 think, so far as I am con-
cerned, the House will agree that the
obscurity now goes. It has come to
light why this was done. These facls
were not placed before the Public Ac-
counts Committee.

You do mot permit me to speak
aboul. the other things. I have much
material and 1 have on time; but I
want to make it clear to you and to
the House in the interest of this nalion,
that 1 have in my possession many
facts implicating ministers, secrelaries
and officers regarding a firm which, I
maintain, has made hundreds of cro-
res or more. 'There is a company,
Ironside Limited, UK. biggest buyers
of manganese and iron ore, and it will
be worth while to refer all letters that
the Reserve Bank has with them to
the Bank of England to find out what
a fraud has been committeed by this
particular company. So far as that is
concerned, recently in a case it has

‘been shown, in the Bengal Co-opera-

tive Private Limited. controlled by
one Onkar Jajoria. He has written a
letter o George Cohen and Company,
bigmest firm in UK. This has been
detected how this country’s money
was taken away by the firms and the
country was cheated. The matler is
under inquiry. Likewise, I would like
that this should be inguired into so
that the whole thing would be un-
earthed as to who were responsible.
There is no doubt, the entire ministry,
as T hove said, and the officials are
responsible for this.

So far as the Minister is concerned,
the Public Accounts Committee’s re-
commendation and decision is final
and Irrevocable. .1f this House wants
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to maintain the traditions of parlia-
mentary democracy, it must accept it
as final. here is no question, regard-
ing this particu.ar matter, of any in-
quiry. Other matiers may go to the
inquiry as has been suggested by the
Fiftieth Report. A thorough probe
should held. When you hold the in-
quiry, it will be again necessary that
the ministers concerned should be
included and the ministers should re-
sign, the officers concerned should be
suspended and all business dealings
with this particular group of firms
should be suspended. Then alone the
inquiry would bz worth while. But let
this House give all honour angd credit
to our P.A.C. We have all parties in it;
we have elected them. They are our
rePresematives ang they have done
this thankless job as our representa-
tives and on our behalf, We accept
them as such and, therefore, Govern-
ment should also accept. There
should be no hesitation; there should
be no prevarication. It shoulg not be
sent to a legal authority. Who is the
legal authority 1o go into the decision
of a parliamentary committee, consis-
ting of all parties? They have come
to this finding after the good assis-
tance of the Auditor General. The
Public Accounts Committee comes
into the -picture or confines itself on'y
to the audit remarks. One does not
know what further material is there.
So far as this minister {s concerned, in
<one in the sea of the material he has
been found guilty. If any conscience
‘is left +with him, he should not put
anybody in  embarrassment and
should resign immediately, Thisz mat-
ter should not go to a judicial inauiry.
It should be taken as final and he
should resign and other matters
should go for a thorough probe.

Shri D, C. Sharma: I want to submit
very respectfully that I have listened
very respectfully to the speech of the
hon. Member and he has said that
other ministers, secretarieg and officers
are involved. He has extended very
muh the scope of this debate. He has
cast the net wider than you and we
expected him to cast. How are those
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ministers, secretaires and officers
whom he has held guilty, if I can use
that word, by implication or insinua-
tion, to be judged here? 1 think, it
is something which is not right and
proper,

Mr. Speaker: What he said was.that
the conclusions of the Fifty-fifth Re-
port should not go to anv judiclal
body but, as was recommended by the
PAC, a high-power commission or
commission of inquiry or something
might be appointed to go into a
thorough probe. He also endorses
that, that that might be done.

Motion moved:

“That the Fifty-fifth Report of
the Public Accounts Committee on
the statement made on the 18th
May, 1986, in the House by the
Minister of Food, Agriculture,
Communify Development ang Co-
operation relating to para 4.123
of the Fftieth Report of the said
Committee, presented to the House
on the 5th August, 1986, be taken'
into consideration.”

Time allotted is 5 hours to be finished
this very day. That is the decision,
We may have to sit late to finish it
and conclude it but not carry it over.

Again, we come to the question of
time-limit,

Shri Daji:
you.

That will be judged by

Mr, Speaker: 15 minutes each?
Shri Ranga: I cannot very well do
in 15 minutes.

Sh®™ Warrlor (Trichur): 1f one
person has got sufficient facts to pre-
sent for 30 minutes, he must be given
time.

Shri Dajl: You can judge for your-
pelf, "
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Shri Warrior: 1If I have 15 minutes
and I repeat the very same thing,
whgt is the use of it?

Bhri Daji: At least 20 minutes.

Mr. Spealir: If sum: hon. Mem-
ber is making new points, certainly he
will be given some time, So, 15
minutes normally......

Shri Ranga: I cannot take part in
the debate. 1 am the only person
who has got to speak for my party
and I can not place myself at the
mercy of 15 minutes.

Mr. Speaker: Shri Ranga should
at least listen to me,

Shri Ranga: He has made this sug-
gestion and at the same time you are
repeating it.

Mr, Speaker: 15 minutes would be
in the ordinary course, bul if some
hon, Member is making out new
points, I have already said....

Shri Ranga: That leaves so much
discretion. The other day_l was mak-
ing a speech on the non-official Reso-
lution moved by Shri Surendranath
Dwivedy and if you were 1o consult
Jyour records, you will find how I was
treated by the Chair then. 1 do not
want to place myself at the mercy of
the Chair,

Mr. Speaker: That he has to place
himself. I cannot help it.

About the substitute motions, T will
again repeat my request, though again
demands are being made, tkat it would
not be worth while or advisabie to
press them, to move them and have a
division on them, That would not be
good also, 1 therefore entreat that
Members should reconsider it and not
press it.

Shri S. M. Banmerjee: You should
also consider our ))oint of view.

Shri Harl Vishnu Kamath: Mem-
bers may at present be parmitied to
move them and dependinii upon the
response of the Government, later on
after the discussion is over and {f the
Leader of the House accepts the com-
mission of inquiry, we may  with
draw—not now but after the discussion
1s over. '

Bhri Tyagl: In this connection,
about these substitute motlons, may T
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submit one thing? In 1933, in the Cen-
tral Assembly, the people's represen-
tatives insited on having a discussion,
on the Public Accounts Committee
Report and the decision given by the
Chair was like this:

“In this particular case, the
Chair might explain to the hon.
Members that the usual parlia-
mentary practice, when a motion to
take intp consideration the Public
Accounis Report is made, is that
no question is put after discussion.
The motion that the Report of the
Public Accounts Committee be
taken into consideration is simply
made with a view to giving an op-
portunity to the House to have a
full and thorough discussion on

the points arising out of the
Report of the Public Accounts
Committee.”

I want to submit only one word
more, As Chairman, 1 have scen the
Public Accounts Commitice decisions.
They all rise above party considera-
tions, they take decisions on matters
of public money involcd and there are
no party affiliations in the Public
Accounts Committee. Thejr unanim-
ous reports are there. If, in this
House, voting is to take place on party
lines, that will embarrass those who
have once voted on one side and then
go to vote on party lines. Therefore,
in the intcrest of those Members, I
would request you to rule that there

_ will be no substitute motions and putt-

ing the question to the House.

Some hon. Members rose—

Mr. Speaker: No discussion should
be carried on in this matter.

Dr. L. M. Singhvi  (Jodhpur): I
would very briefly submit to you that
the Opposition might Qe permitteq to
reconsider this matier of putting sub-
stitute motiouis or putting the question
after the discussion because it is
equally in the interest of the Opposi-
tion as it is in the interest of the Con-
gress Party to presérve the posilion
that the P.A.C, occupies today. 1f it
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is subjected to the vagaries of politi-
cal decisions, either today or tomorrow,
it is possible that the force of the
Public Accounts Committee and its
observations would be drained of its
vitality and of its unquestionable char-
acter, I think, in this view of the matter,
in view of the discussion that has taken’
place already and in view of the hope
that we still entertain that the Gov-
ernment would respond in an appro-
priate manner to the discussion in the
House, the substitute motions should
not be put to vote, though they may
be moved at this stage.

Shri Satya Narayan Sinha rose—

Mr. Speaker: The Leader of the
Hoyse wants to say something.

The Minister of Railways (Shri S.
K. Patil): May T submit one thing
before that is made? I do not take
part in these disussions and, therefore,

*1 am not killing the time of the House.

Sir, you have limited the scope of
the discussion of this motion. It only
refers to the 55th Report of the Public
Accounts Committee. Now, what my
hon. friend, Mr, Kamath is asking is
to make a staiement on something thit
arises out of the 50th Report of the
Public Accounts Committee. I want a
clarification from you that when that
is made and the Governmen! attitude
is known, that should not be taken up
again on the ground that that motion is
made during thig debate and, therefore
anybody is cntitled to refer to it. That
will go far beyond the scope of the
discussion of the 55th Report which
you have already laid down. It was
pointed out that such a commitment
was made by the Stec] Minist~r on the
12th, At the and of the discussion,
even the Prime Minister would be
‘pleased to say if it is so. But, if it is
not, if it is going to be that because
that statement.is made, therefore, that
again becomes a point in order for
discussion, then that, according to your
previous decision, is going far beyond

the scope of this particular discussion. .

Mr. Speaker: It. would be better
if it is made at the end then.
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Shri Satya Narayan Sinha: As wou
like, Sir, 1 am in your hands, ’

Mr. Speaker: If the House wants. 1
can ask him to make that statement
at the end.

Shri Harl Vishnu Kamath: Subtitute
motions may be allowed to be moved
now and depending upon the response
later we can consider their withdrawal,

Mr. Speaker: The scope of the dis-
cussion has been prescribed, limited,
confined, and defined also. Therefore,
the simple moving of the substitute

motions would not make any difference
in that. '

Bhri Hem Barua (Kauhati): When
¥ou allow a discussion on a particular
subject, il is not good tp set a prece-
dent for narrowing its scope.

Mr. Speaker: That is done. I um
clear in my mind that I must have
done jt, and I have donc it, There is
no going back on that. '

Provisionally, I will allow then to"
be moved. But the ultimate decision -
will lie with the House.

Bhri Tyagi: The House may decide

- in advance in what way it will discuss

the Public Accounts Committee's Re-
port,

Mr. Speaker: Now, 1 am really in
this predicament, I am not clear in
my mind, whrther really at this mo-
ment I can ask the Hause {g throw out
the substitue motions. I must be sure
before T ean bar them out. Of ccurse,
the ultimate decision lics with the
House, whether 10 areept it or to reject

.it. But whether at this moment the

House can cxercise any discretion, I
am doubtful of that. Thercfore, T am
not taking that coursc, Tentalively,
I &%ow these substitute motions to
be moved

it =g fomd : Alwiw gt sm

waw e v gew A
L4
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Shri Parashar (Shivpuri): Sir, you
have not finaly admitted these sub-
stitule motions. You have said that
they are moved tentatively. Kindly
allow me to say a few words,

Sir, it is a special occasion and, there-
fore, a special procedure will have to
‘be adopted. Once you admit the motion,
it will be impossible for you as wel] as
for the House to bar any discussion
about that. Therefore, it should be
clearly understood at the beginning
that the discussion will be confined
only to the motion and not to the sub-
titute motions. And if this discussion
is not to extend Lo the substitute mot-
jons, then what is the use of moving
them. Therefore, under the guise of
only moving them, this should not be
taken as a liberty later on to say any-
thing abouf them.

Mr. Speaker: No liberty would be
taken in that respect. The scope of the
.discussion has been prescribed and all
are agreed on that. That has been
agrecd to by the House. There is no
goung back on that,

Shri Hem Barua: May I submit that
corruption is the worst form of -viol-
encce? (Interruption). You are trying
to narrow down the scope of the dis-
«cussion on this.,

Mr. Speaker: That I have done.
Shri Madhu Limaye: 1 beg to move:

That for the original motion, the
following be substituted, namely:.—-

“Th's House, having taken into
con:ideration the 55th report of
the Public Accounts Commiitee,
thanks the Public Accounts Com-
mitte> and its Chairman for the
splendid work they have done and
expresses its approval of the Re-
port.” (1)

Shri 8. M. Banerjee: T beg to move:

That for the original motiofl, the
following be substituted, namely:—

“This House, having considered
the 55th report of the Public
Accounts Committee recommends
to Government that a Commission
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headed by a Supreme Court Judge
be appointed to investigate into
the whale deal" (2)

Shri Daji: 1 beg to move:

That for the original motion, the
following be substituted, namely:—

“This House having considered
the 55th Report of the Public Ae-
. counts Committee records the
anpreciation of the work of the
Committee and recommends that a
Commussion of Inquiry under the
Commission of Inquiry Act, head-
ed by a Supreme Court Judge be
appointed, to investigate and report
about the Barter deals referred
to in the 50th Report of the Public
Accounts Committe: and the ordars
passed about the blacklisting of
the firms of the group of M/s,
Aminchand Pyarelal and into the
working of all the companies of
that Group.”

Shri Harl Vishnu Kamath: 1 beé to
move:

That Iorlthe orignal motion, the
following be substituted, namely:—

“Thizs House, having taken into
consideration the 55lh Report of
the Public Accodnts Committee,
places on record its appreciation
.of the service rendered by the
Cummiltee in the nationa' inter-
est, and to maintain the highest
standards of intcgrity in adminis-
tration: The House urges Govern-
ment to appeoint immediate’y a
Commission of Inquiry under the
Commissions of Inquiry Act, 1952
to inquire intp the whole affair.”
(4).

Shri K. C. Pant: 1 beg to :nove:

‘That for thz original motion, the
following te substitute, namely:—

“This House having considered
the 55th Report of Public Aec-
counts Committee notes with
satisfaction  Government's deci-
sion to appoint a high-level
Committee to enguire into all
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the matters referred to in the
50th Report of the Public Ac-
counts Committee gsome of which
have been further commented
upon in the 55th Report, and cn-
dorses Government's stand.” (%)

Shri 8. M. Banerjee; Sir, I rise cn
a point of wrder.

This substitute motion of Shri K. C.
Pant cannot be moved.

Mr. Speaker: That I will see. This
is subject to its admissibility.

_ Shri §. M, Banerjee: This cannot
be moved even.

Mr. Speaker: I will see that, (In-
terruptions). Order, order. I am
saying again and again that subject
to its admissibility, 1 allow it *

Shri S. M. Banerjee: Even at this
stage il cannoy be movod.

Shri Vasudevan Nair (Ambala-
puzha): Since there is a reference to
the 50th Report in that substitute
motlion, Members may speuk on the
50th Report.

Mr. Speaker: I will nol allow hct.

Shri Harl Vishnu Kamath: It this is
.mov.d, we will speak on the 50th
Report also . . . (Interruptions.)

Shri 8. M. Banerjee: Kindly bear.

with me just for half g minute, My
submission ig only this. This substi-
tute motion of Shri K. C. Pant makes
a mention of the 50th Report. If you
allow this to be moved, there are
two things, firstly, that this will
entail a full discussion on th= 50th
Roport and the second thing is this
that #t savs about the Governmen!'s
decision to appoint a high-level Com-
mittee to enquire into all the matters
when no such decision has been
taken. This is utter stupidity.

Mr, Speaker: I will coosider that
also.

SRAVANA 31, 1888 (SAKA) Fifty-fifth Report
(M)

6118

ST WEmEET et T
wgre, S fa oy aast T AT war
g, WA @rew, WY TR 9,
F1 &9 g7 37 3fe & afafa & e
TadlT ¥ wuAr T & wwr w1F faaw
AEY forar & 1 @R, ot foUer oy A
oA AAT# Far & “wg @l
dArsar afrfs & ssawafimy w
fa=me F93 ¥ qu=rA, Arw-aar afafa
¥ 507 wfagma @ feafas 39 &
weAl #, fa9 § & ¥w w1 Sedd
551 afa7za § o fear war @, w9
4 F fA3y ... wife o & fraaa
T AT 2 fe A oAt wTeAl
§ &7 =i (ufeedy o0 21 mise
afex =fifr & 50F Taaed § v
fafaegt ot @1 sidolt w7 51T #r
E:ERIEE I (E R el SR INE& (£ 0
s az aagrbmba adi g
Shri Hari Vishnu Kamath: There

seems to have been some sort of colu-
sion .betwoen the Treasury Benches

. and Mr. Pant because he anticipated,

perhaps he was told, that Govern=
ment’s decision would be coming
earlier in the day and, therefore, the
decision is referred to in his motion.
And then also the 50ih Report . . .

Mr. Speaker: Order, order. We
shail see these objections and then
decide,

Mr. Dajl.

Shri Daji: I rise to indict Mr.
Subramaniam for acting without ade-
quate reasons and for reasons which
are far from bona fide, leading to con-
doning of felonious acts, using discre-
tion indiscreetly with carelessness
which can be called culpable careless-
ness, showing Jack of competent
judgwent. I further indict him for
incredible eredibi’ity about the deli-
berate delays in the office of the Iron
& Steel Coniroller amounting to, iIn
the words fo Justice Chagla, acquies-
cence in the dereliction of the officers.
I turther indict him for prevarications
to cover up his tracks and to attempt
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at circumventing the functions of the
PAC.

4.2 hra
[Mr. DepuTY-SPEAKER in the Chair]

My indictment is based on the 55th
Report of the PAC, which has only
reiterated its findings in the 50th
Report,

Before I come to the main points,
a hurried look at the entire back-
ground is called for

The first order in these transactions
was passed on the 16th November,
1862 by Mr. Subramaniam himself.
Please note that, so that, when we
later on discuss his forgiveness to the

- sinner, we must know that he knew
the nature of the sin. When he passed

that order, in the notes Mr
Subramaniam has hoted that this
group of firms has been trying to

hoodwink the Government and, there-
fore, they should be blacklisted. Then
cerlainly irregular transactions regard-
ing the disposal of imported rounds

came to the notice of the Department .

for which the Secretary put up anote

. saying that two years' suspension of
business by Iron and Steel Controller
wou d meet the requirements of the
case. Qun this Mr. Subramaniam has
said, ‘No’; he disagreed and then wrote
that it should be a general order, so
that the other government depart-
ments and institutions also do not
deal with these firms. It is this order,
which has been held to be specific,
complete and final, that was commu-=
nicated by the Secretary in clear and
categorical terms, in terms given on
Page 4 of the PAC's report, to the
Iron and Steel Controller. The terms
of the order are:

“The matter has been examined
and it has been decided that busi-
ness dealings should be suspend-
ed with M/s. Surendra Overseas
and its associated concerns for a
period of two years with imme-
diate effect. A genera] order may
please be issued immediately
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under the
that other

black-listing code, so
Government Depart-
ments and Government Institu-
tions may also not deal with these
firms for a period specified above.
A copy of the order may please
be sent to me as soon as 1t is
issued.”

Mark the word ‘immediately’ in “A
general order may please be issued
immediately under the black-Tisting
code, so that other Government
Departments . . .".

When these orders were conveyed
to the Iron and Steel Controller's
office, there were back references.
The first back reference was on 6th
July and the query was whether this
order should apply to all the concerns
of the group or only to the trading
concerns and whether industrial con-
verns also should be included or not.
The matter was again examined and
on the 12th July, another order was
passed reiterating the old order but
exempting only two rolling mills of
the group. Thereafter, a second back
reference was made on 17th July by
the same office, by the Iron and Steel
Controller, saying that the Transport
Ministry should be-consulted because
one concern, namely, Apeejay Lines,
was a transport line. This letter of
17th July has been very sharply
noted by the PAC. It has said that
this letter should, in the normal
course, have reached the office of the
Secretary and the Minister on 18th

“or 19th, but somehow it did not reach.

In between, Mr. Jit Paul met the
Minister which led to the revision of
the order of 23rd June and this revi-
sion of the order virtually restored
the status quo as it existed on 16th
November 1963. This is a very fast
resume go that when we deal with the
matter in question, we may know the
background of it

Then I think I need not take mdch
of the time of the House in going into
the background of the companies with
which we are dealing. The Public
Accounts Committee, in its Annexure,
has given a list of offences starting
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from 1954 when it was first blacklisted
and how subsequently when the
blacklisting was relaxed, the company
again and again went on defaulting
taking advantage of that, taking
special favour, to the tune of lakhs
and lakhs of rupees. For example, I
will point out one pointed transaction
to the House in which the company
benefited to the tune of Rs. 15 lakhs.
When the steel prices in the internal
market had fallen, it was still allowed
the same old price which had been
con'racted long back and for which
they had defaulted. First of all there
was a contruct and secondly there was
a defaut. When the steel price fell
in the international market, then the
default was condoned and the contract
wag again revalidated and the price
was thy old price. In this one frans-
action alone, there was a loss io the
tune of Rs. 15 lakhs. This is in the
3dth Report of the Committee. I am
pointing oul only one transaction
because I have no time to go into all

the transac.ions. It will suffice to
say that the record is a record of
shameful partiality, favours shown,

gross illegalities, irregularities and
emuggling condoned—smuggling con-
doned--corrupt collusion of officers of
Iron and Steel Controller and the
Ministry, dircctives of the Finance
Minisiry and the Steel Ministry cir-
cumvented and flouted and exchequer
defrauded, The Committee has Tre-
marked that they were given almost a
free run of the land with complete
impunity; they took the Iron anc
Steel Controller's office and the Min-
istry for granted. Here is a picture
not of a Board trying to build our
country in our own way, whether I
may like free enterprise or not; but
here is a picture of corrupt, blooded
and bleeding free enterprise, capitalist
enterprise in this naked form. It is
only sometimes that we in this House
and the country get a peep behind the

silken robes of the privale sector.
When we see the picture, it is the
worst in the public sector. Even

Mr. Masani will bear me out.- It was
with such frandulent Companies that
the Minister was dealing. This must
be kept in mind. o
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Over a period of gix years, they
-were given import licences for Rs. 29
crores. It was Rs. 20 crores. Suddenly
in 1959 their quota in the total
export-import trade rose from § per
cent to 60 per cent of all the licences
issued; whereag in 1858-59 their quota
was only 9 per cenf, in 1959 their
quota rose to 60 per cent of all the
licences issued—almost a monopoly,
virtually monopoly. If was with these
firms that the Minister was dealing.
We  must, therefore, realise this
background. It was in this
background that  the matler came
up for those  imported rounds
missing. The Minister rightly took
the stand that mere suspension of
business of iron and steel would not
do and that it should be blacklisted for
all government departments because
limited blacklisting had been practi-
sed in 1954—Kaka Sahib Gadgil's was
the firsy order—ang it had failed to
give any effect, Therefore, the
Minister's second order was the pro-
per order. But then, what happened?
Then, some things happened, some
things which are inexplicable, accor-
ding to me, some things, the reasons
for which are obscure, according to
the Public Accounts Committee, and
the Minister charged his roder. The
Public Accounts Committee had only
remarked:

“The Sub-committee are unable
to understand the circumstances
under which the Minister chang-
ed his previous orders.”.

Why did the Minister change his
orders? The secretary to the Ministry
was asked a pointed question:

*Why did the Minister change
the orders?”.

The secretary's reply on record is:

I ®annot answer what made the
Minister to do so.".

In the face of this, I submit that there
was no alternative for the Public
Accounts Commiltee but to come to
this conclusion, and in this conclusion
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also, ‘the Public Accounts Committee,
if it has erred, has rightly erred on
the side of leniency. The committee's
only remarks are:

“We are unable to understand.”.

Shri C. Subramaniam comes and says
that he is surprised at this finding of
the Public Accounts Committee, He
is surprised. I have dealt with the
question of surprise in detail, and the
Hon. Speaker has also said that sur-
prise meant g reprobation of the com-
mittee. So, I do not want’ to repeat
it. But I might recall an English
humour. A professor of English lite-
rature was one day caught red-handed
by his wife, while he was kissing the
maid. Thereupon the wife said, ‘John,
1 am surprised.’. But like all irate
professors of English he turned round
and said ‘Mary, how is it that even
after fifteen years of association with
me, you still speak Incorrect English?
You are shocked; I am surprised.’. Tt
was in this context that Shri C,
Subramaniam was surprised. Caught
by the Public Accounts Committee in
the stance of a clandesting kiss with
this firm of Aminchand Pyarelals,
Shri C. Subramaniam says that he is
surprised. Yes, he was surprised; so
is the nation and so is this House
shocked at the frifolous way in which
Minislers can deal with their files and
condone the action of such swindlers.

I submijt that Shri C. Subramaniam
has tried to present the wrong end of
the picture to wus. The approach
should not be whether the action was
mala fide or not., That is the burden
of Shri C. Subramaniam’s song in the
House and before the Public Accounts
Committee. The approach should be
whether the action was bona fide. It
has nowhere been held that a Minister
is free of gufit till positive mala fides
are proved. No one caught SHH T. T.
Krishnamachari red-handed 1aking a
bribe from Mr. Mundhra, nor was
Shri H. M. Patel cadght red-handed
while taking a bribe from Mundhra
and yet both had to go. The¥ had to
go not because they had Taken bribe
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but because their action showed undue
haste and acquiescence in certain
shady deals and transactions and im-
propriely. Therefore, my submission
is that the gpproach of the House and
of the Government should be not
whether Shri C. Subramaniam’y action
is mala fide or not but whether it is
bona fide. Here, I submit that after
his having first over-ruled the secre=
tary's suggestion of a limited black-
lis:.ing order, having first passed the
order, an a'l-covering order and hav-
ing then changed this order, the bur-
deri lies squarely on Shri C. Subra-
maniam to justify the change of order,
angd it is not for me to show that the
change was not justified. This ap-
proach must be borne in mind, because
it was he who had insisted upon &
wider order, and it was again he who
within a matter of days changed his
order. When such quick work is
there, when such fast work is there,
fast in the very proper English sense
of the word, a little too fast, when
such too fast orders are there, the
burden is on the Minister, and the
House should consider whether the
Minister has discharged that burden.
Shri C. Subramaniam hag advanced
two reasons.

Dr. M. 8. Aney: Does my hon,
friend want to maintain that the
absence of bona fide should be tq{(en
as mala fide?

Shri Dajl: If the circumstance; are
such that the bona fides of the actions
are shrouded in doubts, then they are
tantamount to mala fide actions.

Shri C. Subramaniam has put for-
ward two explanations or two reasons,
and I shal] examine each of them
separately. The first of these two
explanations ig the Transport Minis-
try's assessment. I am using Shri C.
Subramaniam’s own words, The
Transpory Ministry’s assessment is the
first reason. Jit Paul's apology is the
second. But before I examine these
two reamsons, may T submit that
Shri C. Subramaniam is not clear in
his mind which ‘of the two reasons
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ultimately tilted the scale or he s
prevaricating? It is like Shri C
Subramaniam coming before the House
like a criminal who can take contra-
dictory, different and giversified stands

and then rest content on the burden

of proof not having been discharged
by the prosecution and then say ‘Give
me the beneflt of doubt’. I submit
that this is not a crinuna] trial
Shri C. Subramaniam must squarely
and convincingly spell out the reasonz
or else he falls.

When he first made a statement on
the 18th May before this House, what
wag the tenor of that statement? The
tenor of that statement was that tihe
most important factor was the gssess-
ment of the Transport Ministry., It
was not only that, but he tried tc
give an impression to the House that
though Mr. Jit Paul had seen him and
haq tendered an apology to him, he
was not in a mood and was not pre-
pared to accept that apology.” That
was the tepor of Shri C. Subramaniam’s
that this is not a criminal trial
I shall read out from his own state-
ment. He had 'stated:

“Meanwhile, on the 29th July,
1963, one of the representatives of
this firm, Mr. Jif Paul, sought and
had an inferview with me! I took
strong objection to the activities
of his concerns and advised
him . . "

—mark the words ‘I took gtrong objec-
tion to the activities of his concerns'—

“ .. and advised him that it
would be better that his firm
concentrated activity on produc-
tive industrial enterprises rather
than on trade.”.

Why did he advise him in that man-
ner? Did we appoint Shri C. Subra-
maniam as the Minister for Sieel to
advise private parties to start indus-
trial activities or did we appoint him
to guard our exchequcr? Anyway, at
least he took serious objection. Then,
what did he do? He says:

“The representative apologised
for what might have been mis-
takes on their part..."”.
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Then, he quotes a letter from the
firm. That letter is well known to the
House and I need no: take the time of
the House in reaiing it put. Then,
please nole what statem:nt he made
before the House. He says:

‘On full consideration, I decided
that there was no case for eonced=
ing the request of the firm to be
permitted to have deaings with
the Iron and Steel Controller...".

Mr. Deputy-Speaker: The hon.
Member shou!d try to conclude now.

Shri Daji: I have just begun my
spuech,

Mr. Deputy-Speaker: Let him try
to finish.

Shri Daji: T am only trying to give
the whole picture in a cogent way.

Shri Ranga: That was why I had
warned my hon. friend that he should
not place himself at the mercy of these
people.

Shri Dajl: He has clearly stated:

“On full consideration, I decid-
ed that there was no case for con=-
ceding the request...".

Then he has said:

‘In view of the assessment ‘of
the Transport Ministry, Thow-
ever...'—mark the word ‘how-
ever'—

“...1 decided to reconsider...”™.

On {ull consideration, Shri C. Subra=-
maniam decided not to concede, but
however, in view of the assessment
of the Transport Ministry, he decided
to reconsider. He says:

“In view of the assessment of
the Transport Ministry, however,
I detided to reconsider the aeci=
sion in regard to applicati~n of ‘he
suspension order to dea ings with
other Ministries.”.

So, the first version is the apology by
the firm, and the second is the assess-
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ment of the Transport Ministry. Firs!, This was his statement before the

the letter from the firm is quoted and
it is said that he took strong objection
to a consideration of the matter and
he thought that it was not proper to
accede to the requcst in that letter,
but, however, in view of the assess-
ment of the Transport Ministry, he
drcided to revise the order in its app-
licability to other Ministries; this was
what he slated jn his g'atement before
the House. It -was not only that, but
he further said:

‘T would like to reiterate that it
shou'd be remembered that it was
I whg initiated proceedings against
the concern and suspended all
transactions between my Ministry
and the concern.’.

He wants, therefore, to take further
credit, It was not only that, but he
then went before the Public Accounts
Committee and made some statement.
Now, there is a difference between ap-
pearing before the Public Accounts
Committee and appearing here. Here.
he can maoke a statement based on sen-
timents and get away with it. But
before the Public Accounts Committee
he had to face a cross-examination.
There, he entirely shifted his stand.

Shri C. Subramaniam said before
the Public Accounts Committee as
follows:

“There were reasons in my opi-
nion for reconsidering it... It is in
that connection that the letter
dated July 22nd written by one of
the directorgs of the company is
important. .. Therefore, it is on the
basis of this that 1 took a deci-
sion, as they say, every sinner has
a future because he frankly ad-
mitted the failings he had ._som-
mifted and also gave the assurance
of good conduct in the future...
Therefore, this is the basis for the
variation of that order. So, it
cannot be sald there was no
reason lor this variation.”.

Public Accounts Committee, when he
appeared pefore them. Here, the en-
tire basis iz shifted from the assess-
ment of the Ministry 1o the letter.

- T am examining the two reasons given

by Shri C. Subramaniam in order to
show how he has been prevericating
beiween these two reasons themselves,
Let me now examine the first reason in

. detail, namely the asscssment made by

the Transport Ministry.

-Mr. Deputy-Speaker: The hon.

‘Member should try to conclude now.

He has already taken about 20 minu=
tes.

Shri Daji: I cannot help it. If jus-
tice has to be done to my poins, I
must be given some more time. I am
taking the points onc by one, and I am
not taking even a single minute more
than is necessary; I am not using ad-
jectives at all but T am only ana'y=-
zing " the conduct of the Minister. I
shall take another 15 minutes.

Mr. De]mt:vﬁpeaker:' Then, he will
be cutting into the time of the other
Members,

Shri Daji: I cannot do justice to
this in such a short time.

Mr, Deputy-Speaker: He has al-
ready taken about 20 minutes.

Shri Daji: T cannot help it.

What is the assessment? No letter.
Only a telephone call from a Deputy
Secretary in the Iron and Stee’ Minis-
try to another Drputy Secretary in the
Transport Ministry. ‘H-1lo. what do

_you know of Apeejay Ltd?" Tt is a

very very good firm'. That is all. Do
you mean to say that Shri Subrama-
niam relied upon such a vague, nebu-
lous, incoherent assessment of the
Transport Ministry?

An hon. Member: Nothing in writ-
ing?

8hri Daji: No, only a telephone con-
versation. The neting by the Deputy
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Secretary of his Ministry is that he
had a talk with the Depuly Secretary
in the other Ministry.

Now, supposing the Transport Min-
istry gave a clear clearance to Apee-
jay Ltd., a transport company, I
would like to put gne gquestion. What
relevance has the c¢'earance by the
Transport Ministry of one company to
changing an order from suspension of
dealings with all departments of Gov-
trnment to one conflning the suspen-
sion {p the Iron and Steel Conlroller's
organisation? Is there any nexus bet-
ween the two, is there any logica!
conncetion between the two? The
Public Accounts Committee have very
cleverly mentioned this and said ‘We
have never questioned th: exemption
of Apeejay Ltd. What we questién is
the exemption of all departments’.
How cou'd the assessment of th:
Transport Ministry be at all relevan:
to wvariation of orders from all gov-
ernm-nt departments only the Iron
and Steel Contro'ler's office? That
cannot be explained.

Again, I will draw attention to the
culpable, care'ess remark of Shri Sub-
ramaniam and his department, Apec-
Jay is not only a shipping line. It is
itself an imporier, a defaulting im-
porter sgainst which an inquiry by
SPE is pending, against which defal-
cation charges are pending. a firm
which had been blacklisted, against
which there is a charge of smugg'ing

—this is Apeejay Limited. And to-

exempt this firm, he relied vpon the
assessment of the Transport Ministry
~and in the process he exempted from
the suspension all firths of the entire
group in respect, of al' depariments.

Is there any nexus? Is this a valid
reason? Therefore, I say this reason
need nol be gone into. It can De

dismissed. There.might be another sel
of reasons.

Then th> apology. What s this apo-
logy? T would like to quote from the
le‘ter of Shri Jit Paul, because it s
very illuminating:

| appreciate your remark that
some of my trangactions in the

1440(al) LS—8
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Trade in the past have not been
to your satisfaction. I admip that
there have ben mistakes.."—

Smugg.ing is a mistake! Fraud is a
mistake!—This is the apology. And
this Shri Subramapiam regards as a
ful. apology, of a firm charged wilh
smuggling, charged with defalcation, u
firm which not only fooled the De-
partment of Iron and Steel Controller
but was caught red-handed, having
made a declaration of a lesscr number
of bales going pul but the ba'es being
discovered on surprise checking, a firm
which was guilty of a criminal action.
All this is dismissed as mistakes.

And what are the ‘misiakes on my
part'?

“But they were mostly due to
the circumstances then pre-
wvailing—"

Did Shri Subramaniam ask Shri Jit
Paul what were the circumstances?
Wer= the egircumstances a favourable
Minister or favourable Secretary or a
favourable Iron and Steel Controller?
Or were these the circumstances, that
during that time ‘[ cou'd do as I want-
ed'. Surcly this le'ter of apology is a
great slur on his Ministry, a slur on
the Government, They have accepted
this as a letter of apology.

Then, if this apology is important,
why was the fact of this apology not
menlioned in the first hearing by the
Secrrtary before the Committee, be-
cause this apology had been discussed
by Shri Subramaniam wilh the Secre=
tary? The Secretary had noted on the
same page. I referred to it when I
mentioned about it last time. The Se=
cretary was giving evidence before the
Committer. When the Commitiee ask-
ed him about it. he said, 'I do not
know'. Why was this apology compie=
tely absent from the evidence? Why
was this apo'ogy under-played by
Shri Subramaniam himse!f before the
House on the 18th May? Why this ms-
diraction, this prevarication on Shn
Subramaniam's part. When the Com-
mittee asked+Shri Subramaniam whe-
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ther someone else was present at the
interview with Shri Jit Paul, he should
have said No'. But he says, I do not
remember’. The Committee was not
asking whether a chaprasi was pre-
sent. The purport of the question was
whether some important person was
present. I would have asked whether
a Chief Minister was present, whether
a Cabinet coleague was present, whe-
ther an influential member of the
Party was present. Was the presence
of anyone else then so inconsequential
that Shri Subramaniam forgot about
it or was it so consequential that he
could not say ‘No'? This is a suspicious
fact surrounding this circumstance.

This is not all. He wag further
asked a very important question by
the Committee. ‘Did it not strike you
when Shri Jit Paul came to you, as to
why he came to ¥ou and how he came
to know that such an order was con-
sidered, because this is a confldential
order?’ What does Shri Subramaniam
say? Look at his arrogance before the
Committee:

“I dig not cross-examine him on
that point”.

If 1 am a Minister and if a man comes
to me for such a purpose, the first
question I wou'd put to him is ‘How
did you come to know that a black-
listing order is in contemplation?” He
did not ask any such question to the
representutive of a firm which had de-
faulted before, but he straightway
tells the Committee:

“I did not cross-examine him on
that point™.

This is his arrogance before the Com=-
mittee.

Lastly, why did he accept the apo-
logy? Now I come to the reasén given
by Shri Subramaniam for accepting
the apology, He says "Every sinner
has a future’. Did Shrl Subramaniam
know that while ‘every sinner has a
future’, this was not hig flrst sin? Was

he not aware of his own order of 16th it?
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November against this firm? Was ne
oblivious of the recommendation or
the PAC in their 34th Report? Was he
not aware of the smuggling %\8[’35
against the firm, the crimina) action of
the firm and defalcation of HSL
The Committee put him this question
whether he had not passeq an order
on the 16th November against this
firm as it had been hoodwinking Gov-
ernment, and Shri Subramaniam had
the check to tell the Committee, ‘1 do
not know whether anything against
him existed'.

I therefore submit that this apology
cannot be the reason. And he did not
stop there. Shri Subramaniam has
treaded on most dangerous paths. He
gives advice to the Committee,. The
Committee should consider not whe-~
ther there was justification for the
reconsideration of the order but only
whether there were reasons for me, in
my opinion, to reconsider it'. Then he
says, ‘It cannot be said that there
were no reasons for the variation'.

1 submit this is truncating the Pub-
lic Accounts Committee. The Com=
mittee was well withig its powers 1o
examine the justification of the rea-
sons, Supposing Shri Subramaniam
had gone before the Committee and
said, ‘I reconsidered the order bhecause
a Cabinet colleague of mine got one
lakh of rupees as election fund from
him’, does he really mean that “that
reason could not be examined by the
Committee? -Does he mean to suggest
that if he had said. before the Com-
mittee, ‘A Chief Minister had re-
commended it. Therefore, I had to do
it", the Committee could not go into
it? Does he, again, mean to say that
if he had deposed before the Com-
mittee that ‘he got a crore of rupees
as election fund and therefore he
reconsidered the order, the Committee
is precluded from going into it? Does
he mean to contend that the Commit-
tee ig pervented from looking into the
sufficiency or otherwise of the reason?

Now, what is the culpability about
Because of hig reconsideration of
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the order, this firm continued on the
rampage. Let him read the latest re-
port of the Public Underfaking Com-
mittee which details how this firm has
cheated the ONGC in a pipe deal con-
cluded after this order. Let Shri Satya
Narayan Sinha take note that this firm
hag invaded his Post and Telegraph
Department. Let Shri Chavan note
from para 26 of the 1966 Audit Re-
port that this company has invaded
the Defence Department. Let the Oi!
Ministry take note that the ONGC has
been cheated by this firm.

This is the result of this re-
consideration of the order of total
suspension of dealings. If ‘sinners’ have
a future, then this will be the future
which they will try to oxploit. Thie is
eriminal culpability.

15 hrs.

Therefore, this criminal culpabi'ity
cannot be excused, this callousness
cannot be condoned, this well-estab-

. lished sin cannot be pardoned. If the
Minister used his discretion, he has
used it in anp indiscreet .manner, he
has shown complete lack of competent
judgment, he has displayeg complete
lack of background information which
shows that at the relevant he forget
that he had passcd an earlier order on
the firm, and thinks this is the first
time he is pasing an order; if all this
happens as & result of which the
sweat and toil of our poor people from
whom we collect money is misused
and if fortunes are allowed to be am-
assed by such swindlers and then if
they are still to continue, T <ay India
is not a land free for financial swind-
lers, nor should the Government be
{urned into a swindlers' den. If such
incompetent, grossly incompetent Mi-
nisters who condone irregularities are
allowed to/rule our country, the con-
clusion will be that not only the swin-
dlers are swindling, but the Govern-
ment, or the Minister concerncd, 1s
conniving at it acquiesing in it. Tt is
with this indictment that T charge.
Therefore, I say the
surrounding the decision reveal the
utmost credibility, culpable
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ness, naivette, indiscretion, irresponsi-
bility and a total lack of competent .
judgment which casts a doubt on the
bona fides of the action. The action is
shrouded in such doubts that mich
action I refuse to say is a bonag fide
action, and must be held to be mala
fide in law. There is something called
mala fide in law. It may not be mala
fide in fact, but it is malg fide jn law.
'This action is an action mala fide ip
law ,and not only Mr. Subramaniam
but the whole, entire Gove nmen!
should resign out of propriety, it may
ke rceonstituted without him, but suel.
a scandal cannot be forgiven.

Aminchand Pyrelal was given Rs, 29
crores, but this very Public Accounts
Committee has revealed th%t more
than Rs.5 crores have been wasted on
export promotion of art silk. The as-
pect of the matter we have all missed
in this furore of Aminchand Pyarelal.
Rs. 5 crores have been lost 1n an =x-
nort promotion scheme on art silk.
That also has to be examined. if suck
~.andals are to be stopped, it should be
:topped when we come acrasg one,
n.ay be out of 100 cases we catch one,
Lut in that one case strong action is

.called for, because whether it is macla

fide in fact or not, mala fide in law
i*as been more than proved.

i K.C. Pant:
_Shl'l c 12 T beg to move
substitute moiiop standing in my name:

That for the orginal moticn, the
following be substituted, nam-ly:—

“This House having consider-
ed the 55th Report of Public Ac-
counts Committee notes with satis-
faction Geovernment's decision to
appoint a high-level Committee to
enquire into all the matters refer-
red to in the 50th Report of the
Public Accounts Committa: some
which have been further =—om-
mented upon in the 55th Report
anendorses Government's stand.”

1 would have been frankly much
happi r if the observations of ‘he
Speaker had evoked response from all
sides of the Hoise and all th: substi=
tute motiond have been withdraam.
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However, since the others have not
been withdrawn, I have no option hut
te move my substitute motion ulsc

Shri Harl Vishnu Kamath;
point of order. I have scanned the
motion standing in his name. If 1
understood the Speaker aright, when
we raised objections on this sid: of the
hsuse, the Speaker said he would
consider wvery carefully the admis-
sibility of the motions.

An hon. Members: Why are you
sinteryening?

Shri Hari Vishnu Kamath: Why are
you intervening? I am raising a poin:

On a

of order. He will decide that. Keep
quiet.
The speaker said that he wculd

consider the admissiblity of the motion
before it could be moved. And the
point raised was on two counts Wo
found fault with this motion on two
counts, it is defective on two grounds.
One is it anticipates—I do not know.
it is his own party's Gove nment I
know, he might know what Is puing
on inside the Government—some deci--
sion by Government. h

Mr. Deputy-Speaker: All that has
been said. E

Shri S, M. Banerjee: No, Sir, he has
not given a ruling

Shri Hari Vishnu KaKmath:
were  not listening.  you were
attentive, perhaps.

Mr. Deputy-Speaker: He will give
a ruling.

Shri Hari Vishnu Kamath: We give
notice here that if he moves that mo-
tlon, we will take the opportunity to
speak on the 50th report of the PAC;
take notice, take note, do not stop us
from dpeaking on the 50th Relyrt.

© Mr. Deputy-Speaker: He will
the decision.

Shri Harl Vishnu Kamath: [ am
sorry you are not understanding my
point, You cannot stop Members. Have
you read the motion? Please rcad it

You
not

give
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Mr. Deputy-Speaker: He has sald

all that. He will give a decision later.

Shri Harl Vishnu Kamath: The point
is he has moved his motion,

Mr. Deputy-Speaker: Admissibility
of the motion will be considered later.

Shri Hari Vishnu Kamath: Once he
has moved it, as you know under the
rules, you are conversant with the
rules of procedure of the House, every-
thing that is said in the motion will
be open for discussion. The 50lh Re-
port of the PAC referred to in the
motion will be open to the House for
discussion. You cannot stop us.

Mr. Deputy-Speaker: He necd not
refer to the amendment.

shri 8. K. Patil: I do not want to in-
tervene, but if I remember, when these
various motions were mentioned in the
morning, the Speaker had not given *
the rulling. He said "it was very diffi-
cult for him to rule one way on the
olher. He made an exhortation to the
movers of motions that they <hould
withdraw, Ultimately he said that ihe
molions are there, I will take g deci-
siun later on. That does not preclude
a Member from making a speech and
referring to a motion. R is nat mov-
ed or anything. That will await the
final decision of the Speaker. Shri
Pan! was the first to get up and make
a statement that he was prepared to
withdraw his motion if others were
going to withdraw. I think, therefore,
this type of a thing does not arise.
It should be left to the Speaker.

Shri Harl Vishna Kamath: The 50th
Report will be discussed, that is all.
I am happy it is moved, because we
wil]l have the opportunity to discuss
the 50th Report as well.

Mr. Deputy-Speaker: Order, order,
Shri Harl Vishnu Kamath: What do

you mean by “Order, order”; what is
this “Order, "order”?
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Mr. Deputy-Speaker: The Speaker
has said that he will give a decision
later whether it is in order or not.
So, Mr. Pant will speak on the main
motion.

Shri 8. M. Banerjee: 1 rise on a point
of order,

Shri Harl Vishnu Kamath: T am glad
it is being moved, but you will have
to permit the Members to speak on
the 50th Report to which the motion
refers, that is all T say.

Mr. Deputy-Speaker: He will not

speak on the 50th Report.

Shri Hari Vishnu Kamath: How can
you stop?

Mr, Depuly-Speaker: He will not
speak on the amendment also, he
will speak on the main motion.

Shri Bhagwat Jha Azad: Does it
mean that no other substitute motion
will be moved?

Mr. Deputy-Speaker: All those have
been moved, including Mr, Pants, but
whether it is in order or not, the Spea-
ker will consider and give a ruling
later.
~ Shri 8. M. Banerjee: I rise on a
point of order on the business of the
House, under rule 376 (2).

In the morning, when the question
of substitute motions came, the Spea-
ker gave his advice to us.

Mr. Deputy-Speaker: The House did
not accept the advice.

Shri 8, M. Banerjee: Kindly hear
me.

After his advice, we also consider-
ed the motion, then we argued, and_
then ultimately some Rpeople,, includ-
ing Mr Tyagi, wanted that the deci-
sion should be left 1o the House. The
Speaker in his wisdom did not agree to
this, and when this motion of Mr.
Dwivedy was moved and he conclud-
ed his speech, he actually asked us by
name whether we were moving our
motlions, right from Mr. Madhu Limaye
to Mr. K. C. Pant, because his is the
last one. When Mr., Pant said he was
moving it, 1 rose on a point of arder
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un two counts. One was that this deals
with the 50th Report T would only re-
quest you to kindly read it. It reads:

‘This House having considered
the 55th Report of Public Accounts
Committee notes with satisfaction
Government’s decision” to ap-
point g high-Jevel Committee to
enquire intc all the matters refer-
red to in the 50th Report of the
Public Accounts Committee some
of which have been further com-
mented upon in the 55th Report,
and endorses Government's stand.”
My objection to this is,. my point

of order is this. Members are preclu-
ded—I can quote the rule—from rais-
ing & matter which is of an anticipa-
tory nature in an amendment or a
substitute motion. .

Mr. Deputy-Speaker: All these were
heard by the Speaker.

Shri 5. M. Banerjee: I will tell you
what the - Speaker said. He said he’
would consider the admissibility, whe-
ther it is admissible or not. I request
you to kindly consider this.

He has said, T beg to move, I wish
to speak on my motion”, if I correctly
heard him. You can consult the re-
cord. If you have allowed him to
move, then you cannot stop us, we
shall discuss the 50th Report from top
to bottom, and then anticipatdry mo-
tions can also come, and our motions
cannot be stopped. You should give a
ruling on that,

Mr. Deputy-Speaker: The Speaker
has heard al] these arguments, and he
has allowed all the amendments to be
moved, but he has reserved his judg-
ment whether it is in order or ‘mot
That will be done et a later stage,
and he had also ruled the scope of
the discussion, that the 50th Report
willynot be discussed.

Shri Harl Vishnu Kamath: It is all
topsy turvy.

Mr. Deputy-Speaker: Mr. Pant will
not refer {o the 50th Report or his
amendment, but will speak on the
main motion. C
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Shri S. M. Banerjee: The Speaker
is in the chamber, you give a ruling.
Mr. Deputy-Speaker: You will spedk
only on the main motion.

Shri Hari Vishou Kamath: When
motions have been moved, how can you
stop Members from speaking on them?
The Speaker never said that you could
speak only on thé main motion. T can
challenge you here; let us get the re-
cord.

Shri 8. M. Banerjee: How. can you
stop us? You cannot.

Shri Parashar: I hear the same-
thing what Mr. Kamath had heord.

. He cannot speak beyond the purport
uvf the main resolution.

Shri K. C. Pant: Sir, I bow to your
ruling and y shall confine myself to
the 55th report and the main motion.
However, there is one point which 1
would like to clarify with your per-
mission. It has been said that this
reference to the enquiry committee is
wholly anticipatory. If the hon. Mem-
bers had either paid attention to what
Mr. Mathur said, they would have
understood it was not Mr. T. N Singh
in the course of a debate in the House
on the 12th August made clear Gove-
rnment’s intention that a high level
enguiry would be set up. Therefore,
there is good ground for saying this;
it is not wholly anticipatory. In the
same context, Mr. Singh had explained
in reply to a question that it would
cover all aspects of the matter. 1T do
not want to go more into this.

The 55th report of the PAC which is
before the House gives evidence of
the diligence, care, and thoroughness
with which it has been prepared. This
is_ in keeping with the high standards
maintaned by our praliamentary com-
mittees on one of which I too have
the privilege to be a Member. Over
the years the PAC and the Estimates
Commitlee and, since its formatisn, the
PUC bhave built up a reputation for
alertness, dignity, tanatity and work-
ing hard without fear or favour, They
work quietly outside the glare of pub-
lielty but this only serves to add to
their effectiveness. In this particular
case, the PAC has rendered a useful
public service by pinpointing certain
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areas of malfunctioning in certain de-
partments and suggested that there was
sufficient evidence to call for a high
level enquiry to go into the whole
matter. This is not a party matter.
I submit again, and we on this side
are as anxious as our friends opposite
that nothing should be swept under
the carpet. If there has been a lapse,
the responsibility for that should be
fixed and due punishment should be
rated out to the guilty. In fact we
are in a sense even more anxious than
friends opposite that the government
machinery should function as well
as possible because while there may
be some temporary embarrassment to
the government and our party when
the malfunctioning of certain govern-
ment departments or individuals in
the government are brought to light,
in the long run people will judge us
by the performance of government as
a whole. It is wholly in our interest
and in the interest of the country that
a'sharp watch be kept on the sprawl-
ing machinery of government and any
defects in it be removed as soon as
they are spotted. It is not in the mak-

.ing of mistakes that the country will

judge us; people will judge us by the
response of the Government when
these mistakes are pointed out. In this
instance, the Government has done
the right and proper thing by accepl-
ing the PAC Recommendation to hold
a high level enquiry to which I re-
ferred earlier. In the light of this de-
cision, there is no need to go into the
individual cases dealt with by the
report. It is uhnecessary and perhups
not quite proper as we'l in the sense
that once it is known that all these
matters will be enquired into
to pre-
judge dssues. or prejudice their consi-
deration in any way. It would be
more purposeful and meaningful to
discuss the findings of the enquiry
committee when they become avail-
able.

It should be kept in mind that the
PAC conflnes itself to the working of
the governmental .aysten; and its fai-
lure if any. It examines government
officers who are concermed with the
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matters under discussion ex-officio
and not the individuals who themselv-
es took the decisions. The PAC is
careful not to condemn individuals on
the principle that no one is o be con-
demend without a hearing; it contents
itself with recommending a further
enquiry by an appropriate body which
could where necessary probe into
facts or take disciplinary or legal ac-
tion against those who have failed
in their duties.

This brings me to some of the larger
issues thrown up by this discussion.
First is the question of inter-relation-
ship between this House, the PAC and
the Government. Both the PAC and
the Gowverinment are the creatures of
Parliament. Membership of the PAC
broadly reilects the various groups and
shades of opinion here. Its recom-
mendations are therefore cntitled to
full consideration and respect and
healthy ccnventions of parliamentary

. democracy require that the Govern-
ment should normally accept those re-
commendations. But I would, with all
respect, remind those friends, who re-
ferred to this matter. that technically
speaking the recommendations of the
PAC, are not directions of the House

and cannot therefore be held to be

automatically binding on the execu-
tive. This is an important difference
in principle. In other words, the final
judgment on the implementation of
the recommendations addressed to the
Government hag to be exercised by
the Government. Then the question
arises: how are differences between
the Government and the PAC to be
disposed of or resolved? Even when
-there are no differences how is the
House take note of the reports? This
was under discussion since morning
and the Speaker dwelt on this point.
The present practice is that the re-
ports of these committees are com-
mented upon during the debates on
demands for grants; they are never
discussed in the House. The right of
Parliament to discuss these reports,
ag the Speiker pointed out, cannot be
questioned. But the wisdom of hold-
ing such discussions iz certainly open
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to doubt. In mid 18505 when difTe-
rences arose between the PAC and the
Government some Members wanted to
discuss the matter in the House and
the Speaker, Shri Mavalankar observ-
ed:

‘It is no use having a discussion,
here and making speeches as that
will not help the growth of par-
liamentary democracy. We must
evolve a better method and pro-
cedure rather than mere discussion
and rankerous statements and ar-
guments made in the House.”

There are other rulings In the same
vein but I will not take the time of
the House with them. So, he asked
for a better procedure to be evolved.
It is interesting to note that in the
52nd report of the PAC, that is a re-
port that came after the 50th and be-
fore the 55th report, the sub-commit-
tee observed as follows: “the sub-com-
mittee desipes that a healthy conven-
tion. should be developed whereby if
there is any difficulty in implement-
ing a recommendation reiterated by
the committee, the matter should be
submitted to the Cabinet and its de~
clslon communicated 1o the committee.”
The point to note here is that even
in case of divergence of opinion bet-
ween the Government and the PAC,
neither the Speaker, nor the PAC it-
self considers a discussion in the House
as being desirable. [t is even less de-
sirable when the Government accepts
a recommendation of the PAC to probe
into a particular matter and here I
would like to underline the fact that
the Government hag accepted the re-
commendation in this case and thus
there is no disagreement,

If the object of the discussion is to
get the House approve or disapprove
the report, it runs into various diffi-
culties. First and foremost, if it is in
order for the House to approve the
report, it follows that it is open to the
House to reject it. This may be the
theoretically possible, but I am sure
that no one here would like to leave
any rcom for such a possibility to
materialise. After all it should not be
forgotten that the PAC functlons as an
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expert, rather than a polilical body.
The Party whip does not operate in the
PAC as it does here. That is why
the established practice since Indepen-
dence is against discussing the PAC
report in the House, This conventlon
was repeatedly upheld by Shri Mava-
lankar and he said that if a situation
arose In which discussion on the in-
‘evitable parly lines exposes a PAC
report tp critical comments, it would
not be proper. Even leaders of the
Opposition like Shri  Surendranath
. Dwivedy and Shrimati Renu Chakra-
vartty pointed out at an earlier stage
that it was against the present prac-
tice of the House tp discuss PAC re-
ports. You, in your wisdom had made
an -exception to day but I- do hope
that this would remain the solitary
exception. For reasong I have just
referred to at some. length, discussions
on PAC reports in the House are
fraught with difficulties.

Another wider issue that has been
thrown up is how should complaints
‘against Ministers and officials be
dealt with. It is mecessary to evolve
clear-cut procedures. It is as necessary
to protect the innocent as to punish
the guilty. Committed as we are to
socialism, the role of the State in the
life of the community will keep on
increasing. The government apparatus
-is already large; it will get larger.
Even ioday, we complaint of inaction
or slow actionon the part of the Gov-
ernment machinery. Let us not give
quarter tp the dishonest, but let us at
the same time be careful not to create
an atmosphere in which no distine-
tion is made between dishonesty and
honest mistake. Otherwise, everyone in
the administiation will pasg ‘the buck
and seek hoirlzontal and vertical sup-
port. Let us accept that soMe deci-
* sions will by wrong. Some percentage
of error is glways there. The crucial
quegtion is, is it bona fide or mala
fide error? The protection of the inno-
cent should be as much the respensi-
bility of this august House as the
punishment of the guilty,
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The Santhanam Committee Thas
dealt with the question of dealing
with complaints against Ministers and
officials. The principles enunciated by
this Committee have found a large
measure of support on both sides of
the House. It makes g distinction bet-
ween the handling of complaints
against Ministers and officials. It
suggests one procedure for examining
complaints against officials and ano-
ther for examining compaints against
Ministers, I am here concerried with
the principle underlying the difference
in procedures rather than their me-
rits, While a civil servant is entitled
to insist on the protection offered by
his conduct rules and while he can
continue to function un‘il he is found
guilty, a Minister cannot funciion
under a cloud. This point has been
made by friends opposite: But  the
point is, who is to decide? The going
out of a Minister is something which
the Prime Minister alone can decide.
The judgment of the Prime Minister
in this matter is erucial, and I think
we can b quite sure that no Prime
Minister of this country, or no Prime
Minister under any democratic sys-
tem, can afford to keep a  Minister

. who has lost public confidence. But

the decision rests with her and her
alone so long as she continues to re-
main Prime Minister.

Here, 1 want to touch on the limited
point as to whether or not a separate
formal enquiry should be set up
uagainst Shri Subramaniam. I am not
going into the evidence or the me-
rits of any other aspect-of the matter.
Shri Subramaniam is perhaps guilty
of overeagerness, But no one, as far
as T know, has charged him with dis-
honesty or corruption. If anyone has
such charges, the proper thing would
be to send them to the Prime Minister
in writing_

Shri Ranga: Why?

Shri K. C. Pant: " Berause that is
what the Smtl}mam Cummittee has
suggested. Nor do the facts, as thoy

have come to us from the PAC, sug-



6145 PAC.s

gest that his actions were mala fide
If there are any new facts, we wil be
glad to have them. But so far as the
facts that have come to ug from the
PAC are concerned. they do not sug-
gest that his actions were mala fide
Jit Paul's letter to the Minister, of
which so much is sought to be made,
only confirmg this impression.  Shri
Subramaniam has a long record of dis-
linguished public service behind him.
He has been a Minister continuously
for two decades now, and a contro-
rersial Minister at that, And yet, he
1as always enjoyed a high reputa-
tion for integrity.
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Shri K. C. Pant! 'I‘oday with  the
benefit of hindsight, it is perhaps pos-
sible to argue that he should have
acted this way and not that way.
Be that as it mav, putting it at it
worst, what the charges amount to is
that he exercised his discretion
wrongly. But that alone cannot justify
the setting up of a formal enquiry
ngainst him,

Shri Dwivedy asked, if I remember
aright, whether the enguiry commit-
tee thal would be set up would cover

. the Minister. I think so ‘far ag I car
see, any enquiry committee that is
set up to go into all the transac-
tions would cover any aspect that is
thrown up, whoever is concerned, but
it is essentia] that omly the transac-
tions are to be enquired into and not
the individuals as such. In the light
of all that I have said, I feel that no
rase has been made out for a separate
formal enquiry into Shri Subramani-
am's conduct, nor hag the PAC sug-
gested it. In the other case, the PAC
has suggested it but in this case, it
has not. That is the difference.

As 1 said earlier, so far as any Mi-
nister (s concerned, the moment the
Prime Minis'er is satisfled that a
prima fdcie case exists for a spece i
formal probe, she should advise the
Minister to go. But if she is not
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satisfied, there the matter should ordi-
narily end. However, in this particu-
lar vase, some exiraordinary factors
nhave  comp.icated the case. Firstly
lhere are the adverse comments of
PAC. Secondly, the observations of the
Speaker while giving his ruling on
the privilege motion against the
Minister; and finally, the very bad re-
putation of the firm involved in the
transactions commented upon by the
PAC. Because of these reasons, and
also because the traditions of public
life arc involved, it would in my view
by advisable for the Prime Minister
to informally seek an opinion from
some fo:mer judge on the propriety of
the Minister's actions. It is my sub-
mission that such a course of action
would meet the ends of justice as
well as public propriety.

Justice also requires that proper ac-
tion be taken against the firm which
lies at the root of all the trouble. It
seems to be forgotten in the hulla-
baloo about the Minister and the Sec-
retary. We in the Committee on -
Public Undertakings, as has been re-
ferred to by Shri Daji, have also had
occasion  to pass strong  strictures
against this fir The Government
must deal wilh the firm sternly and
speedily.

So far as the PAC report and the
Governmenl's decision on their re-
commendations are concerned, We
on this side ol the House have no
reason to be dissatisfied with our con-
iribution. Even ignoring the fact that
the majority of Memberg in the PAC
ag well gg its Chairman are from the
Congresg party, the House will recall
that the Members of the Rajya Sa-
bha who tock it upon themselves to
pursue this matter relentlessly we-e
Congr The Gover t which
has respected the wishes of the PAC
also happens to be a Congress Gcw-
ernment.

This is m good example of the
healthy functioning of the system of
criecks and balances in our structure,
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except that on the occasion, as far as
I can remember, an official rather than
a Minjster became the target of altack.
By and large, Parliament hag main-
tained the tradition that those who
cannot defend themselves should not
be attacked. A sovereign body must
be careful in nursing these traditions.
However, the Government too must
see to it thal Members have other
avenueg to sitisfy themselves in case
there are complaints againgt jndivi-
dual officials, '

Another tredition of Parliament is
that charges should not be lightly
brought and, since the floor is privi-
leged, chargus should not be brought
by one Member against another with-
out prior intimation. Of late, there
have been several instances of the
later, and the general tone of public
life has suffered as a consequence.

8hri Namblar: All this was forgot-
ten, Shri A. K. Gopalan was arrest-
ed. Wisdom is dawning on them at
least now.

Shri K. C. Pant: I refuse to yield
Sir. (Interruption). When will it dawn
on him? Now, the other day, my hon.
friend Shri Madhu Limaye brought up
a privilege motion to protect the Spea-
ker. From his remarks, it was clear
that Shri Limaye did not have too
much confidence in the bona fides of
his informer. And yet, he chose to
bring the matter before the House
without preliminary confirmation. He
is an ablk man, and an example to us
in hard work and thoroughness and
T have every respect for him. That is
why I am surprised that he should
not have thought of confirming the
genuineness or even the existense of
the document in which the Speaker's
name allegedly figured, before raising
the matter in the House.
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Shri K. C, Pant: The Speaker has
given clear-cut rulings in this connec-
tion, and I shall quote them. One of
them is as follows:

“The Member ghould take res-
ponsibility for whatever he says. It
is not good enough if  allegation
which is made ig proved to be un-
founded, because the damage will
already be done and the man con-
cerned would unnecessarily be ma-
ligned.—Even if 'ater the allega- -
tion is proved to be false, what
damage has to be done is done.
So it is not enough to say that if
the allegation turns out to be
wrong, it might be cancelled.
Whatever a Member says here
should be said only after he is
fully satisfled himself that it is true
and that he has sufficient reason to
rely upon what he says, Till then
he should not make a statement.”

On another occasion, when Shri
Manl Ram Bagri made an allegation
that Prof. Humayun Kabir had made
improper use of the gervice facilities
at the Natignal Physical Laboratory,
the Speaker observed that g “Member
must make sure what the contents of
a particular document are before mux-
ing allegations on the basis of it in the
House."

There was a third occasion when the
Speaker drew attention to the rulings
given in the Lok Sabha debates of
1963 to the cffect that “a Member who
mokes an allegation against any per-
son should ensure about the correct-
nesg of the facts beforehand and
should realise his responsibility as @
Member.”

The reason why I refer to this is
not because T want to raise any con-
troversy here, but because I honestly
feel that the dignity of public workers
ig really indivisible. No matter which
party they belong to, they tend to
have a separate collective identity in
the eyes of the people af large. In
a democracy, we #can only function
with g certain minimum of mutual
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confidence and mutual consideration
for each other's dignity. Unless we ob-
serve certain restraints, there is every
danger that the publjc image of the
pulitician in this country will be
dumaged beyond repair. We, who have
taken .an oath to wuphold the Cons-
titution, owe it to ourselves and  the
couniry to see that this does not
happen. -

~ Shri Ranga: Sir, all this time 1 was
wondering what hag happened to the
Cdbinet. Was there no Cabinet at all
when M:. Subramaniam was going
through this ordeal all these years,
when he was passing orders, revising
them and re-revising them and after-
wards when he was being cross-ex-
amined before the PAC? What were
his relationg with the Cabinet and his
Cabinet colleagues? We were asked

to believe that at the instance of the -

Transport Ministry, he was obliged
to resile from a part of the punish-
ment he wanted to accord to  that
guilty firm, But were there no re-
cords as between the Trasport
Ministry and his Ministry? Did he
have any talks with the Transport
Minister himself? When he held such
strong views ag 1o differ from his own
Secretary, when he insisted upon hav-
ing his own way and refusing to ac-
cept his Secretary’s advice to lmiling
this punishment for only two years,
why is it he never thought of bring-
ing this matter to the notice of the

Cabinet, the Prime Minister and the
Cabinet Secretariat?
What was the Cabinet  Secretariat

doing when he passed one order? Was
it informed about it? Then g second
order wag passed. Was it informed
about it? A third order was passed,
Was it informed? Why is it that he
was completely indifferent to the ex-
istence of such a thing as Cabinet Sec-
retariat of such g person as the Prime
Minister and of such an institution’ as
the Cabinet? I am surprised how it
was that at no stage during all these
long discussions, the Cabinet was not
brought into the pfeture at all. It is
no good for anybody to try to make
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Mr. Subramaniam  the” sc'ape‘;l-!'.
He was one of the Ministers, a strong
Minister, a self-willed Minister, a
self-opinionated Minister. Some of
my friends believe that he was arro-
gant, also. I am not prepared to
subscribe to that as a general pro-
position. But certalnly he is a
strong Minister. He was strong enough
to disagree with his Secretary, which
many of the Cabinet Ministers are
not capable of and do not do un-
fortunately. He passed that order,
which was a very good order. Why
was it that that order wasz not passed
earlier when his other colleagues, who
still happen to be here as his col-

leagues," were in charge of that
ministry over all these years? Why
were they not doing anything?

What was the Cabinet doing? Why
was it sleeping, through successive
Prime Ministers? This is a very
important thing that has got to be
discussed. My friend, Mr. Pant, the
son of my very revered colleague
and leader, asked us to look Inmto
all these questions of propriety and
procedure. Certainly it is relevani
to except the Prime Minister and
the Cabinet and the ruling party of
the country also to look into this
matter from this standpoint. What
were the relations between this
Minister and his ministry? Some of
our friends have slready askd, why
is it that he did not take to task that
Irch and Steel Controller? Why did

(it not occur to him? Why should he

have taken all these things for grant-
ed that anyhow these things are there
as part of the practice; why bother?
Why dismiss this man or suspend or
punish the other fellow? Why should
he take it for granted like that? He
failed to wonder why Jit Paul had
met him just about the time when the
papers also reached him? Why? It is
because according to me he felt it was
not iraproper, because he has got too
used to these improprieties and impro-
per procedures and activities. The
whole system of this Government in
general, especially in regard to per-
mits, cnntrol‘ and licences, is 8o ful
of these improprieties ang Irregulari
ties that it did not strike him as any
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thing objectionable or unholy. But
certainly he was upset by the manner
in which this company had been al-
lowed to commit all these improperiet-
ies and irregularities. Therefore, he
mustered strength and courage and
passed the order. It was after that
that he developed cold feet.
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[Surt 5. L. Sarar in the Chair].

My hon. friend Mr. Pant wanted us
to 1 b the plary public
life-my hon. friend, Shri Subramaniam,
has had during the past 12 or 13 years

. as Minister. That is true. He s
known as a strong Minister, head-
strong also sometimes. But he is also
known to be amenable to political
influences.
ty comes. Nobody has ever said to
my knowledge that he is amenable to
money. But he is amenable to politi-
cal influences. I need not go into very
snany details. People know.how he
changed his‘'views overnight in re-
gard to Education in Madras. I know
it for a fact that he changed his view
in regard to cooperative farming bet-

ween one meeting of the AICC at’

Hyderabad and another at Nagpur.
I also know he changed his views In
regard to controls when he was under
the leadership of Rajail and now when
he hag come to be under the leadership
of these Prime Ministers. That I his
weakness (Interruptions). ’

An bon, Member: You have chang-
ed parties.

Shrl Indira Gandhi: He is not the
only one to change his views.

Shri Ranga: Is it the P;irne Minister
who has dared to whisper thig? 1f she
has done it, I have my answer. Her
{ather also made a similar charge
against me. I differed from them and 1
had the moral courage to break away
from their party and take all thcse
risks. The rishs were Very great. If I
had not dared them and left them,

L]
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That is where his difficul- «
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would T have been defeated in the last
general elections? That was the penalty
1 have paid for having dared her father.
I dared them because I differed from
them on principles and policies. That
is exactly what my hon. friend has
never been able to do. Nor was
Jawaharlal Nehru able to do that. 1
do not wish to say what this lady . Is
going to do in futuré. But 1 wish to re-
mind her that the country is watching
what she is going to do about - her
statement that the country is more im-
‘portant than the party and therefore
she would always olace the irterests
of the country first before the interests
of the party. The future will decide
whether she would be able to muster
the necessary moral courage for that
or she would go the way of her own
father.

My hon. friend has shown this weak-
ness. My fear is, he has shown thu’
weakness once again in regard to this
matter. Otherwise, he would not v
got into this troluble at all. He was
talking about his conscience. Is he
quite sure—can anybody be ouite sure—
that our reading of. the voncience is
always correct? No less a man than
Mahatma Gandhi had had to conlei:
that what he thought to be the promp-
tings of his conscience did not turn
out io be his real conscience. He vous
great enough to confess that.

Therefore, I do not want my hon.
friend to go on saying to himself with
gumption that his conscience is clear.
‘The question is on what side his consci-
ence is clear? 1If it is that he thought
of money, may be it was clear. If he
thought of his own local interests, may
be it was clear. But lel him think of
the political interest also which was
behind the successive decisions that he
was making and the atmosphere be-
hind them. Some names were men-
tioned. One was the name of a dead
man and another was the name of an-
other colleague of his who is now in
the Cabinet. Mention was made about
this firm’'s ramifications among the
politicians. I do not know whelber
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those ramifications were confined only
to the Congress Parly, only to the
Members of Parllament here only tn
the Congriss Party at the
Centre. To find out how influential
this firm warf, one need not have to go
into all the details. Is it not enough
that over seven years the Cabint was
kep! asleep, the rest of the ministers
were kept ignorant or indifferent or
silent and only the ministers who had
to deal with them were carrying on
their own merry-go-round-show with
this firm? That is why I am not pre-
pared o exonerate my hon, friend.’

But my trouble is this. Was this
Minister alone responsible or was he
being made, knowingly or un-
knowingly—my fear is some of them
,did not ever know that they were
going to.place him in such a difficult
position—a scapegoat? Was he being
made use of by other ministers here
as well as  other ministers in the
States. one or two other politiciars,
and this firm. ali of them togeiher, and
in 1+he e¢nd he became a scapegoat?
But merely because some of us may
thirik that he had become a scapegoat,
thar he had been .nade a scapegoat by
somge other interes's who had much
mote to lose if he did not yield to them
and much more to gain and if he yielded
to them, merely because he had done
this, are we to excuse him and the full
Cabinet? It is rather surprising to me
—aul these four years 1 have been here
during this 2arliament when other
ministers were being atltacked and 1
huve not found all these friends pre-
sent on those occasions—to find, parti-
cularly, my hon. friend, Shri 5. K.
Panil present in the House, very active
today, very rauch alive to the points of
order and precedure of this House.
Why is there this anxiety? Why did
they not show this anxiety all these
years in order to protect the reputa-
tion of Parliiment, of the Cabinet and
ot the Prim.. Minister and also the
Minister conerned in this particular
Ministry and -successive numbers of
them? I charge them wilh the derelic-
tiun of their duty ip regard to this

country.
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Is this the only firm? There -was
the Mundhra firm about. which the
Ex Chief Justice had written his
judgment. There was also the T. T.
Krishnamachari and Sons about which
both the Houses are witness for such a
long time. The President alio was
made aware of so many things about
that firm. There are so many other
tyeoons the names of which I need
not mention. They are known to them
because they deal with them and all
these tycoons are having their daily
dealings with the Iron and Stee] Con-
troller and various ofther Controllers
who have got to deal with all these
favours that are being distributed in
the riame of the country through these
permits, licences and quotas. All these
people have pot to be watched. . Is this
Government competent to watch them
when they are dependent upon them
for its finances at the time of elec-
tions? Apart from the<e firms, they
themselves are having in the different
States, one group of Congress fighting
against the other with the result they

- are obliged to spend lakhs and lakhs

of rupees on their elections. There-
fore, they are not free agents. That is
why I am not prepared to agree¢ with
the suggestion made my hon. friend,
Ehri Pant, earlier by Shri Santanam
and much earlier by Shri Jawaharla!
Nehru, that whenever we have any
quarrel, any complaint to make against
any minister, we should first go to the
Prime Minister. We know the high
posilion that the Prime Minister has
been able to fa]l from. Al] that came
out when the CBI episode took place
in this House. They appointed a
Cabinet Sub-Committee on which 'the
Ex-Chief Justice was also a member.

" When he was asked: “Ts this the re=

port?” he said: “I do not know. We
have taken a vow”. What vow did
they take? They tock a vow of secre-
¢y. Therefore, he said, he could not
say whethbr that was the report or
that was not the report. But it
came Y be the report. That was the
Cabinet Sub-Committee presided over
by the Prime Minister. That is the
degree of integrity that they have been
able to display. Therefore, we cannot
very well legve it to the Prime Minjs-
ter, any Prime Minister, the kind of
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Prime Ministers that we have been
having so lang.

What shall we do? My hon, friend
says, whenever these things happen,
let us not give it to an outside body,
let us make a private reference to a
Supreme Court Judge or an ex-
Supreme Court Judge. Would that be
satisfactory? Should there nol be a
full-ledged Commission of Inquiry.

Shri K. N, Tiwary (Bagaha): Unless
you are made the judge there will be
no satisfaction for you.

Shrj Ranga: Would you care for it?
Did you care for the judgment passed
against .one of the ministers here by
the Supreme Court? You have for-
gotten all aboout it and you have per-
mitted that gentleman into your Cabi-
net. That is the sense of integrity
which you have displayed. That is the
degree of respect you have shown to
the decision of the Supreme Court.

Therefore, there is no other solution,
there i8 no other remedy for this kind
of thing, but the resignation of this
Cabinet. If they really mean to main-
tain a high sense of integrity, if they
really wish to convince the people
that they care for their interests, that
they care for the sacredness of the
cath they have taken here in this
House and the oath that they have also
taken before the President when they
took their places in the Cabinet, they
should resign.

Secondly, it is not enough that they
resign. They should give up this
system of controls. To the extent that
they must have some eontrol, some
permits, some licences, some quotas,
they should give up their control here
from this Government and place it in
charge of a guasi-judicial, completely
non-political and independent Com-
mission. Let it administer therfi. Then
it would be easier for people like Shri
Subramaniam, who are not amenable
to money, to be abel to run their
administrative contro] through secret-

- arles in a more effective,-more sensible
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and wiser manner. As long as they
have gone on hugging to these controls,
it would not be possible for them to
call their souls their own, to say that
their conscience is clear. It is impos-
sible for them to keep their conscience
clear. Even while the Ministers are
asleep their secrelaries are playing
mischief with them, the controllers are
piaying mischief with them and so
many other officers are playing mis-
chief with them.

Shri Subramaniam said before the
Committee that he was strong enough
to control his secretaries. Where was
his- strength? In spite of all his st-
rength, his secretary was able to turn
him on hiz little finger by tickling
some Deputy Secretary in the Trans-
port Ministry and then again tickling
various other people, the Controller
of Iron and Steel and making what
would appear to be Innocent, mischle-
vous references one after another and
delaying implementation of his own
order. He thought he was very
powerful. Therefore, he said that it
must be put into effect immediately.
what immedlacy was there over that
one month? Why did he not enguire
about it. Instead he was satisfled with
his cabinet post like all his other
friends. They must hang on to these
posts, otherwise they cannot be happy.
You shopld have a look at some of our
friends who are out of office. How
doleful they look! Therefore, they must
keep on to it; otherwise something
more would go wrong with them.
That disease has overtaken many of
these people. Some time ago one of
the friends who happens to be the
President of the Congress party made
a kind of suggestion that after ten
years these people should vacate. He
made an exception for .himself, he
made an exception for the Prime
Minister, very advisedly. Now they
have made an exception for the whole
lot of them so that they can carry on.
It is only because of that that these
Secretaries and Comtrollers and all
other people are able tor make mince-
meat of these Ministers and scuttle all
proposals put forward by them.



6157 P.AC's

When the committees go into their
affairs we see what weaklings these
people happen to be helpless people,
incompetent people, incompetent not
because they are ordinarily incompe-
tent but incompetence borne out of
their inordinate anxiety to hang on to
their positions.

Shri Tyagl: Rhetorical.

Shri Ramga: Here is only one man
who was mad enough, who was foolish
enough and, according to me, honest
enough, to resign from this Cabinet.
I am sure there were several Ministers
here who were not agreeable to this
devalution. But did they resign?
When the qualms of conscience prick
them, are they prepared to resign?
There were many Ministers who did
not like the Tashkent Agreement.
But, did they resign? I made a sug-
gestion that at least three months be-
fore the peneral elections the Minis-
ters should resign. The Home Minis-
ter came out with a statement “we are
here to defind democracy; therefore,

we must stick to our positions”. That
is their judgement. 1 am sure,
that in their calmer moments
they will be able to see that

I am not, after all, wrong, that there
is, what is known as, the national
conscience and on tHe anvil of that
national conscience it is not only poor
Subramaniam—Subramaniam is only a
scape-goat, according to me—even, if
he has shown cold-feet, weakness, in-
excusable weakness and incompetence,
—it is the whole of the Cabinet that
stands condemned.

Shri Heda (Nizamabad): Mr Cbair-
man, Sir, the reports of the Public
Accounts Committee are not matters
for any party consideration. They are
reports given by the Committee elected
by the entire House and, therefore,
there should never be party considera-
tions in dealing with those reports. I
am saying this because the way today's
discussion has taken place and the way
a few Opposition members have spoken

on the subject gves room to the feel-

ing that this is not so. Therefore, I
would like to reiterate the position and
1 for one would got speak on party
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lines. 1 will take it as a national
Problem and, from this angle alone, 1
will speak on this.

There are three other things the ex-
istence of which or the knowledge of
which, we have to bear in mind.
Therefore, this debate gets a little com-
plicated. First is the statement made
by the present Steel Minister that, so
far as the Fiftieth Report is concerned_
there will be an inquiry, as proposed
by the PAC. The subsequent supple-
mentaries give ample room to feel that
this matter will also be dealt with by
that inquiry. The second knowledge
that we have is that recently the Com-
mittee on Public Undertakings has also
presented a Report, proposing an in-
quiry into three deals which relate to
the same group, even though this par-
ticular deal is not one of them. As
they are similar, Government are com-
mitted to order an inquiry into these
deals also. As all these deals are
inter-relatedq and inter-linked, an -
inquity into one deal will involve in-
quiry into other deals also, though it
will not be to a fuller extent. The
third knowledge that we have is that
the Leader of the House was about to
make a statement about an Inquiry
Committee. Because of these commit-
tees that ars coming, the debate at
this juncture does not serve the full
purpose. The debate, if at all it was
necessary, should have come after the
receipt of the reports of those commit-
tees. I am saying this because one of
the members of the Opposition, Bhri
Daji, made a very pertinent point. He
said that there is no question of prov-
ing mala fide, there is the questign of
proving bona fide.

Shri Dajl;: Lack of bona fide.

Bhri Heda: It is a very pertinent
point. In this case, the Public Accounts
Committee could not give its decision
on the bona fide; neither could it give
any apinion on the mala fide. So, what
does It mean? It means that befdre
the Public Accounts Committee there
was not full data adequate data, to
deal with the matter fully. So, from
this angle alsq, the Committee that is
being propoled should have been al-
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lowed to go into it, its report should
have been awaited and, after the re-
port is received, we might, if necessary,
hold this discussion here. It is no
doubt true that a pressing demand was
made for this debate and that is why
this debate has come. All the same,
to my mind, it is somewhat premature.

What were the forces that were pro-
mpting this debate? 1 do not blame
the opposition alone, for this debate.
1 know the eclimate in the country. To-
day the country is sick of many things,
and one such thing is the growing cor-
ruption .by the big business. The
whole country is talking about it; of
course, Congressmen are also talking
about it; so also the Opposition
Therefore, they thought that here is
some case where they could discuss
that matter and highlight -that aspect;
whether it was a proper matter or not
is besides the point.

I am glad that some aspects have
been deal{ with by Shri K. C. Pant
and some other aspects by Shri Ranga.
Among the various State Governments
in our country there is one which has
made a good name, and that is the
Madras State Government. We rarely
come across any story or allegation of
corruption against the Madras Mini-
stry. Among the State Governments,
the Madras State Government has got
a higher standard of conduet. 1 find
that Shri Ranga is not here but I would
like to assure him that these high
standards were set by Shri C. Rajago-
palachari. when he was the Chief
Minister there. He expected and en-
sured that other Ministers also main-
tained thosc standards.  Shri Sub-
ramaniam belongs to that cadre and he
has come from that Ministry.

Another factor that we have to take

note is this. This matter came for de-

" cision soon after he took chaige. In

fact, the earlier notings were done
much earlier, not during his regime.

Shri Inder J. Malhotra (Jammu and
Kashmir): Who did it?"
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Shri Heda: ‘You know &ll that. 1
need not name him. My hon. friend
can easily find it out. Why should I
bring in other names? I not blam-
ing his predecessor cither. What I am
saying is that he gave this decision
soon after he-took charge. And what
was the decision? In the noting two
penalties were suggested, one by the
Deputy Secretary and another by the
Secretary. The Deputy Secretary had,
suggested more severe punishment and
the Secretary less severe punishment.

18 hrs.
[Mr. Derury-SPEAKER in the Chairl

14 goes to the credit of Shri Subra-
maniam that he over-ruled the Secre-
tary and gave the severe penalty.

Now, the question comes, and it has
been made much about, that when he -
revised his earlier decision, at that
time he decreased the quantum of the
penalty. The point is that we have to
understand these iniricacies. One Is
blacklisting. Another is stopping the
dealings by the department concerned
and informing other departments that
that department has stopped dealings
with such-and-such firm, which mecans
that the other departments may or may
not also deal with that particular firm.
The third is that only the particular
department slops dealing for certain
types.

The earlier noting was for a period
of two years only. The second no-
ting has got no limitation of the
period. From this angle the second
decision becomes more severe to which
he has referred and much has been
made out of it.

Shri Morarka
just the opposite

{Jwnjhunu): It is

Shril Heda: Therefare, [would again
make the point that all the facts that
were necessary for us to decide about
a particular person, whether the judge-
ment he took from time to time and
after certain devclopments were right
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or not, are not with us. For that the
adequate data is not with us. It would
have been better—I am not casting
any aspersion; I have every respect for
every Memper of the Public Accounts
Committee—had they taken some more
time, gone into some more data and
then brought out more facts to our
light so that it would have been more
possible for us to ponder over it.

What, after all is the verdict of the
Public Accounts Committee? The
Public Accounts Committee says that
the reasons for changing the earlier
decision are obscure. Another factor
that we have to bear in mind is—I say
this because of my observation for the
last decade and more—that when any
matter comes before the Public
Accounts Committee or the Estimates
Committee, immediately the minister
concerned is not informed. For a long
time it is dealt with at the level of the
Secretariat and only at the last mo-
ment il comes to him.
strange thing has happened. The mat.
ter related to Shri Subramaniam as
Steel Minister not to Shri T. N. Singh
as Steel Minister and he was not in-
formed at all. The Fiftieth Report
was given without any reference to
Shri Subramaniam. So, 1 think, the
Government should take nofe of it and
whenever in future any matter comes
before these respective committees and
some minister is involved in it, imme~
diately that minister whatever position
he may be holding at the moment
should be informed and he should be
given a fuller chance,

Another thing that happens is that,
now it has come to the consideration
of the nation, weight to these commit-
tees is not given that should have been
given. Those who appear before them
should come well prepared. In this
very report and in earlier ones we find
that officials come and give their evi-
dence without having gone through the
whole file. They think that as ques-
tions will be coming, they can refer to
the file and will be replying adequate-
ly. Therefore this matter has come
before us. I think, it is time that we

1440(ai) LS—9

In this case the
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create a forum by which all the facts
are brought to light and then, as Shri
Daji has said, bona fides are establish-
ed. I have no doubt, because of the
past of Shri Subramaniam, bona fides
will be established. The only question
is that that forum is to be provided
and I will ook to the Leader of the
House and to the Prime Minister to
provide such s forum.

With these words I commend the

motion, .
ot vy fomd : qES ST AT WY
Ffraw AT § 9g & qaA @ AAA
TEHAT A1EAT § | qF T AT E :
“This House, having taken into
consideration the 55th report of the
Public Accounts Committee thanks
the Public Accounts Committee
and its Chairman for the splendid

work they have done and expresses
its approval of the Report.”

Hg HI[ ATAT WO AE FA F @A
AAF| A AT FAF 41 § fF o1 w9
# qeAT FTEaT a1 34 f2 Arsr wad v
¥ 29 W 98 | 7w fou & 38 @ o1
SRqTT §AT G AT qEREH 3T § $H I
T% A TG HA T AT U IgET
o & qarr T AEAT E 1 W
TR At WY g 47 Afew b s
et d | s qwgw & AR F A
ST 6 AT G

Will the Minister please refer to the
statement of 1Bth , 1966 and the

evidence given by him before the PAC
and state:—

(a) whether he is in a position
to state categorically that the
late Pratap Singh Kairon and
Sardar Swaran Singh were not

s DPresent at his meeting with Jit
Paul on 20th July, 1963;

{(b) whether he is in a position to
say that none beside himself
and Jit Paul were present at
that meeting; and
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(c) what, according to him, were
the implications of “the kind
assurance of support in the
industrial undertakings” of the
Amin Chand Payarelal Group
of firms, an assurance which
the Minister has not so far
denied having given in that
fateful meeting?

TE T § qAGEN AT & 13
Qg T @R Wd A’
Wt §

Will the Minister refer to Mr.
Subramaniam’s evidence at page
43 where Mr, Subramaniam speaks
of the report from the Transport
Ministry......

T AT A AT PR w7 emiw A5
margfe s aga agd § Faf &Y
waagb g

“I had a word with him”.

wY GAGWAH WG 7 Fro o dlo
¥ §THA %21 § 6 79 &1 giea e fafa-
# feqie fosft | w@fere &0 T
§:

Will the Minister refer to Mr.
Subramaniam’s  evidence at
page 43 where Mr, Subrama-
niam speaks of “the report
from the Transport Ministry on
which he relied” and state
whether sany reference was
made by the Steel Ministry to
the Transport Ministry placing
all the facts and background
material about the Amin
Chand Pyarelal’s activity be-
fore the Transport Ministry;
m .

(b) whether it was on the' basis
of this material that the Mini-
stry gent its report or was it a
casual conversation with the
Secretary of the Transport
Ministry; ¢
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(c) it there was no such report
but only a' word from the See-
retary, Ministry of Transport
(Additional Secretary), will
the Minister state whether it
represented the = considereg
views of the Ministry of Trans.
port in regard to the Apeejay
Shipping Line and its associate
firms;

(d} whether the Minister had re-
ceived  earlier complaints
about the wastage of foreign
exchange caused by the pur-
chase of second-hand ships by
this shipping line, their bad
maintenance and their disposal
as scrap at a fantastically low
price;

(e) if so, the action taken by the
Government against the Com-
pany?

& &Y 3T FT FATT q@ HAT
fx & wgen wavm 3% 1| WX F=AA
Y 37 ar o frewd faweT & ag
we WY fATEmT T wramn o fmdEit

78 9 9% & forw 0T 1w @A A
waf #7T @ u qegly aan § ?
ag AT qro Uo Hre F1 504 "X 554F

Nicics N

Shri Tyagl: On a point of order.

st 7y femd : F wwT G
7% gl ddifade ar g ) 9
T W1 FT AwgT w1 @ fwaR
soft frediz sr seor@ & . . L .

ot mmit ;& qg A @I

ot 7 fomd - & ¥ g 1707 F@TRY
& fF off v ¥ Y eqrTeE weTT Wy
2. 388 sodY foid &1 30| ¢

Mr, Deputy-Speaker: He should not

refer to the 50th Report.
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it vy ol : Y 79 F s
S # IOET Jeorg § 1 war & oft ot
¥ TETH 9T A v awAT g 7

ot aqrit ;ISR WERE, W
¥ IT AvE MET qW AfAY | awgw
& d ¥ w1f a1 gara s, famsr
arag w15 ww Aw A @ AT fam &
1 S

ot 7y foert : memst B wwlA ¥
wET T &1

st aml : gge A 1@ w g
#fad |

# @ v & @19 w9 w0
wrgar § f& a wg & M Gar e
FTAT F1a2 F fgars vea1 £, forad w18
wfeqomm @1 ar &1% wifer gogez
farat mar &Y, o % % wraes W
& org Zaw 9 @A & faw w1 ey
gt 7 o w7 € Wi wEE
¥ ger ¢ f5 w1 T oY Al gd
T 39 £ avgw ¥ 1 g FFar g fw
g g | AAHg #TEq A1 TS FEd

AL ARl
ot oy femd o & AT A
®IE

=t et oW A aEe §
org %1% @ id, A1 72 7% G959 7
fe w1 9z W T TR @, W
ag 3YF A4 & 1 a% 91 3= qr, FfEa
faar fret Fr7wr oy @ats & Ew
&t grm, wilF

“No allegation of a defamatory
or incriminatory nature shall be
made by a mcmber against any
person unless the member has
given previous intimation to the
Speaker and also to the Minister
concerned so that the Minister may
be able to make ®n investigation
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into the matter for the purpose of
a reply;

Provided that the Speaker may
at any time prohibit any member
from making any such allegation
if he is of opinion that such alle-
gation is derogatory to the dignity
of the House or that no publie in-
terest is scrved by making such
allegation.”

Mr. Deputy-Speaker: Mr. Tyagi, |
am sorry, there is no point of order.

oY ag fmd @ IOTIE wEEE
L L]

TEATA SAIYTT WX Yorr AT weeT-
ardy AFTmdr W 1T ¥ TIqET
¥ oY gart W F7 ;enmATw gAr g
FanI qqfa § gn amE@ AL @R E
gart atga ata sf s geota Harew
& welt & gevra g fad faat
f& & adx & a1t ¥ 3w @ gk
HHT F1 AR & ATY | T GHT wY
A1 T wrE afew Aifew T@, wid
Ty 7, T T | TV AT gur ?
T 78 gaT fF qgd witaT et
Tz ® wwfagi &1 (AE & wiala Wiv
frata & wwwr: o wiwe v 12 sfamer
feear ar, ¥few wa awrdr faa
F1 3% g H ¢S g WIT IT 9
gt feard o, @1 0w £ @ ¥
3I7%T fgeqr o wfawm & 59 wlamm i
12 glqw & eo wfoms 21 om0
oiw g gl #1 gAr Tew
TRATA 16T § W FTH 1€ ATT & 0
A FITA qER X wfgwd § s
fagas amrgeaT g Mag ag &
f& sere gAY tawtat S1aT 2, A1
g AT g o e F @A g,
ar {57 31 (5% a19 ngeaa o1 &
F197 @5 &7 A7 foaswt (anad 41 ¢,
Gt wefaat & g Aa{var e
? 1 fegEmasdm & o7 ga1 §, 0%

nT
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¥fear % 78 g1 & | @1 aF W
T F IWAC KT avad §, g
LILE] T g e w07 #0745
‘ar 46 ¥ wlasifEi 1 @ 9@
AF fam € & 1 A 5w ofdmfa 01
gH ngAa TEAT A1fgy Wi o gEReay
7 it fear ¢, 99 - T
=1fegw |

w1 FE Atq K W9 & ATRw A6
¥ T@AT ATgAT §, 98 9% & f* 18 wE
F1 =T gEaTva ¥ A1 adey faan, gay
qgdT AT IFW, Feww F avw A
qATFTA gE o7 WY Awere ¥ FqwT
o1 o=t forar 4, 35%T 350 faat aqv
IqY g w4 qfeww gRTIIE FRSY A
= A FY 791 41, dt 99 aw afeww
URHTEEY ®WE F w1 ¥ 3@ A9 w1
WY TEY A1a7 T ar fE e qw
¥ aafr & geraTa gt ar gAY FrE
fazdt s 1, gafag afes qwEew
FA FT LAFT AT TG T 18 7
F1 ol QALY TG g F € H
9 F AR T AT 6 F 9Ty E
o9 9% qE ATy §, 1 I6E O wd W
AdYE §, I WelT AGITT WOT ALY WA
¥ % St mEEmm W geEwgeAr
AT T g fF IR ATA-aw 87
¥ U9 &7 gaATT 37 gU xad ST
w=oi w1 foarar & | & ag Wi
=T @ g e € oadl, i AT
%! g7 Fary £y siiww 51 e wiex
IIATH AT & qTEAT A AT FIHATHT
feqr, ¥=w s@a awa T T|@W |
IR FE & g1 w1 & e & g qC
W Yar g, A< ] g, a4 T XS wEar
g s 37 wiATy ¥ 3% w9 & ofas
&9 1 & 77 frdea s e g fw

ga & sv2fras &Y srreei 4, farad

lx udtts s1F ave & a f,
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IEA wEa ¥ @Ay gafag T Taw
fF R d wm ¥ arer @ 9, & e
ATA W S 9¢ guar i qg A
T A #, afew Ao wErEw A IAH
FAT ST Rgeardr &t g, vaw fag
FA9 ST GEETAWE gl ¥ ag IAR
ﬂwmtr‘\r'wlféﬁ{gl

T AT & I A A H 1
ag 5 g @ s 7@ % gan
72 § 17 g feee &Y n€ @ 1 v wAY
st afedw oFEEE FHE F @A 0@,
a1 g Iah a1y #owen, ‘e g
a1z 38 T | 7 wefo weag
i A R 7 area & ag wefo agw
& wgeaqal § 1 an foq g v
a1 foan an &, @i g9 T A9 2
wToRTT A w1 s et avada
9T qx AT 4% @, AT wrAer w0,
o ag WAl &, @ IW a9 qg qroar
Fa1E % oY : 40 wiaw avwrd fgear,
40 sfama e w1 fegem W
20 sfawe arawf=s fgmar o

st wawww  wOw (=5 awr
FWHIT) : EEEI |

sitaq o : dAT QF & &)
g3, amye 7 ag *g fx 40 gfowa
wuwr fgemt, 40 wiowa agwre &
ferrmr T 20 sfawa @t fgem
&R | 1F § Y Felt W - AT,
@t ofms ag gwr s Jo sfqmm
worT &1 fgear /w51 Sfawm woara
w1 feeam | 39 st feemm &t g oY
o T T # ¥ FEw OF qwi
® o) ¥ A am ag g fe 4w
T #1 A1 qEer dow gk, vAH A
wFISEE A1 A A, Iq T AGUE gAT
oY T wOR R @ g wf )
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TF W & 1% T LRI FTHIC
i o ow Afew o fear
TR Afem 8-9-64 #1 & 1 ¥ wrowy
wafa ¥ AT aeE ) qEAwT
¥ fau ga= waiforg #¢ & daw
AT g F o

Shri Ragbunath Singh: This is irre-
levant. This is not the question at
issue. This is the matter of the

Jammu and Kashmir State. This is not
the point at 1ssue.

Mr. Deputy-Speaker: How is that
relevant here? Is it referred to in the
35th Report?

stay fomy : ssft fooe &
wifess 4 ¥ sl gifaem &1 oo
21

st o aogw (=) ;o oame
oY% wEY, §T |

st 7y femd : swTemw wERE,

AW WU QAT T THIT A T AT |

& wry M wpwfa ¥ @ Nfeg wr Fa

9 @At g |

[Placed in Libary, See No. LT-
6939/66.]

Bhri Surendranath Dwivedy: In
Appendix IV, the first item mentioned

is the Kashmir Ceramics Ltd. That is
there.

Shri Raghunath Singh: That is only
reference,

q'-\q‘f“& : AfFw 9% T
T Afed at w1 Frargr af g€ @
wIT agi a% fF s g ¥ iy
& Y ¥ uqr a1 feewt o AR A
g fear 1< weqws % g19 § a7 wFE
(-4

w7 & WIF 7 ara 42 & f% gemw
aga wgd o fw &t WA ¥ daEmame
&, &ifww oot o Jmare A gl 3

faw, s Wi A wWiew &
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forre T wmEEfeEw @, & W0 A
IR 91T A F 91 & A A9 A
& 1 & ag snaer wgar g @
Mt gugay Y OX f w2 wEl ¥
“FIET UWIE W% |9’ fEam ogr
afz fear ar, at foc it aroft 7
Zr ¥ Wt wEgwE (AT ) w7
HqTAT FAra @, ag &Y sfawa atfa
g S g | gEfan wemw wEew,
HE 99ET W ¥ fF g @
F5(41 & i rar 83w g o qAfa=ne
far &t ¥ qm e ariET
FrOAT At A qeegfn §, g O 9@
t, IO% At ¥ oY Serd A dv
o IEF art F ww qor m fe
TIE WA A HOF 3§ ATARrE
a8 el f& gr ol w1 54 ¥ AW
w1 FTE TR & HIT OF T 9T N2
o Tt sw fowe far mam §
SR AET AT g, T A AT
wrok gy Tt @ o ? Ay IR
Wgm ¥ 5w W g7 fag wET &
e F1 WEIH AW IAC T @ §,
oF arem 2fed, & ww 951 @ g )
fafaw adzq Wi fafreed & o Wi
forsterdr ¥, ag *=A &

“After all, the Minister is to be
guided by the office.”

W X O AT ¥ IAET AT Sw A
Hared & 36 1 g 97 fafwer wew
foe & ag qum fr wifes @1 W &
g gg Fg1 141 % T FI7 9g "rarer
wrET g A w4, 1 W A W &
FgT ¢ Wi AGY T 7 TH A TEA
Hrar s & & ', & ma e
Hare St wOTE HIAA T, I 9T
wa) wig A * g feHm ST
v won Wifgy, wen feedma
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[ it =g forma |
woTT fadF gEaAT U AEw )
g FFA ¥ BT AL T

“After all, the Minister is to be
guided by the office.” N

@ & ag sgw Wgan § e o
A & fafaw adew #1 A faear
¥ A qdt agra ot FaedErd
7 AT AT ALY B, qgw AT § WR
et & fedt o7 ol A 7T
FqifF Tgl TT WA AEEA A OWIAT
Firra fzar & ST mg s sl ar
<fah fF ag 7a AT I @ AT A
7 N I | OF A4 AT,
gar @y ged, e dte gAe  aadf
o AT oge fro qadl | & Ardm A

@ E | 9T 4wg 31T 9 whuardr

&, I WA W@ W | T af¥w
fT A g 7 gfFTa awE A A
qred oY T4 A & 7 agy g A
w1 ma @ 83 Afal, AfFr gwr
et fgz s A a4 oW @E F
gagen argT {t 7731 AT ag AT
agT TOAT & | ATOTA W SO o W
aza @rw faran & fr 1 afcfreafaar &
qF Fr AR FAT 9%, F1 a7 i Feafa
7z 4t fif wxafF 7g am amga, Tas
T &g a7 = g & oy azfem
wq1EA, A4 ARE, O R @,
qefara oz ¥ gEmT AR A
gt e fag aram oA oAET A,
qz ofdfeafa 2, faiw ofefenfs fv
forest T Tt @ w1 @ 4 @y
frdwm w€m & wagoan mmew 7 a2
&1 wgr & FF ¥ quEe T o var I A
THE! qTEE AT &, gAfET gMT 2,
& &% FaFT = o wr & ww
faod 7z g% @17 ST A ug
four & fw o @@ s 2§ |

wT & urdw T Lo F fEoag
WA a1 €T AR, @ ARl
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oR @rafufaes o1 sq% fram a8 §

qegraw ared, 7g & WA g faamn

mfedse w9 TEe §—

_He is not the architect of this cons-
piracy.

affr 20 arta 1 g adha F
foawr fex ag qemera & €, a7 =
wedy § wifser g 77 A @y A I
Wo@rar ... (98 3w ) aw
@ F guet @y w7 & A ?

Mr. Deputy-Speaker: The hon. Mem-
ber has already taken !wenty minutes.

sit wg fomdr . ey 7@, W
faaz at $ifsd, 7t wedr e ar
g _

IuTeme wErRa Ay g frae
T g E

=it 7 foordr - &1 gat A1 40-40
fraz @ &1

Mr. Deputy-Speaker: He may try to
conclude now.

ot uy fe . md wgm, #
%4 faae & am s @ E

ar # ag frizw F7 Tgw g fr
T TTTA AT I H AT AT TIT M0
T TOUVIR HIZA 20 JATE B HEE
FT T T IR F wTOT FER HIAT
T, T A gH e &Y WY afere
Lu@rdE o ozr i fama wy wife A
AT AT G TAT AT AL AR
F 0T 1 G Aae £ AT
gaTEN ®Wew & @ famr AT &g o
fra fafs & 7 waa wgem, @l
T At w1 Fmr e wm f
QU T AR §, Afew g A
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arm w1 A9, ag A1 WA 93A 47
o § 1 s owE oFr F famer ag
Ffgna gzaifen 522 & w7 aw®
THT mEa 43 E, gafam & A
ageell ¥ fan ¥z & £ fn & & qar-

i § afe emt o e ljj'ma_"

w & tF faay voriwa &,
fare & wnfa @1 e g @

feraTT @gar @, @41 erdr WAl &

a7 39T & oo g g2
ara A1 34 gAY T IS A ¥
faq & sxi; #v 5w 1 afes aat
AT A AT ¥ | WOF WA AAT A
FAAE # AET a1 fawr & dfET
A WHIAAIR W@ A q@rarE HoOH
gwgrsar ¥ wifs migar w1 o
A At Fer  AqAEE T X W e
geitaTe 7 WY vs afagifor s fen fr
fasma &t wwrla &1, famra &1 e
&l 5wy F g & fag fn,
dt 9z it % " § g g8
Amar a7 agw aiaT, aartas ety
FIA qTAT, AAY AT A AT, IFAE AT
forar &3 avem A1 FaEr o7 gfgaae &,
TUrmET W3R & fro & a3iem F7,
dfsq ef &Y faer @ g oF fasfae
wq-aaegqr ot g famd 7g A0
frrdr ¥ 1
T v 7 '\ FEE, AR
oIt A9 & @A T § W g
Wara ¥ Zr7 A AgTErd F1ond §
[z g, A fx ofsmw oFSEy FRE
J& arw @ A s @, 3ud @k #
oF 37 weer TraqHe faem § 5 ag
S AT §, Wi F2F § a7 I frw
F@raT JME | qE AT 91y WA o
= FGIC AT 4T § AT IR OF FH
Yo flo Fo waz fafazz %1 foer
g ’
‘“As requested in our letter, the
walidity of the export licence is be-
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ing extended to such and such
period” ..

@t o Sy ¥, a7 @ s
Zor &, 1) AW AR F T )

Mr. Deputy.Speaker: Is it the origi-
nal or copy?

‘ﬁﬂf:ﬂﬁ:ﬁpflﬂﬁ ifcaaw
B oW Fe A
Mr. Deputy-Sperker: Is it the origl
nal or copy?
! ay fonrd : g1, W19 ¥ ¥ F,
T fagmr # & wegy FATE

[Placed in Library. See No. LT-
6939/66.]

aY seaey wEEw, @ A1 i
oI T FT T E ag a1 a2 fafwmr
g A wrm atw ¥ omwe A o
faai® F0 =47 & "7 G4 1 T &
oY w A w1 W T fay § Ay e
gfaar & aqiw iy § 1 349 a7 A
wglem, ag a1 wred & mos aod
war g | awe § At g onE
g & % e wia Ty qarady
& T & | FTIA HieT FH A
1 fagqr | w29 & 4, =Hrawr qTd,
Tk M w1 A d0.d 6T AR
e gfey gefeamae a0 O oo
wiq® W oW q4q W@ F s
sigat g fa g0F @1 7 gARIcAn AR
F W gEe A1 waAt @ § TR wE 0w
ag fFar 7+
Mr. Deputy-Speaker: Tiic hon. Mem-

ber has already taken 25 minutes. He
may conclude now.

+ft 7 fomd : g ATRe aga A
it & 1 3z A faRe ¥ o A
wdr ¥ 9aE are # griy @ v gl
*r® are? afzfede i and a7 §
frgre 1 @or & af @, § wFT g

“The im managed some-
how to obtsip forged Cross Border
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[ =it vy femd ]

Certificates from the ceuntry of
supply certificates purporting to
convey fraudulently that these
goods had crossed the borders of
the country of supply before the
expiry of the licence issued by the
authorities in this country. I
understand that these goods have
been confiscated by the Cilistoms at
these three ports....”

AT Fowar, a¥4E AT W2E

“and the total value is approxi-
mately Rs. 2 million.”
dreT A ag &

“The third case relates to the
inguiry by the Central Bureau of
Investigation into cheating of the
Caleutta Port Commissioners to
the tune of about Rs. 1 lakh by the
Aminchand Pyarelal firms men-
tioned in the Report. Claims for
refund of demurrage charges were

made by these firms on false
grounds.”

g oY @ A g 1y §, Afew
™ Y ZAT § | A T AT
BT W7 9T, A1 e e g A
-4

wHiE e T A g
9 FTHITH 7,900 T ¥ HATAT
T gTRT & 2177 vEET e s
T | U TAHT EFfAT a1, TE AT W
1 &, fre g weadl #1 o o
uy faar 7 398 sgmard € fe g
feises 2, gmit w10 &7 78 § W%
® Fgee w1 wre fawean § fE
g AGH WTT WA §, WIT GF AT
#aw mifad o\ fer o9 A a=d & oy
&1 WA &, Rl FRP A Y G @ o
9 fie w1 feardg AT &1 ¢

I qETEY, TA W A e

FaFaT ngT #, fawr agd & g ok
wiwm aff a1, §7 0% =@
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TER (WA d9E AeE) qrt o
ol Wi o qwfer e
2, fomds fay dar feam w301 &, fadely
TET ¥ & fwur mm ) aTeETeTT #r
faRely wzr gw @ ¥ qrw feadt @,
Y W1Y TEHT H1AT F7 a9 2 |

EEH OF T grEd FARA1 0ET
¥ AT §—UF HAT WA GF FIH,
Af g o iz ¥ far w &
gt gefire e a1? aafe 71 g Sl
Y W FE Y, I A LRI A F A2
&, o= A GOET F AL AvE qEIL
& "l TART AT H ¥, oy gAny qifme
Wit adg S T FEH E 7 AW W
frew wramEm A fan W@ R
wifs ¥ GET FTAA TWE DOF @
¢, ag e afe gt €Y @ver s A
AT OTF gYe B9 a9 AT g1 A |

uF W amEr AEA WE A,
T LAwT T ¥ geara & e faar
T 91 e ag foise fear ma, 2dY
T ¥ Ay A fgrgeama w6 w1 AmAar
Famar Wi SEE AFT oF A AT
FT WFAT T A% HOGET §, TAR!
(A o T | AT AT WA AR
WEIS AEIRE, WIOR qATF |

w=r & % gg s, & g4 g
Tyt Sxar g, Afww gm fawr o= S
¥ 5f gw1 oo i &, gafag s
AT § 1| IR W vy o <amn €,
¥few @g @ s AW AT TRTEfE
I Wy WeRd 97 WY A |
wmar & 1 W ag @t fafeds S
) 21§ qg A WA AT A9 A AT
#1 IAEY 91 WAt A7 weuw &
fams #1% w9 T4 AAraTd 10 A
sl fag & faary wrdm amar §
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A s S & #E geaaw §
AN Fraqre & foars =ar ¢ 1 97
o & firar } weqwr A v, wfaesr,
wrt o o & fay | w7 dAT A
aifad, dga oft, fiw & vé fasdars grady
T § | &7 |gA #r wfass # 34
For & fordr wiva-gaw «¢ ag fafads
wverr fear

o § % ag wgar wmgan § oot
qauwgt T fw & fafass A&
ghamT FT e ST @ E ...

JANTW WEWD ;W §H F1 WA
wilsh |

oft au femd : anaw =g, W
garar =0 ¥ o A A § wefr
wEET 1 357 & gy, /) fw ow ofqw
st =AY ot & 1 357 & W
g AT WF T wedT 3 § o 9 T
afa= o war & f* 9w o< faamx oY
T @ 3 W TEn Sfewi 0@
wIA oAl ¢ ) g & oY g wfw
% vx W fam @ f& B
feat & ¥ A gravy A §, qrow
O FTHN X TEEr WAT .. .
(wmrww) ¥ A, sSegEr aEa w
aa w W@ E | NIRRT §IgE & 99
T XY AT A, SfET 9w oag aea
afam gwt, at 2 et &Y gEma €,
2 aift & Ag g weT A, T W
ol & dxfagie wgw 7 fipwa fraard
W wud A §F faars ag weR
we w1 WK Fg 5 qg =a ana
W § g AN L, GEA qIA W
woutA ffar & | 9 §9% W §THea
F1 qUrqT §, a8 w1 A0e § g7 1Y,
Zraq |1 FTH $ AIEAT IF T
iz 41 |

L]
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g 1w wT WA LT 8, K
qIT A9 T AT ATE ¥ g A @
£ & ofewrs geraws w3 & wad
& far o't axT a7 gfssr & fagy e
w g | faQet z= i Feardy @
F1 4z foar st @Y @3 wow wfed
wrt arfee ataw 43 #, geEreit 421 &, war
57 Jvit § Afeegre aga #r & fgea
A—m e s s A o & gt 7
o ofqm wfwm &, &%= e g,
I6& AIARA TAT-TAET FT & | IAH
faare o Fwere &1 s @
AraT w21, § qEwan g, avsAy wgrEw,
7g a3 Wi A ama ¢ fF qg gEwT A
fomd aY @mT 93, g wewry A
wifed ar, ot gae Fo mfrwr amgE W,
qEATOAY @Ew #1 ar gfEw o )
og wEaTa w7 Aifgd 97 | W A
w9 wdeq w1 fawran @, # fadrifasre
& WG W1 EIGR AR FL @ | AGT
& v ¥ wgAT AT or |

Shri  Khadilkar: Mr. Deputy-
Speaker, for the last fortnight or' so,
while observing particularly the early
part of our sittings, I have reached the
conclusion that because of certain to-
lerant and flexible attitudes, the Oppo-
sition is trying to exploit all those
procedural devices, be they call atten-
tion notices, be they adjournment
motions or be it the of raising matters
of privilege of the House. Democracy
is a very delicate mechanism. Very
objectively, from a distance, from a
non-partisan angle, when [ look at the
proceedings of the House, 1 feel that
great strain is being put on the demo-
cratic apparatus at the present junc-
ture, obviously with a view to give a
distorted image fo the outside world
about things that are happening here.
This is most deprecable. Though Shri
Limayg has disowned this attempt, I
do feel that he has exceeded the limits
in pressing his privilege motions in this
House. That is my view and that view
has been shared by many of my friends.
from this sidg wnd the other side.
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Some hon. Members: No, no.
Shri Khadllkar: Apart from this.

unfortunately, the limits prescribed
by the Speaker while discussing this
Motion, have been completely trans-
-gressed. .....

st vy femd :  ag &1 W AT
G § WETE WA 9% |

Shri Surendranath Dwivedy: This is
-a reflection on the Chair.

Shri Khadilkar: He had laid down
certain limits. You have transgressed
them.

Shri Surendranath Dwivedy: No.
The Speaker was present when I
was speaking.

Shri Khadilkar: Have some pati-
ence. What was said by the Speaker
in .terms of the motion has not been
adhered to ..........

Mr, Deputy-Speaker: I do not think
anybody has transgressed the limit

Shri Khddilkar: No, Sir. Excuse me.
I say it and I am going to prove it. I
want to prove it.

Shri Harl YVishou Kamath: He
should withdraw what he said. It is
a reflection on the Chair (Interrup-
tions).

Shri Surendranath Dwivedy: You
cannot accuse the Speaker like that.
There must be a limit.

Shri Khadilkar: I am accusing the
Opposition.

Shri Surendranath Dwivedy: You
are aecusing the Chair. The Opposi-
tion was not guiding the proceedings
of the House. The Speaker was guid-
ing the House.

Shri Hari Vishna Kamath: You
please call him to order. Yofi do not
call him to order.

Shri Kbadilkar: You have transgre-
ssed the limit. Ag 1-3aid, I am going
ito prove it. .
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Mr. Deputy-Speaker: You are not

justified in making allegations like
that.

Some hon. Members: He shou'd
withdraw,

Shri Khadilkar: You must listen to
me. If I do not prove it to the hilt,
I will withdraw,

The question is this: jn this motion
what is under discussion? The 55th

Report of the PAC and one para-
graph of the 50th Report.
Mr. Deputy-Speaker: Nobody has

referred.to the 50th Report only peo-
ple have referred to the 55th Report.

Shri Khadilkar: The extent of the
argument has covered such a wide
ground, and the fundamental issue 1
am placing before you is this. The
Public Accountg Committee is an all
party body which functions judicious-
ly and conclusions are drawn, and as
the Speaker observed, it is g miniature
Parliament, gll parties are there. So
when the Chair permits us to discuss
the report of the Public Accounts
Committee is it open to us to go be-
yoind certain limitg while arguing a
case? )

Again, 1 would like to remind the
House that we are debating the 55th
Report. In the 50th Report in their
wisdom, the Public Accounts Com-
mittee thought there should be an en-
quiry. Here there are only two points.
At one stage they have said that the
explanation given by the Minister is
obscure, it is not very clear as to why
he made a change. Another thing is
whether the order was final or it was
a draft order. Only on these two
points they can say whether it is
ubscure, why it is obscure ete.

Nobody ig going to defend here
Aminchand Pyarelal and his dealings.
The  question js: Was the hom.
Minister in the discharge of his duties
as a Minister blameworthy, was he
activated or was he at any period
acting in g manner in which he should
not have acted?, There are certain
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things, but before touching that aspect
1 would like to place one other point
before you for consideration.

Most of the speakers here have
adqpted a jurisdic attitude to the
actions of the Minister. Ig it justified,
1 would like to ask. Can you adopt

a jurisdiction attitude to certain
aclion of the Ministers . ...

Shri Daji: Why not?

§hrl Khadilkar: ..... while he is
acting under certain pressures? [s it
Justified? (Interruptions).

Just listen, let me explain. When I
used the word ‘“pressure” they are
jubilant, but they wil] not be so jubi-
lant when I explain. Pressure of time
ig there.

Shri Daji: What is the pressure of
time?

Shri Khadilkar: Certainly he has
got fo take quick decisions. Pressure
of time js there. Then, he has got to
look to all the aspects. In the present
context of the Indian economy....

Shri Dajl: What context?

Shri Khadilkar: ... If production
is suffering, he must consider; whether
injustice is likely to be done, he must
take that into consideration. Therefore
1 am not saying that every action done

under pressure is justified, but I would"

like to plead with the Opposition that
if you adopt a jurisdic approach * to
the daings of the Minister, you are
not doing justice to the parliamen-
tary or Government procedures as we
have adoped it. This is my view whe=-
ther you accept it or not.

Shri Daji:. This is not the view of
the PAC.

.8hri Khadilkar: Those whose heads
are little cool are bound to reflect
quickly whether they can take a juris-
tic attitude of judgment over the act
of the Minister and pass some stric-
tures on his conduct. Whether it is
justified or not, that aspect should be
considered.

There is another question. Mr.
Subramaniam appeared before the
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PAC. This is the evidence. Let us
try to judge from the evidence what
points he made. I have jotted down
a few points. Do not just go with
the impression that he was there to
suppress the truth. Is it correct to
say that? I am just reading out the
appreciation of the evidence, I have
culled out a few points here.

It was the Minister himself, Mr.
Subramaniam, who brought on record
the interview of Jit Pal. You must
recognise this. .It showg that there
was nothing to hide in regard to the
interview. If he had not mentioned it,
vou can see the evidence, at this stage
in the PAC such a question would not
have been raised. He himselt brought
forward this point on his own.

Shri Daji: Otherwise, how could he
have done? That was the only expla-
nation available.

Shri Khadilkar: The letter of Jit Pal
says that the Minister had taken stern
attitude and that he admonished Jit
Pal. This shows the Ministers's clean
postition in regard to the interview.
What has happened? Let us try to
put things right. The Minister issued
an order which has to be executed by
the Iron and Stéel Controller's or-
ganisation, with not a very good re-
putation, I do not want to say any-
thing further. That organisation with
headquarters at Calcuttag has not a
very high reputation. As soon a8
some order is given, the officers there
send back querles. It is open for you
to say: why did he not insist on ex-
ecution? | am arguing the case as
you have argued. But the querries
are such that he needs to examine
them further, whether production unit
should be excluded or the shipping
companies should be excluded. I admit
that the leakage ‘must have taken
place in Calcutta. That was the
source. Then the whole thing deve-
loped® You have to realise that it is
the Secretary who ig to issue the
order according to the procedu.n.‘ It
somebody sends back an order saying
that this order is difficult, it would
affect production, etc. should the
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[Shri Khadilkar]

Ministers sit tight on his order or
should he reconsider that order? Mr.
Dandekar is here; he has served as &
high executive, I would put this
question to him. What would he have
done in such g situation? With a clean
conscience anybody would say: all
right, I will reconsider. Certain
leakage must have taken place at the
other end and the firm representative
came and saw him. Then the ques-
tion garises: iz it proper for the
minister to do so? There are some
mistakes, I admit. In UK the ministers
always record that such a decision had
been changed on this ground. “Unfor-
tunately, that record is not here, I
am arguing case in a non-partisan
attitude.

Shri Daji: The reasons here could
not have been recorded. They are
obscure, dark and drab reasons.

Shri Ehadilkar: In a situation like
this, you have to take into considera-
tion all these factors. The Minister
is in Delhi; he issues an order to be
implemented by some organisation in
Calcutta which ig not free from co-
ruption. There is a leak. After that
the Minister finds -that there is some

justification and changes the order.

Can you attribute motives?
Shri Daji: What were the pressures
you referred to?

Shri Khadilkar: Pressures
your party and in every party.

are in

Shri Daji: What were the pressures
on Mr. Subramaniam ‘which made him
change that order. Tell the House.

Shri Khadilkar: The issue came up
before the PAC. Our party majority
was there but the issues were not de-
cided at party level. They were de-
cided independent of party  views.
vou not given credit to the PAC which
it really deserves in the 50th report?
I am not referring to the whole thing;
that paragraph is there, and therefore
I am referring to it. If you go through
it you will find that a thorough job
has been made and that report will
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certainly prompt the Government to
take some action. That is 5 different
matter, So, if you have given credit
for the 50th report for impartiality,
objectivity and non-partisan attitude,
what prevents you from giving it the
credit, the same credit, to the same-
body, when it hag come with this con-
clusion before the House?

Shri Daji: What are the conclusions?

Shri Khadilkar: The conclusions are
clear, they could not make up their
mind as a body...,

Shri Daji: The PAC has censured
Shri Subramaniam by saying that
there were obscure reasons. That ig a
polite way of saying it. Only polite
language has been used by the PAC.
Obscure reasons which cannot be told.
which are secret reasons. That is the
English meaning of “obscure reasons”

Shri Shinkre (Marmagoa): Any-
body knows what is the meaning cf
“obscure reasons.” Is the hon. Mem-
ber trying to teach wus grammar?
What does he mean?

Shri Ehadilkar: Pleage observe the
grammar of decorum. Sit down. Now,
about the second report, the 55th re-
port. The Minister appeared before
the Committee. He wvolunteered him-
self. Left to myself, I would have
advised him not to do it. There was
no necessity, but he volunteered him-
self, Now, only at two placeg there
are remarks, which are not very com-
plimentary, about the conduct of the
Minister. Beyond that, there is no-
thing. I would like to know what
this ballyhoo is about, which has been
made on that side, gbout the 55th
report and the conduct of the Minis-
ter, As the Speaker has said in the
beginning, let us try to discuss the re-
port at a non-partisan level. I may now
recall the system in the British parlia-
ment. That is a good system which
we should try to agfopt. When the
report of the Public Accounts Com-
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mi_ttee is under discussion, the only
points which we have to gonsider are
the administrative lapses and not the
broad canvass of the whole national
life which is brought in. Only the
relevant noints should be taken up
and discussed. That is a very healthy
convention. If you want to keep the
prestige of the PAC, which richly
deserves il, in this present context
especially because they have earned
a name—they are the watchdogs ot
Government’s finances—and if  this
body is to functiopn _without  party
pulls and pressures from this gide or
that side, I would appeal to the Op-
position and to every Member of the
House to look at the report from this
angle. Therefore, the 55th report
which is under discussion, does not
conviet Shri Subramaniam of charges
which have been levelled from that
side. You can bring in Jit Paul; you
can bring in Aminchand Pyarelal, and
50 nany other firms, and so many
other extraneoug matters, But then.
1 would ask you, can you bring in
these extraneous things as evidence
to convict him? That would be in-
justice, and that will be doing injustice
in a way indirectly through a vote of
censure on the PAC. What the PAC
has said is, “No further probe is called
for. ™ g !

Shri Daji: Read the report.

Shri Khadilkar: I have got the re-
port. - 21

Shri Daji: Then read the “obscure
reasons.” Read King's English.

Mr. Deputy-Speaker: Order, order.

SBhri Khadilkar: 1 will conclude in
a minute. T have been interrupted
often. Therefore, my humble plea is
this. If we accept the PAC as a com-
petent forum of.all parties represen-
ting both the Houses, and if we ae-
cept that their eonclusions are very
judiciously drawn up, I can tell you

one thing. As a former member
of the PAC and Chairman, I
can  tell you, 90 per cent of
the recommendations of the

PAC have been achd upon and imple-
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mented by the Government. This is
my experience for the two years 1
was there as a Member. Thereforc,
if the PAC in their wisdom says in
one report that the whole gamut of
these dealings must be gone into
thoroughly and ip the gecong report
on one point it say, “We are not yet
very much satisfied"—they could not
make a recommendation to the effect

“No, we certainly suspect him, we

suspect his motives and a further
probe is called for,—if that is so, [
ao not think that in fairness, those
hon. Members were fair to the PAC
report and they were not fair when
they levelled the accusations. It will
have some propaganda value of course
on the eve of the elections.
I know it. That is the main thing.
You can do a little damage 1o the
general image of this party. But the
image of Parliament and the image
of Public Accounts Committee is murch
higher. Therefore, T would appeal to
them, “Don't follow this path, Desist
from it. Otherwise, this delicate ap-
paratus of democracy will not survive
in this country. L

16.55 hrs.

[Mr. SPEAKER in the Chair]

Shri Namblar: Sir, I am -very sorry
that a senior member like Mr. Khadil-
kar said that we have mooted out this
question to create an atmosphere
whereby we may gain on the eve of
the elections, It is not so. We have
done it in the larger interests of the
nation, to see that this sort of robbery
is not allowed by certain firms who
are doing it as a matter of practice
for several years.

1 welcome this whole episode which

. brings to light so many other factors

which otherwise we would have had
no orcasion to know. What Is stated
in paga 4.128 of the 50th report of the
Public Accounts Committer which is
under discussion is that Mr, Subra-
maniam should not have issued that
second order; that second order was
not justified, *What is the purport and
meaning of the report,
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I, do not wish to enter into. the
~uceties of the phraseclogy used by
Ir. Subramaniam in his evidence be-
.ore the Public Accounts Committee
or in his further submissions here. I
would point out that he has erred in
several ways. His mistakes may be
wanton or otherwise; but he must ac-
cept that they are mistakes.

Mr, Subramaniam, during his diffe-
rent versions, shifted the grounds
which naturally led to suspicion about
hig conduct in the affair, He tried to
pounce on the Public Accounts Com-
mittee for its observation made in the
50th report and belittled its effort.
This has added to the suspicions. He
rushed to the Public Accounts Com-
mittee to explain off the discrepancies,
but failed. All this has strengthened
the feeling in the country that Shri
Subramaniam, being the Minister in
charge during the period from Nov-
ember 1962 to July 1963 when the
heavy financial losses to the exchequer
arising out of the bilateral agreements
entered into by Amin Chand Pyarelal
and connected firms were disclosed,
showed further leniency to these
blacklisted firms. Nobody  accuses
Mr. Subramaniam for these barter
deals because they were not done in
his period.. We will go to his pre-
decessor for that and I hold that his
predecessor Mr. Swaran Singh and
some of the high officials of his minis-
try who were responsible for these

" deals cannot escape at all,

But having taken charge of the min-
istry in November 1962, he ought to
have realised the full impact of the
havee and losces committed by his
predecessgr and the officials of the
ministry in entering into the bilateral
deals of Amin Chand Pyarelal and
connected . firms. Correctly he .nitiat-
ed action against them but at a stage
after orders were passed to bl¥cklist
all these firms for the heavy losses in-
curred, why did he go back on his
order of 28th June 1863 Lo blacklist
Amin Chand’ Pyarclal and connected
firms? What made him “dilute that
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My friend, Mr. Khadilkar, said that
there were no strictures against Mr.
Subramaniam. Let us see the wording
of the report:

“The sub-committee are unable
to understand the circumstances
under which the minister changed
hig previous orders so soon that
the business with Messrs. Amin
Chand Pyarelal group of firms
should not be communicated to
other Government Departments.”

It is clear that he changed his stand
so soon and the reasons have to be
given by him, In all fairness, it is
his duty to enlighten us about the
reasons. The reasons, as stated by
him, are not satisfactory, because the
various circumstances under which he
changed the order are now well-known
to the hon. members.

17 hrs.

Sir, Messrs. Aminchand Pyarelal
companies are well known, having
failed to earry out the previous com-
mitments ever since 1954. As they
arc well known to his Ministry, why
should they be relied upon by the
Minister? During the course of one
year of his tenure, by July 1963 by
the time when he issucd these modi-
fied orders, he might have had occa-
sions to study this company, Again
he believes Mr. Jit Paul, one of the
representatives of this firm, when he
sought an interview with him on 20th
July, 1963. Knowing that some action
was being contemplated against this
firm, and as it leaked out from his
Ministry, as one of the hon. Members

" has already said, he should have sus-

pected these people coming to him on
that particular date. When the whole
thing leaked out, he should have en-
quired as to how it leaked out and
an enquiry should have been conduct-
ed into that. Instead of doing that
he conceded to the representations
made by Mr. Jit Raul on 20th July.
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On 23rd July, only three days after
his interview, Shri Subramaniam
modified the order, modifying the pre-
vious one nullifying its effects. Is an
undertaking given by Aminchand
. Pyarelal and Company worth anything
considering the background of their
past behaviour? Are we to  under-
stand that Shri Subramaniam is so
naive as to believe such an undertak-
ing? It is here that the public has a
genuine and reasonable doubt about
the conduct of Shri Subramaniam.
Therefore, in his own personal interest
and for the benefit of a fair enquiry
it is all the more necessary that he
should step down from the office.
Public Accounty Committee has right-
ly raised the doubt, as is now shared
?y the entire Opposition and the pub-
ic.

Therefore, my first demand is that
Shri Subramaniam should resign and
clear ‘the way and create the atmos-
phere for a thorough probe into the
affair of his then Ministry and that of
his predecessor Shri Swaran Singh
under whom the entire deals were
finalised at a great loss to the exche-
quer. His predecessor's conduct is
equally suspecious, so far gs [ am con-
cerned—I do not know about others—
and in all' fairness he should come
forward to clear his own self from
the blemish by stepping down along
with Shri Subramaniam, I do not
demand the resignation of the entire
Cabinet. At Jeast these two Ministers
who are directly connected with the
affair should step dowp in their own
interest and in the interest of the
nation. T have no personal grouses
against them. If there is some chance,
after clearing the charges against
them, I would like Shri Subramaniam
and Shri Swaran Singh to come back
and do their work. But, unfortunate-
ly, there is so much cloud in their
behaviour during their period of office
and there is so much of dirt in the
office of the Iron and Steel Controller
and the Steel Ministry relating to this
period, with which they themselves
will agree, that they must clear all
that. .
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One is delighted at the hard work
put by the Public Accounts Commit-
tee. It was mentioned at the very
beginning that during these discus-
sions there may be some criticism
against the Public Accounts Commit-
tee and its activities. Here we are
proud that we have got such an effi-
cient Public Accounts Committee.

Shri D, C. Sharma: Sir, I rise to a
point of order. There is np mention
of Shri Swaran Singh in the report
of the Public Accounts Committee,
Why is the hon, Member referring to
Shri Swaran Singh and saying that
he should also resign along with Shri
Subramaniam?

Mr. Speaker: I said in the morning
that we should not go beyond the 55th
Report. He should not refer to
periods that are not covered by that

report.
- Shri Nambiar:

ground under which Shri
maniam changed his orders?

What is the back-
Subra-

Mr. Speaker: No, . . ., we have de-
cided that in the morning. I will not
allow that. '

Shri Namblar: A series of action
took place,

Mr. Speaker: No, I will pot allow
him to mention all those things.

Shri Nambiar: Sir, in his own in-
terest and for the benefit of the coun-
try I am mentioning this. If he is not
prepared to resign, I leave it to him.

Mr. Speaker: I have to decide
whether it is relevant here.

Shri Nambilar: Sir, we are proud
that we have got such a good Public
Accounts’ Committee, Now the point
is, how the whole truth will come out
and how justice can be meted out. A
thorougl? probe should be conducted
into the whole affair and in that con-
neetion 1 have to draw attention to
certain facts that are behind this epi-
sode. [ will nqw draw attention to
the facts behifhd the episode. You
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will notice that Aminchand Pyarelal
and their associates were blacklisted
from 4th August, 1954 to 29th January,
1957 by the Works, Housing and Sup-
ply Ministry, Surendra Overseas from
26th October, 1956 to 20th January,
1857 by the same Ministry; Interna-
tional Sanitary Engineering were
blacklisted from 15th August, 1954 to
20th January, 1957. by WHS Ministry;
India Engineering Works were black-
listed from 4th August, 1957 to 29th
January, 1957, The records are al-
ready with the Government. The fact
of blacklisting has been circulated to
all the Ministries, How could it be
possible for the Iron & Steel Ministry
ty enter into a barter agreement with
such a firm after the new scheme was
introduced in 1959? That barter
scheme deals with imports and ex-
ports, It says that imports would be
allowed to the extent to which ex-
ports are made; rather, both must be
equal. This proposal wag mooted in
1959 when Shri Subramaniam was not
there as Steel Minister. Another
Minister, his predecessor in office, was
responsible for this. When these
firms were already blacklisted and the
records are available to the Govern-
ment, how could this barter scheme
which was a new scheme, be entrust-
ed with such firms. That is the issue.

Here we will find that the actions
of the Steel Ministry, Iron and Steel
Controller and other concerned offi-
cials are all irregular, Mention has
already been made as to how these
firms were under-invoicing and in-
dulging in all sorts of malpractices.
They were cheating even the customs
and this was made known to us. Thal
being so, how could the Minister who
is responsible and who is acting, as
he says, in the larger interest and on
certain convictions, allow such a slip
to take place? Are we to take it that
these two Ministers, the forrmer Min-
ister . . .

Mr, Speaker: Again, he is referring
to him, -
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Shri Nambiar: He was there at
that time ag Minister and he created
the atmosphere in which Shri Subra-
maniam had to function, As we
know, Shri Subramaniam went to that
Ministry in April, 1962. When he
went to the Ministry was it not neces-
sary for him to go into the past deal-
ings? After all, he has come to the
conclusion, as per his order of Nov-
ember, 1062 only a few months after

his taking charge, that he should
blacklist these firms. So, he knew
their antecedents. Should we not

expect from him to inquire into the
past deals of this firm before passing
any order? He should have done
that and [ think we are fully justi-
fied in expecting an answer to that
question.

Theretore, our contention is that he
has not followed it up; he has given
it up at a particular stage and he had
watered it down. That is the accu-
sation. that we are making. It is not
a question of getting some cheap pub-
licity, or blaming the Government, on
the eve of the elections. When there
is such serious misbehaviour by all
these firmg right from 1954, are we to
shut our eyes on them and say that
everything was done correctly by
these firms? Therefore, the inten-
tions of the opposition partics should
not be misunderstood; they should be
properly understood.

In this background, is it not right
and proper on our part to demand of
Shri Subramaniam and Shm Swaran
Singh to clear the clouds that have
already gathered around the horizon?
The clouds are there, whether we
mention it or not. They are there for
the whole country to see in the Fif-
tieth Report. We can always quole
the facts given in the Report which
nobody can dispute.

Therefore, we say that a full probe
is required. But that pro®: is nol
forthcoming. The probe must be pro-
per and fair, Tt must be conducted,
as suggested by the Public A-counts
Committee, by the Chief Justice of a



6193 P.ACs

High-Court or the Judge of a Supreme
Court, assisted by the represenfatives
of the Comptroller and Auditor-
General and such other officiais as
are necessary.

Such a probe must follow rnly after
the resignation of the conccrned min-
isters; otherwise, we have gol every
reasonable doubt that these mirislers,
who are already in office, would have
the opportunity to throttle or circum-
seribe or narrow down the activilics
of the probe. That is our fear. This
is genuine. Past history has shown
that such things are possibie. There-
fure we submit, let them step down,
clear the way and clear tii: a'mos-
phere, let the probe come and i taal
probe let them come oul sucecussiul
with flying colours if they are inno-
cent, We will have all the gladaess
to receive them back amidst us. un-
gcathed, We have no objection. Hure
we are not attempting to 12 any Sarm
to them, to their reputation vr 1o the

. reputation of the Congress, hut now
the reputation of the Congress as a
porty and the ministers themselves
has suffered very much in this coun-
try. It is up to them to clear «nis
bad reputation and come fo.ward aid
face the facts after resigmung ifrom
the Ministry. It is not a very bug
thing for Shri Subramaniam or Shri
Swaran Singh. as far as I ~ar undci-
stand, because they are political men
of long-standing and to them this 1=
nothing. They can write i* ou a Guas-
ter sheet of paper and throw it and
face the inquiry and comc out ui.-
scathed, That must be the sportsman-
ship with which they must come for-
ward,

Shri G. N. Dixit (Etawah): Mr.
Speaker. Sir, I congratulate the Chair-
man and Members of the Public Ac-
counts Committee for having done a
good job of their work without fear
or favour in public interest. I have
functioned as Chairman of the Joint
Committee on Offices of Profit for five
years under your nomination and my
Committee's work is very limited, only
to see that Members ;lo not disqualify
themselves by accepting offices of
profit, but here is a Public Accounts

1440(ai) L5—10

SRAVANA 31, 1888 (SAKA) Fifty-fifth Report (M.) 6194

Committee which has to watch the
public accounts of the whole npation.
Therefore the congratu'ations are still
double-fold, hundred-fold.

So far as this report is concerned, I
have examined the report and all the
connected papers. I have also eximin-
ed all relevant law and I fecl that at
one point a very impoPant thing has
escapcd the atiention of the Com-
mittec and on account of that escape
the entire report suffers from that*
escape, That is that there is & code
mentioned here, the Standardisation
Code, and it is mentioned that sub-
clause (5) of that Code hns been re-
forred to by the Stecl Controller. Tt is
in the letter of the second back refer-
ence ag they say. This Code wae a very
important piece of document and the
Committee and the officials also must
have examined that Code and seen
whether in the light of that Code, the
order which is now the impugned
order, the so-called black listing Order,
was in violation of the powers of the
Steel Minister or not. With little know-
ledge of that Code I may say that the
blacklisting order of the Minister, the
first order and not the background
order—there is one background order
which is called the firsi order; that is
the order in which on the basis of a
contractual break between the Gov-
ernment and that contrator jt has been
decided by the Government that they
will give no further comtract; 1 am
not ta'king of that background order
of November, 1962 but I am taking of
the order of July wherein the Minig=
ter has ordered B'acklisting under
that Code, it wes in violation of the
powers of the Minister, He could not
pass that order without the eoncur-
rence of other ministries—in two
clauses without the concurrence of
the Home Ministry and in two clauses
that of the administrative ministry.
The fiftly was not applicable, It he
could not pass that order, was not the
Secretary, Shri Wanchoo, right to
make the correct recommendation
under the Code and was not the Steel
Controller right "to make that back
reference that mothing shou'd be done
against the law? My hon. friends
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some of them here, are entitled to
break law, are entitleg to act against
Rules in this House, but officials have
their duty to act according to law,
according to rules made from time to
time. I think, it is not proper to con-
demn peopie who are not sitting here
and who are not represented here. I
think, the ComMnittee should have con-
sidered the code and 1 still appeal to
you, if you think that this is a point
which deserves serious consideration,
this code must be examined and seen
by you and by the Committee.

My submission is this, What is there
against Mr. Subramaniam? The Com-
mittee has not charged Mr. Subrama-
niam of mala fides. There is a ta'k
about his statement also. I have ex-
amined al] his statement and the ques-
tions put to Mr, Subramaniam. At the
best, the Members have charged him
only for acting under the influence of
the Secretary or acting under the in-
fluence of the earlier Steel Minister.
I ask: Are you not conversant that
every Member of this House approa=-
ches for public causes one Minister or
the other? I also ask: Is it not the
duty of the Secretary to advise his
Minister persistently to do the right
thing? If the Secretary advised the
Minister again to do something, which
he had earlier advised in his note,
what was wrong—assuming that were
correet; I do not know whether this is
correct or not—even then there was
no case of mala fides. Neither in the
questions put in the Committee nor in
this House, any Member has charged
Mr. Subramaniam of any misconduct.
There being no charge of misconduct,
what is there to be sent for an in-
quiry? I can not understand this.

There is only one thing against Mr.
Subramaniam, that he chose to go into
the witness box that he chose to be
his own lawyer and that he chose to be
his own witness. When, in ,the begin-
ning of 1930s, I came to Bar, my se-
wulor advised me on'y two things: that
is, as a lawyer, never de your own
lawyer and as a lawyer, never be a
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witness. I may tell you that I have
always seen, whenever a lawyer has
tried to be & witness...

Shri D, C. Sharma: A lawyer never
makes a speech unless he is paid for
it.

Shri G. N, Dixit: I was submitting-
that the only thing which can be at-
tributed against Mr. Subramaniam is
that he committed an error in cros-
sing this code of conduct of a lawyer.
He has been a lawyer; I have read
from his statement that he has been
a lawyer. Naturally he has bungled
ag a witness. Even the tallest lawyer
of the country like Mr, Pathak, if he
were to go into the witness box, he
may also bungle. In that context, I
say. 1 brush aside this statement of
Mr. Subramaniam. I /nay tell you
one incident which happened to me.
The late Pandit Govind Ballabh Pant
directed me to appear in an election
petition case in 1853. T made it a win= _
ning case. My client was a lawyer and
a Member of the UP. Assembly. For
two days, he bungled because he was
a simple man then I saw he was
sorry and he thought he was losing
the case, ] argued, “My client- may be
g8 fool or a simpleton but be he is
not a fraud" (Interruption) 1 am not
saying anything about the hon. Min-
ister.

Now my submission is this, With
these two things. ..

Mr. Speaker: Lawyers, when they
come here, should speak as members;
they should forget that they are
lawyers.

8hri G. N. Dixit: I shall kecp that
in mind. Now what is this? A report
hag been made by the Commitiee for
inquiry into the lapses; the lapses are
categorised. Now those lapses can be
inquired into by the Vigi'ance Com-
mission. The Vigilance Commission
has as itg Chairman a retired judge of
the High Court, a very eminent judge,
and it can take such assistance as It
desires.
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As regards the question of the Mi-
nister, my hon. friends, Mr. Pant and
one other have made a certain sug-
gestion, Unfortunately 1 do not agree
with it for the simple reason that an
inquiry can be held only under the
Commission of Inquiries Act and the
Commission of Inquiries Act lays down
that when there is something to be
inquired into, an inquiry will be made.
Now what is there to be inquired into
here? The Secretary has made a sta-
tement that he did not influence the
Minister. The Minister has made a
statement that he was not guided by
the Secretary. The only prrson, from
whom an enquiry has to be made is
Mr. Swaran Singh; Mr. Swaran
Singh is the on'y person from whom
an enquiry is to be made on this
allrgation, whether Mr, Subramaniam
acted under the influenee of the See-
retary or not, and the Prime Minis-
ter is the propcr person to make that
enquiry. (Interruptions)

Now, as [ said, what is there to be
inquired? Unless there is some point
to be inquired into on the facts and
data before the House, no inquiry is
to be made; no inquiry is to be made
just for the fun of it or because the
Opposition, in the interest of their
elections, wants an inquiry to be
made. There will not be any end to
these demands for inquiries: one in-

quiry against somebody, the second
inquiry against Mr. Swaran Singh,
the thirg inquiry against Mr. Asoka

Mehta, the fourth inquiry against Mr.
8. K. Patil and the fifth inquiry
eagainst the Madam Prime Minister.
There iz gning to be no end to these
inquiries, The point that I am making
iz that the demand for the inquiry is
mala fide; it is made by the Opposi-
Hon keeping the elections in view; as
you said in the House. all sorts of pri-
vileg~ motions and other motions are
being brought one after ano‘her. The
tntention is malqy fide; the intention
= to brin® down the Government and
# is not done in pub'ic interest. There-
fore, 1 say that there i3 no case for an
Inquirr to be instituted under the
Commission of Inquiries Act.
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Another suggestion was made by
one of my hon. friends that the
Prime Minister should consult some
retired High Court judge I say that
we have got such eminent lawyers, top
lawyers, as Mr. Pathak and Mr. Sa-
chindra Chaudhuri in the Cabinet and
then ‘a retireq High Court judge of
the eminence of Mr. Chagla is here; I
may tell the House that Mr. Gajrn-
dragaikar was junior to Mr. Chagla
and Mr. Sarkar is junior to Mr. Ga-
jendragadkar, Why should Mr, Chagla
not be consulted? Why cannot Mr.
Pathak or Mr. Chaudhuri be con-
sulteqd in this maitter? In fact, there is
no provision for consultation from any
outside agency. (Interruptions). With
all my respects to the 'ate Prime Mi-
nister, Mr. Lal Bahadur Shastri, .may
I say that last time when there was a
dispute on the question of law, on the
question of propriety, whether con-
sultation should be made with an out=
side judge or not, 1 was of the view
that Mr. T. T. Krishnamachari was
perfectly justified in saying there
shou'd be no consultation from out-
side judges, there is no provision for
such a consultation; there is no pro-
vision for thig in law. There is a pro-
vision for an inquiry to be instituted
under the Commission of Inguiries
Act, but here there is no case for an
inquiry to be made under the Com=
mission of Inquiries Act. There is no
case for consultation from an outside
agency. When  persons  like Mr.
Chagla, the ex-Chief Justice of Bom-
bav High Court, Mr. Pathak and Mr.
Chaudhuri—such eminent jurists and
top lawyers of the eountry—are in the
Cabinet, there is no necessity for gn
enquiry from outside, Then, we the
Members of the Coneress Party have
elected our Prime Minister anq plac=
ed all our faith in that Prime Minis-
ter. It is for the Prime Minister to
discharge hrr responsibility by taking
a decision in the matter.

Ftna!&. I would say one thing
more and it is this. The Constitution
on'y makee one provision in regard to
Ministers and it is that there shall be
a Council of Ministers and that the
Ministers shafl be appointed by the



6199 P. A. C's

[Shri G. N. Dixit]

President on the advice of the Prime
Minister anq shall stay in office during
the pleasure of the President. This
august House is the highkst legisla-
tive body in this country. But the
Constitution has laid down the scope
of the legislature, the executive and
the judiciary scparately. The Supreme
Court is finaj in the matter of the
judiciary. The President is the top
executive acting on the advice of the
Ministers, This House or this Parlia-
ment is the top legislative body. That
being the position, the Prime Minis-
ter is acting as the adviser to the Pre-
sident and has independence in that
respect, and {his House should not
coerce her in any way or pass a re-
solution in derogation of that,

Shri Tridib Kumar Chaudhard: It
has been suggesied by some Members
of the Congress Party that the 55th
Report of the Public Accounts Com-
mittee has passed no strictures against
Shri C. Subramaniam. If that were re-
ally so either with regarq to the 50th
report or with regard to the 55th re-
pori, then there would not have been
any meaning in Shri C. Subramaniam
coming before this House on the 18th
May, stunned to the quick as he was,
and making a lengthy statement be-
fore it trving to explain away the re-
marks about himself made by the
Public Accounts Committce in  their
50th report in para 4.128. It iz very
clear that whatever may have been
the language, cautious and guarded
language, in which the committre
couched their remarks, it was nothing
byt an implied condemnation of the
decision taken by the Minister. In the
55th report, in spite of the Minister's
explanation before this House, in spite
of the Minister's evidence before the
Committee which he had given on his
own accord, the committee have come
to the conclusion that they have found
no reason why the views a'ready ex-
pressed by them require any modifi-
cation,

The Minister of Food, Agriculture,
C ity Devel t and Coope-
ration (Shri C. Subrdmaniam): That
was before my examination.
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Shri Tridib Kumar Chaudhuri: Ia
the previous paragraph, namely para
1.37 of the 55th report, the committee
have clearly indicated the implications
of the decision that Shri C. Subrama-
niam took. That paragraph is just a
two-sentence paragraph which I am
reading wherein  they have stated
that:

“It is obvious that the revision
of the orders made on 23rd July,
1963, meant in effect, that no ac-
tion whatsoever, was taken against
this group of firms in this case ax
the earlier order of suspension
was sti'l in operation. This indi-
cates that 'full consideration’ was
not given ot the time of revising
the orders.”.

The firms referred to here are the
group of firms Aminchand Pyarelal
and others. This means that the com-
mittee have stated in plaip language
that the Minister by letting off this
firm of Aminchand Pyarelal’s without
any kind of punishment or without
exacting from them any kind of pe-
nalty for their lapses had just exone-
rated them more or less, so to say.
That is the gravamen of the charge
against the Minis‘ter.

But I for one would not like to take
a scapegoat of Shri C. Subramaniam
persona'ly. He is a victim of a whole
set of vicious circumstances and here,
as was pointed out by our-co'league,
Shri Madhu Limaye, who played a
leading role in bringing this matter
before this House, it is the system
which has to be condemned; the sys-
tem is one of collusion between cor-
rupt politicians, corrupt ministers,
corrupt officials, corrupt government
departments and business flrms,

We are precludeg by your ruling to
refer to the various things discussed
in the 50th Report of the Public Ac-
counts Committee. Stil] it is a publie
document and I can on'y commend to
all Members of the House the other
parts of the document for their peru-
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sal, those other parts which do not
refer to the Department of Iron and
Steel. It is a fact that not only the
Department of Iron and Steel, but the
Department of Commerce alse has
been indicted. If you read that re-
port, it is such a horrible appalling
document and the facts that have
been churned up by this debate on
this report are so strikingly and obno-
xious that I think it would even put
the keeper of the historical Augean
stable to shame.

It has been remarkeq in some place
in the 50th Report that this group ot
firms Aminchand Peareylal, and not
only this group of firms, but other
firms are also mentioned—took the De-
partment of Iron and Steel for grant-
ed. In this 55th Report also, if we
read the other paragraphs which do
not relate to the Minister himself, we
shall find that the Committee itself
has token exception to the way in
which the Secretary of the Depart-
ment, the Iron and Steel Controller,
the Deputy Controller and all such
people show an extraordinary degree
of solicitude in letting off this firm.

What is the background of the Amin.
chand Peareylal group of firms?
About 20 or 21 concerns, this group of
firms started business cne year after
independence in 1948, and along with
18 years of Congress rule, the firms not
only the Aminchand Peareylal group
but many other mushroom firms—
when Shri Asoka Mechta was on this
sid~ of the House, when he had not
crossed the floor in the previous Par-
liament, you remember we first heard
of the newly emerging Mundhra group
—have come up as the financial car-
pet-baggers of the post-independence
period, people who have just flourish-
ed on the backing of the Government,
who have wormed their way into all
departments of the administration,
wherever there is any opportunity of
making quick money, cheap money by
flouting laws, by fraudulent dealings,
by all kinds of illegal deals.

By your ruling, we are preciuded
- fpom referring to thes 30th Report,
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But over page of it makes reference
to these things. Unless this whole sys-
tem goes, unless the Government can
take a solemn resolve that they will
do away with this system, resignation
of one Mr. Subramaniam or of anr
other Mimister will not do. The Gov-
ernment has to make a firm declaration
that from thig day onward they will
take note of all the striclures that
have been passed not only by the 50th
report of the PAC not only by the
55th report, but by all uther similar
committees and they shall put an end
to the circumstances that gave rise to
those strictures. What about the strie-
tures passed by the Public Undertak-
ings Commiitee about the working of
the same department i.e., the Depart-
ment of Iron and Steel. I make that
appeal not so much to the Govern-
ment, because I think it is the Gavern-

ment which stands in the dock
today; I—am very sorry to say
that it is the leadership of

Mrs. Gandhi as* Prime Minister that
stands in the dock today before the
bar of public opinion today to answer
the charges of the present indictment.
It is not the question of one Mr. poor
Subramaniam or Swaran Singh. It 18
this system, this vicious system of
eollusion ,that has grown up in the
course of the last 18 years that is
under indictment, I appeal to the pat-
riotism and sense of decency of the
Congress Party, to the patriotic genius
of the Congress Party. Will they be
able to do it? I know thefe are men
inside the Congress Party who feel
intensely about these things. Other-
wise we would not have been the sort
of reports of the committees that we
have before us. But still when it
comeg to the Government taking deci-
sions on the recommendations of
these Commitiees, on the Reports
of these committees, we know how the
Government party reacts. When they
take a decision as a party we know
how they feel about it. We have heard
Shri K. (® Pant, he says, after al] we
have to remember that the rezom-
mendations of the PAC are merely
advisory suggestions which the Gov-
ernment are m't. glways bound to sc=
cept,
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The other day the public Undertak-
ings Committee submitted their re=-
port, and in that report they express-
ed their extreme dissatisfaction about

* the scant regard which is paid by va-
rious Government departments and
the Ministries concerned about the
recommendations; in many cases these
recommendations are not carrieq out
in time, are not heeded to, and the
system that has grown up to which
1 was referring goes on flourishing
merrily. That is the way that the
Government takes a decision on the
PAC recommendations.

As yet we do not know whether you
would hold the substitute motions
that have been moved by this side or
the other side are in order. But speak-
ing for myself, I would even be pre-
pared to accept the substitute motion
of Mr. Pant. Let there be an enquiry
in terms of the recommendations
of the 5§0th report of the PAC,
let there be an enquiry by a three-map
high power committee, it :hould not
be a high level Committee but
a high powered committee, whose
decisions shoulq bBe binding upon the
Government. That committee should
g0 not only into the case of any de-
reliction from the path of rectitude
by Mr. Subramaniam or Swaran Singh,
but the whole set of officers, the Sec-
retariesfi Joint Secretaries, Control-
lers, Deputy Controllers, all these
people. 1 ask every Hon'ble Mem-
ber to read between the lines of
the report. It is so very open
that after eighteen years of in-
dependence thcse high officials—
it is not merely clerks or some class
three officials—who did these things.
The whole set of Controllers, Joint
Controllers, Import and Export Con-
trollers, Directors, Secretaries, and
joint secretaries—these people are thick
in collusion with these newly rich
capitalist firms that have flourished in
the post-independence period. Thelr
collusion with these dishonest business-
smen has corrupted the people who

occupy the treasury benches, whether

the present set of fhinisters or any
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previous set of ministers; they are all
guilly men. I again make an appeal
not to the Government, not so much
to the Prime Minister; I appeal to the
patriotic genius and public spirit of
the Congress party, I belive that even
now there is enough of patriotism
left in the Congress party and if the
Congress party rises to the occasion,
then perhaps this 18 years of accumu-
lation of filth, corruption, bribery
and nepotism may yet be swept
away. Otherwise, God help us.

The Minister of Extéernal Affairs
(Shri Swaran Singh): Mr. Spea-
ker, I have sought your permission to
explain  something Wwhich has been
said personally about me by some hon.
Members  directly and by others
indirectly and I will confilne
myself only to the relevant part na-
mely, thal relevant to the 55th report.
The question was posed very cleverly
by Mr. Madhuy Limaye; with a view
to escape his own responsibility he
frameq the questions thus: whether
then Jit Pal one of the partners of
the firm sought an interview with Mr,
Subramaniam, I was present with the
representative of the firm. When some-
body pointed out that he was making
an insinuation, he said: I am only
seeking information. I would like to
give that information. Unfortunately
Mr. Limaye is not here. There was ab-
solutely no basis for his framing the
question in the manner he did. It is
amazing he should have repeated that
question when my colleague Mr, Sub-
ramaniam categorically stated in the
PAC where the question wag put whe-
ther any of his colleagues ever ap-
proached him or went with that part-
ner to Mr. Subramaniam, that it was
absolutely incorrect and no colleague
of his had ever approached him or
had intervened on behalf of that firm.
It is unfortunate that Mr. Madhu
Limaye should have thought it fit to
repeat it gain elthough it came from
him in the form of a question for eli-
citing information. T strongly repu-
diate that. It is an insinuation which
is entirely incorrect. I am sorry he
shoulg have made such an insinua-
tion. I left this Ministry in 1862 and
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have now sought to ralse several
points some directly and some indi-
directly concerning me, some whis-
pering sort of campaign has been
afoot. I would like to say that no such
thing was every suggested, when I
was in charge of it from 19857 1o 62.
44 years later they are unearthing all
that and that shows that this was
timed when al] this mudslinging goes
on. I take full responsibility for
whatever happened in the Steel Mi-
nistry from 1957 to 1962. I do not
claim infallibility; I might have pas-
sed incorrect orders or hasty orders
and gs a Minister I am responsible for
them, if they are wrong or hasty. It
pains me most to find that irresponsi-
ble statements and insinuations are
made against the person of the Mi-
nister without taking adequate steps
to verify the correctness of these and
it has become the fashion here under
the garb of privilege to hurl al] these
insinuations which I strongly repu-
diate.

Shri Morarka: Mr, Speaker, Sir, 1
am grateful to you and to the House
for the very kind words that hon.
Members had to say about the func-
tioning of the Public Accounts Com-
mittee. It is really heartening to see
the reception that this Committee's
reports have received.

1 have ventured to speak and take
a few minutes of the House because
there are few things which I feel only
a Member of the PAC can say. One
point which 1 wanted to make clear
and remove the misgivings in the
House is that so far as this Committee
is concerned, it gets the fullest co-ope-
ration from the Government in the
form of receiving information. There
have been occasions when our Com-
mittee has asked for the most confi-
dentia] information and even though
the officers have hesitated, the Minis-
ters, when it was brought to their
notice, have hastened to supply the
information including some confiden-
tial reports or files to the Chalrman
and to the Committee.
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Secondly, about the recommenda-
tions of our Committee, the hon. Mem-
ber, Shri Khadilkar, who has just
spoken, said that about 90 per cent of
the recommendations are accepled. I
would go a little further than that and
say that almost 85 to 98 per cent of
the recommendations are accepted by
the Government and the Government
gives all the due consideration that
the recommendations of the Com-
mittee deserve. But then, there is
something wrong with our system:
even though all the recommendations
are accepted ang are implemented,
yet, year after year, vou would find
that the same type of mistakes are
being repeated and the same type of °
loss is incurred in respect of the pub-
lic money. (Interruption).

To give you an example, take this
very case which is under considera-

tlion. More than 15 years have pas-
sed since this party came on the
scene, During these 15 years, the

Committee jg left with the impression
that this parly had played very sharp
tricks on the Government; they have
taken very unfair advantage from the
Government and the officers. During
this period of 15 years, what hap-
pened, Five Cabinet Ministers chang-
ed; four Secretaries changed; five Iron
and Steel Controllers changed. There
have been occasions when this firm
was put on the black list for not less
than three or four times, If you take
the Public Accounts Committee's re-
ference to the performance of this
firm, this firm was mentioned for nine
times. Then there have been innu-
merable occasions when its offices, etc,
have been raided by the SPE and
searched. Inspite of that, it required
the Pub'ic Accounts Committee and
this Parliament to take up .this mat-
ter and to bring all these things to
the notice of the people.

The hon. Minister of External Afl-
airs Shrl Swaran Singh, just now
said that he left the Ministry four and
& hjlf years ago. It is quite true it
is not possible for the Minister to know
all the orders or to see all the things
but then the general view is that
some firms are getting very unfair

L]
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advantage of the Government, that
they are prospering, and every time
they gel away with whatever they do.

Take the example of customs, the
axample of export promotion; the
example of industrial licences. All

these things are there. But I will not
go into the details, because our Com-
mittee has recommended that another
Committee should be appointed, and
when that Committee c¢omes intc
existence, I am sure it will do the
needful. )

While 1 welcome the decision of the
Government whole-heartedly for the
appointment of a Committee of En-
quiry I must say one thing. The per-
sons whom this Commitiee is going
to deal with are very powerfu] peo-
ple. The Jit Pal group, the Ram-
kishan Kulwantrai group, the Khem=-
chand Rajkumar group plus many
others are very powerful people, and
they have got friends everywhere. My
request to the hon. Prime Minister
is that when they appoint the Com-
mittee, it must ensure that they have
in their Committee people who can-
not be approached by anyone. Other-
wise, the very purpose of this Com-
mittee and the desire on the part of
the Government to have a clean sta-
ble would be defeated.

Our reports are unanimous as well
as anonymous. They are unanimous
in the sense that all the members
agree with the ultimate findings. We
never have a minute of dissent or
difference of opinion. Even if we have
to spend one day more, we rather
spend it and iron out the difference.
They are anonymous in the sense that
as far as possible, we do not mention
the names of any officer or minister in
the report. These are healthy tradi-
tions which have been well laid
down.,

Our reports are alwayg restrained
and on the side of moderntion. These
particular reports have received a lot
of public attention, So far as ; other
reports which have been equalfy im-
portant from the point of v'ew of pub-
lic finance and sefeguarding public
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revenue are concerned, if at all they

suffer from anything, they only suffer

from moderation and restraint,

In England, from 1961 they have
started discussing the PAC reports
every year. One day in a year is
given for that. At that time, they do
not discuss a particular report. Any
report or all the reports of the PAC
are discussed. The motion is moved
by the Chairman himself and whoso-
ever want to take part in the discus-
sion, they do so. They do not discuss
the findings of the committée. They
try to discuss the follow-up action
on the reports and try to plead with
the Government as to why there is
any delay or how that follow-up ac-
tion should be taken. It is made very
clear in the very beginning that a
debate on that geeasion is not & con=-
frontation beiween the opposition ard
the ruling party, but it is well laid
down that it is a confrontation bet-
ween the Houge of Commons on the
one hand and Lhe executive wing of
the Government on the other. In the
same way. lhore also this report is net
a party affair at all. It has not been
discussed on g party basis. I am only
sorry for some of the remarks made
by Mr. Dixit, who had unfortunately
an inadequate appreciation of {he
findings of our committee. I would
illustrate this with reference to only
one point. “He said that if a minister
passes an order blacklisting a firm, he
has to consult all other ministries.
Without consulting them, he canno#
pasg it.

Shrl G. N. Dixit: I said in two clae-
ses it required the concurrence of the
Home Ministry and in two clauses it
required the concurrence of gdminis-
trative ministry.

Bhrl Morarka: I may essure him
into
every word of the blacklisting code
for three days before we came to this
finding. The difference between
blacklisting ang banning is this. If ®
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firrn is blacklisted, no department of
the Goverpment is permitled to deal
with that firm. 1 there is an order
banning dealings with a firm, it is
open o the other departmenis of the
Government to deal with or nof to
deal with that firm. An order of ban-
ning is not a mandatory order, But an
order of blacklisting is a mandatory
order. Once a firm is blacklisted, lor
that perlod during which the firm is
so blacklisted, no department of the
Government is permitted to deal
with that firm. In any case, I
thought there was no dispute about
the facts. Al] the facts are admitted,
The wording of that order is admit-
ted. The minister himself, who ap-
peared before us, said that it was his
intention and he had reduced the
rigour of the order. I do not know
why Mr. Dixit has unnecessarily la-
boured on that point.

Sir, before I sit down, T would like
tu mention only one thing, that the
Public Accounts Committee wants to
express publicly its thanks to ihe
Auditor-General, from whom we Lf=
ceived considerable assistance, and
also the Secretariat of the Lok Sabhu
without whose such able assistance
our work could not have been s=o
fruitful.

Shri G. N, Dixit: Sir, Shri Morarka
has referred to my speech, and on
that point I only want to say this
much, that what I said was that the
Minister’s black-listing order was In
wiolation of the provisions of the code.
I have looked into those provsions. I
would request Shri Morarka to lonk
Into them, examing them and then he
will be of the same view. I will dis=
cuss it with him and then he will
agree with me.

ot gen wx wgrn (F|@1%)
veIs WAy, 0 faug 9T @ I
AMTY #EE, o afewst ¥ w2 &
@ TEE F1 g2 ¥ a1 ¥ 98 oy
q@ &1 W 39 A § 7 981§ |
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AT TAMVGH B & FgT A1 §
& 371 oF A€ 7T AT 3fau
a7 aferw qfdza FAE T o1 g
% favz & g3 frmr 41 417 99 1¢
w9 FMY 4, d1 I gEIE 2
frat 1« o ARA ¥AF FATT 9§D
W FMA A, A7 47 G ¥ Iaw
ATET & 77 & gEIrw 2 faan, graifs
I w1 137 TG fRar ar 1 3«
HTAIAAT & a1 &1 a7 & 90 97 97
TZAT WsaT AN AAAr | WAL I
T FT OTAT TS §T AT AT
o1 wEirer 2 2%, oY wsar g, Afe
3717 Al gt @ 9t faod wE &
qTETL ST 3 | AT AF WTON F @Y
T9 9% § TEAH 2 =4, af 93 a9
AR T W7 91 1 34 70 | a7 et
Agmmg

Shri K. C. Sharma (Sardhana): He
can discusg the report; not the Minis-
ter.

st PO WT WA : HAT AIET
¥ wiw afafy @A & a1t F w7 £
qg a1 graT & T1fgq | 9T I o
9% 97 TgA 37 39 AT H A A4Y T
arfzm 1| AE A A E g
o' fRT 1A faag & wry gAr Tfag
far wfaai & «rowr 3w oI oFar ¥
a1 %Y gifT g€ 8, 977 3g WL WTATT
g9 TF FIAT AAEY | ITRT TF A4w
ot =rfge, o1 fs 3ot #1 faaey
aifgg 1 ofers Twtdza waer & foiy
9 ANA F@ T I AfA4T w1 A9
9z ¥ TEATGr 2 T =z, faa ax
mUT wmF T3 |

The Minister of Information

casting

and
(8hri Raj Bahadur):

Broad
@ IT & qg (ST TzaT g fF 997 8 Sir, Shri Madhu Limaye had  ad-

. .~
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[Shri Raj Bahadur]
dressed two questions fo me, I just
want tg say a word about them. In
reply to his guestion about the state-
ment made by Shri Subramaniam be-
fore the P. A. C. T hdve to refer 1o
Shri Subramaniam's statement of
1-8-668 in which he hag reproduced

verbatim the relevant noting on the .

file of the Steel Ministry, I may say
that that substantially states the posi-
tion correctly and I have nothing to
add. '

ot sy fomd - w7 gox w1 wana

d@rfay, 780 &1 7fzq OF qa T T4y
) mAE A ETOIE ) Hazaa
gl A5 g8 3 |

Shri Raj Bahadur: Sir, I have to
reply in my own words, in my own
language. 1 have said, that whatever
has been stated in this relevant noting
reproduced verbatim in the statement
of Shri Subramaniam gtates the posi-
iion correctly. So far gs the other
questions about complaints against
the Apejay Shipping company is con-
cerned, so far as I know, there might
be some complaints, but I am not
aware of them at the present
moment,

18 hrs.

Shri C. Subramaniam: Mr. Speaker,
Sir, at the outset I should express
my unhappiness that I should have
‘been the cause for this discussion and
the setting up of new precedents. It
has been a matter of considerable pain
to me personally. But, that apart, I
would like to place before this House
a few facts. Even with regard to the
55thr Report, I thought in your ruling
on the privilege motion you had
brought out the relevant aspects. The
55th Report contains two chapters. I
thought the Chairman would, in all
fairness, refer to that. The first chap-
ter was finalised before my exami-
nation ang it is there. The word “obs-
cure” is used and various other words
are used. After my examination, as
far as the reasong for changing the
order are concerned, they have taken
note of the two regsons 1 had given
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and have also stated that I have
agreed that on the facts available to

. them at the time of the Fiftieth Re-

port they were justified in making
those remarks, and, as was expected
of them, they have not given whether
those reasons, were good, bad or in-
different; that is a different thing al-
together, and that is what the House
is discussing now.

‘After 1 took over in April 1862, I,
in my own way, tried to bring about
a new grientation in stee] control. I

am sure the House js aware that in

September 1962 ] appointeq what is
known as the K. N. Raj Committee
and their recommendations were im-
plemented on 28-2-64. I made a5 state-
ment before Parliament on 2-8-64. 1t
that report of the Commitlee is read,
and also my statement before Par-
liament, I am sure members would
realise a new pattern was set up in
the steel control so that all those
abuses could be reduced to the mini-
mum. While it was not possible
for us to de-control all items,
we went as far as possible and
set up, what is now know as
the Joint Plan Committee for
the purpose of planning the produc-
tion and distribution with regard
to a majority of the items.-Only im
respect of items which were in short
supply, particularly flat produects and
other critical items, we retained the
control, and even there we trieg to
reduce the abuses, as far as possible.
Therefore, as somebody was pointing
out, T in my own way tried to change
the system and bring about a new
order. It is not only changing of the
system that is important. T also atta-
ched importance to bringing about
new attitudes among those who are
dea'ing with iron and steel. 1t iz with
that aspect I passed various orders.

There has naturally been soma
comment with regarg to the toning
down of an order. The only thing I
wonld like to place before the Holuse
is this. This is a matter which hap-
pened three or four years back and,
therefore, it ig only on recollection that
I would be able to say what happen-
ed, apart from what Is appearing in

L]
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the records. The records cannot go
wrong. My recollections or my me-
mory may sometimes get adjusted to
what is suitable for me but, as far as
records are concernrd, they cannot go
‘wrong. Therefore, my whole approach
‘to the examination of this problem is
to look into the records and sce whe-
ther there were sufficient reasons or
not,

What is important is on the 20th
1 have scen a represeptative of the
firm and on the 22nd the gist of the
interview is reducd tp writing ang it
hag been sent to me. Now, the point
for consideration is this, whcther
anything improper happened during
this interview, as is being hinted at.
If that were so, the easiest thing for
m» to do is not to walk about that
‘meeting at all. On the other hand, I
took it on record, the endorsements of
that meeting. I wanted this to come
into the records. That itself shows
that it was not my intention to hide
this interview. On the other hand, I
wanted this to go on record, and it is
there.

Another aspect I would like to place
before the House is this. I think Shri
‘Madhu Limaye put that question
-about my assurances with regard to
future undertakings.

Apart from my reco'lection, if you
go through the Report, the stand 1
have taken is that instead of indulg-
ing itself in speculation trade and all
those things, it is better to have legiti-
‘ma‘*e production programme and in
that—naturally in any legitimate acti-
vity—Government would be prepared
to help anybody. It is from that point
of view that that statement was made
and that is there.

Tf you go through the second part
of the letter, T do not want to be read-
ing it again, the attitude which I have
taken with reference to this firm
would show that if there wag any-
thing improper or any improper pres-
sure to which I was yielding, certain'y

" T could not haye taken the attitude I
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had taken in that interview. It is
brought out in that letter, their assur-
ance that thry would keep - to the
highest standards which I had indicat=
ed to them. If T was succumbing to
some improper pressure, they should
have been aware of it because they
should have been the parties to have
it. Then could I fake that attitude
when T talked to them that you had
misbrhaved, caused annoyance 1o me,
and should keep to standards? This is

the thing which you will have to bear
in mind.

As to whether [ was justified in
changing that order or not, as I have
already stated, it is a question, as far
as I was concerned to see that action
was taken not only to changs the
system but to make the individuals
a'so to change their attitude. If 1
saw a change in the attitude, as was
exhibited in the letter written to me,
is it wrong that I take an attitude that
here are people who had all along
been misbehaving but who accept the
mistake and would see that here-
after they wou'd behave properly? It
is not as if they can run away from
that; I can watch that also. Under
those circumstances, if I bring down
the rigour of the order to a certain
extant—might be my wvanity might
have been tickled by their falling
flat and saying, “Hereafter we are

prepared to behave properly”; that
apart—I respectfully submit that
there is nothing wrong in it. After

all, as has been pointeg out by some-
body, as far as trade is concerned, it
is mainly the steel trade that they
have got and as far as the steel trade
is concerned, I still had the held and
1 had pot changeq the order. There=
fore it is from that point of

view
that I woulg like the FHouse o
consider it. .
\

1 agree, somebody else might coma
to a different view; prhaps, T mysent
in a different atmosphere might alse
have takefi a different view.
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Shri Ramga:
phere,

Shri C. Subramaniam: I am saying
about the menta] attilude; therefore,
the hon. Member just need not catch
a phrase and try to exploit_it.

In a different atmos-

Therefore that is the point which
will have to be takep into considera-
tion. If under these circumstances I
changed the rigour of the order, can
there be any mala fides involved in
it?

I am grateful to ail the hon. Mem-
bers that whatever else they might
have said they did not attribute mala
fides in the sense that I tock money
or ihat there was any other improper
thing.

Sir, 1 have been a minister for
nearly 15 years now and in my own
way I have tried to present to the
country a clean record of service. It
is not that I claim perfection. Who
can claim perfection? 1 do not cl'aim
perfection, but I have endeavoured to
the extent possible to present a clean
record to the country. I am not pre-
pared to say that I would not have
erred here and there, but on the
whole 1 can claim that T have pre-
senied a clean record in the service of
the couniry not on’y after -freedom
but even before freedom also for the
attainment of freedom. That is the
only claim I make, but in spite of that
if the House takes a different view, I
know, I have (o bow to the view of
the House because I attach great im-
portance to what Members think, not
only Members on my side but what
Members on the other side think. I
can assure the hon. Members that I
attach great importance to them be-
cause once my bona fides are doubt-
ed even by the Opposition, certainly
I cannot function as a minister. 1 do
realisa it. Therefore I attach great
importance as far as my bona fides
are concerned, I do not mind péliti-
cal attacks against me, but if my
bona fides are attacked, naturally to
that extent I am weakened with re-
ference to my tuucuup.i.n.: as a
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minister, [ am quite well sware of
it. I will not ignore that aspect, I

would like to say.

Then, another gquestion was put by
Shri Madhu Limaye whether Sardar
Pratap Singh Kairon was present. 1
wish I am in a position to give a cate-
gorical answer with reference to this.
This question was put in the form
of a short notice question, I think, also.
As a matter of fact, I can say as far as
my colleague, Shri Swaran Singh, is
concerned, that he never used to visit
my house except on some formal
occasions; therefore, 1 can categori-
cally say about him that he was not
there. As far as Kairon is concened,
he used tgp come and see me. Whether
in this connection he came and saw
me or not, I tried to go through all
the records, I tried to get some clue,
but I am sorry to say that 1 have not
been able to get any clue. As far as
my recollection goes, I am not able to
recollect whether he was present or
not. That is the only thing I would
say. Even if he were present—it is
not as if cases are not brought to my
notice by others; hon, Members bring
various cases to my notice; my col-
leagues bring cases to my notice—does
that mean political pressure? What=
ever it might be, 1 do not want to
drag dead men into the picture they
can neither corraborate nor contradict,
I take the full responsibility for the
orders I have pass~d and, therefore, if
I have gone wrong, I will have to pay
the penalty for that. But I do claim
that I have not done anything wrong
in this case. That is all I can put
before the House. Therefore, it is
from that point of view that I would
like even the Opposition Members to
look at it. It is not, in any way, in-
tending to show extenuating circumst-
ances that 1 place this before the
House. Still as a Minister responsible
to this House, as & Minister who has
to function in this House with the
Opposition and with my own Party, I
think, I should place these facts be-
fore the House and I am sure, not that
they shou'd accept what I have said,
they would also give some considera=
tion to the points wh}chlhnvephul
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before the House. I know Mr. Daji is
very angry or somebody else is very
angry. But that is completely differ=-
ent. I would only appea] to them to
give some thought to the point of
view which I have placed before them
and if they think there is something
in that also, 1 would only appeal to
them o give some weight to it in
making judgment as far as I gm con-
cerned.

Shrimati Indira Gandhi: Mr, Spea-
ker, Sir, I have not very much more
tp say because most of the points have
been met. I should like to express
my deep appreciation of the guidance
which you have given to this debate.
1t is because of that I feel hon. Mem-
bers have used a considerable res-
traint and this has not been the mud-
slinging session which we hag ex-
pected, and for that I am grateful to
you and also to the hon. Members
opposite,

1 should like to assure the House
and, I think, I have done so on pre-
vious occasions also, that I am se-
cond to none in supporting the view
that all those who are guilty or cor-
rupt should be punished for their
actions. T assure the House that I shall
not give protection to uny such peo-
p'e. But, at the same time, I do have
the responsibility to see that there 18
no sort of witch-hunting or general
allegations which lead to a sitluation
" where the administration is paralysed.

I am referring now not only lo the
remarks that were made about Minis-
ters but even what was earlier said
about our civil servants and officials.
They are not in the House to defend
themselves. Yet they do bear g heavy
responsibility in the Government of
the country. Tt is possible that some of
them may not be upto standard; it is
possible that some of them may be
corrupt or incompetent. But, I think
the sort of sweeping generalisations,

as are somclimes made from
the Opposition Benches, are
unfortunate and far from cleaning

up the service. I think, they do a
great deal of herm because this only
results in delays which lead again to
- mreater corruption and complications.
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Shri Hari Vishnu Kamath:
the Das Commission’s Report.

Read

Shrimati Indira Gandhl: By and
large, I think our administrative ser-
vice has a high reputation not only in
our country but also in the view of
éxperts who come and look at it from
abroad. So, I would only say that we
do not want to do anything which
would crcate a feeling of uncertainty
or uneasiness in them and reduce their
effectiveness because, as I said earlier,
much depends on theiy functioning. At
the same time, I would repeat what I
said earlier that wherever there is any-
thing wrony, it has to be cleaned up.
I do not want wrong-doing. I do want
to look under the carpet and see what
is wrong, not only what is wrong on
the top but also what is wrong inside.

Some hon. Members said something
about the system. I agree there also
that the syslem is responsible for a
great deal; that is not as it should be.
But this is something that cannot un-
fortunately be cleaned with one sweep.
You have to lock at all these things
in detail and one by one. Unfortuna-
tely general remarks like those made
receive so much publioity here and
abroad that again action does not be-
comge ecasier but is made more difficult.

For the PAC we have the highest
respect I had told you some time ago
of the Government's decision to have
the Inquiry Committce as recommend.-
ed in the PAC's report. At that time
it was somehow felt that we should not
make this announcement and, there-
fore, we did not say anything about it
Later—] think it was on the 12th
August—the Minister of Iron and
Steel conveyed this decision in writ-
ing to the Chairman of the Public
Accounts Commitize, This Committee
will go into all matters and when their
findings are before me, I shall certain-
ly sey that appropriate action on the
basis 0f the Committee’s recommenda-
tions is taken. More than that, the
House will obviously not expect me to
say at this stage and indeed it will be
contrary to,tRhe accepted propriety to
do so.
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[Shrimati Indira Gandhi]

There 1s sometimes a tendency to
jump to conclusions that, because some
matters are before the Committee of
Inquiry, the people concerned are
necessarily guilty, It is perhaps this
kind of presumption that creates resis-
tance to inquiry but, as I said, we have
taken the decision.

P.AC’s

Now it is significant that the 55th
Report does not contain any recom-
mendation for any specific action; I do
not think it casts any doubt about the
bona fides of my colleague, Mr.
Subramaniam. He has explained the
position in the House on several occa-
sions and you, Mr, Speaker, were your-
self pleased to rule that he had not
commitled any breach of privilege. I
was impressed by the fact that many
Opposition speakers, who were severe-
ly critical -did not suggest any disho-
nourable motives for the Minister's
revision of his order. Judgment in
such matters, as he himself has said,
is necessarily subjective in character
and it is possible that the reasons for
such a judgment may seem obscure
after a lapse of time,

In the light of what 1 have said, I
hope that all hon. members will agree
to withdraw the warious substitute
motions.

There is one thing which I forgot to
mention; it is that the ban which Mr.
Subramaniam had placed continues on
this irm. When it was extended to
oover other areas with which this firm
is concerned, the firm has gone to

court and a stay order on Government

has been issued,

8hri Surendranath Dwivedy: Appre-
hensions of members that the discus-
sion would lead to unsatisfactory situa-
tion 1 think., have been removed after
the discussion that we have had. It
bhas served a wvery useful purpose;
.different points of view havep been
placed before the House. 1 gm very
grateful especially to the Ministers
who Infervened and placed their points
of view. But I cannot qndershmd the
statement that the Prime Minister has
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made. In the name of, as she calls it,
‘witch-hunting’, they always try to
shield the corrupt ministers, officials
and corruption. ] would have been
happy if she had made a forthright
announcement here that they accept
the recommendation and the Commit-
tee that is going to be proposed would
be a Committee ynder the Commission
of Inquiry Act; a public inquiry would
be held and all those matters that have
been emphasized by every speaker and
all that comes in connection with these
deals would be inquired into by the
Commission. We would also have
been wery happy if she could have
indicated the names of the persons
who would hold this inquiry, because
the chairman of the Public Aeccounts
Committee himself has pointed out that
this company and the persons who are
connected with it are very powerful,
and, therefore, Government must be
very careful in selecting the persons.
So. it would have be=n better il the
names of the persons who would hold
the inquiry could also have been glven
to us.

Shri C. Subramaniam has explained
himself. I do not want to go into the
details again. But the two specific
points which I had made still remain.
There is no reply to them. My first
point was whether any letter was re=-
ceived—I had quoted the number and
the date—in regard to these deals from
Shri Pratap Singh Kairon which was
mentioned in connection with the Das
Commission inquiry. He has remained
silent on that. I thought that he
would have searched his files and
would have told us that there was no
such letter, but that has not been

stated. .

Apain, look at the change of the
order. It is not so innocent. He takes
some credit for the order of November,
1962. Why did that happen? The
occasion arose because Ramakrishna
Kulwant Rai had committed some
action and some irregularities. If you
go through these reports, you will find
one very significant thing in regard to
the changes that hgve been madg as &
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result of the changes in the orders. A
list has been given at page 90 of the
50th report of the companies belong-
ing to the Aminchand Pyarelal Gmup1
who have been suspended, banned or
black-listed for different periods; but
you Wwill find that in that list, the name
of Ramakrishna Kulwant Rai does not
appear. That means that during that
period when there was a general ban
or suspension or blacklisting, that firm
had continued to have the same busi-
ness of import, export etc. with the
support of the Steel Ministry and the
Iron and Steel Controller.

As regards the offence that Shri C.
Subramaniam has committed, whether
he has done anything mala fide, whe-
ther he has derived any pecuniary
benefit out of it and so on, I have made
my point very clear. But the fact
remains that the effect of the order
has been that these malpractices have
continued and this group of industries
has been given these facilities to con-
tinue their business as they were do-
ing it before. This, I think, has been
a great blunder. More than the ques-
tion whether it is bona fide or not, I
think there is no excuse so.far as this
act of his is concerned. I think he will
really be establishing a good tradition
in this country, and it will be g lesson
to his officers and it will be a lesson to
all in this country for future Ministers,
if because of this mistake of his, he
quits office.

Lastly, I would like the House to re-
member one thing and that is about
the Santhanam Committee's recom-
mendations. Why are all these things
taking place in this country? Why are
we bringing these things to notice? It
is no pleasure for us to bring these
matters to the notice of the House,
The Prime Minister was concerned
over the fact that whatever was sald
here was published all over the world.
After all, we are all doing things
openly. So, why should Government
be afraid of it? Even worse things
have been published. Why are they
afraid of the misdeeds of the adminis.
tration being publigised or expose-? I
think they ought to be exposed. What
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is there to hide and conceal ahout
them? How can these things be con-
cealed? We can never conceal them
but be exposing them in Parliament
which is a forum available for that
purpose, I think we are establishing
a good tradition showing to the world
how democracy should correct these
mistakes. So, it is no good conceal-
ing these things. It has happened, and
it has happened in such a manner that
today large numbers of our country-
men feel that this Government is com.
pletely under the Iinfluence of and
working under a pressure from blg
business, corrupt officials etc.

The Home Ministry under the leader-
ship of the late Shri Lal Bahadur
Shastri had appointed the Santhanam
Committee. If those recommendations
had been accepted, I may tell you that
there would have been no occasion for.
such things to occur.

There is one particular recommen-
dation of the Santhanam Commit'ee
which 1 would like to bring to the
notice of the House. I do not wish to

. go into details but I shall read out

only the recommendation which reads
thus:

“Nothing but a total ban on all
donations by corporate bodies to
political parties will clear the at-
mosphere.’.

As a result of this discussion, if
Government decide that by law, they
will ban all donations by corpcrate
bodies to political parties, no matier
whether it is the Congress or Swsfan-
tra parties, then I think some purpose
will be served by this Motion. I hepe
Government will accept it.

Mr. Speaker: May I again repeat my
request that now that the whole
debate is over, the purpose has been
servedy the consequences would “~low,
we might not pursue those substitute
motions?

Shrl Harl Vishon Kamath: Before
that, may Ieskek a clarification from
the Prime Minister, that is, whether In
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[Shri Hari Vishnu Kamath]
response- to the proposal made by
my hon. collergue, Shri Dwivedy, Lisv.
ernmenti accept gur demand for & Com-
mission of Inquiry which will be a
public inquiry? If Government acvept
that, we will certainly consider that
request?

Shri Ranga: Unless it s a Commis-
sion of Inquiry, it will be rendered
nugatory and useless.

Shri Harl Vishnn Kamath: A public
inquiry.

Shrimati Indira Gandhi: I assure the
House that the personnel of the Com-
mittee will be of the kind which will
give confidence to the House,

st gew W wgTE @ HA
PR 9T 97 T @A |

Mr. Speaker: Is the Prime Minister
in a position to say at this momcnt

whether that would be a Commis:ion

of Inquiry?

Shri Hari Vishnu Kamath: And a
public inquiry?

Shrimati Indira
(Interruptions).

Gandhi: No. ., ..

Shri Harl Vishnu Kamath; It is a
shameful stand they are taking, an
unworthy stand. Guilly consrience.

Mer. Speaker: I am not concerned
with that. )

Shri Surendranath Dwivedy: Why
is she afraid of a Commission of In-
quiry?

Shri Hari Vishnu Kamath: Her
father had done it before in the case
of the Mundhra deal. Let her d.nulate
his example.

Shrimati Indira Gandhi: I am not
afraid of anything, but as I said, we
have accepted the recomendation of
the PAC In their report.
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Shri Surendranath Dwivedy: ‘This
must be spelt out.

Shri Ranga: The PAC had to work
under pressure . (Interruptions).
I am using the word calculatedly and
advisedly. You remember we head
taken objection to the Minister sppear-
ing before the PAC. Then the Mini-
sler said that he did not wish to exer-
cige any pressure. Therefore 1 had
that word in mind. I cannot forget it.

I have also been Chairman of the
Public Accounts Committee. I know
under what circumstances the Fublic
Accounts Committee makes itz recom-
mendations. But now it is not the
province of the Public Accounts Com-
mittee any longer., This House has
taken possession of this problem and
is seized of thig question. We have
discussed it for a whole day and
therefore, we must be satisfied that
what the Government want to do
would be a satisfactory thing. Farlier,
under different auspices, they thought
a Committee would be enough. But
now that is not enough. We want a
Commission of Inquiry under the
Commission of Inquiry Act with the
lega' right to summon and examioe
witnesses.

shri H. N. Mukerjee: I take it it is
the unanimous view of the Opposition
that the matter should be gone into
by a Commission of Inquiry and if
Government has the slightest interest
in behaving properly on this issue,
must accept it.

waa [ERY: o a79qF |
ot wg femd : wE T
wan AgEd - § F A e =
gATar &, AR W g o
shri S. M. Banerjee: 1 would liké

to mention hére what we want. My
substitute motion says:

“This House, »aving considersd
the 55th Report 6¢ the Public A¢-
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counts Committee recommends to
Government that a Commission
headed by a Supreme Court Judge
be appointed to investigate into
the whole deal”".

We want a Commission to be consti-
tuted under the Commission of In-
quiry Act with a Supreme Court
Judge to be associated with it. We
have made this suggestion only be-
cause we want to defend our glorious
tradition in the past. There was only
a memorandum against Shri T. T
Krishnamathari and he resigned. We
should have an inquiry commission,
we will press for it.

oft vy fomd : s WY, WO
w1 a1 f5 o qR qadd

weay wgwy ¢ fe e o A
AT g § 7 :

it oy fomd : ot oY s Hof
ot ¥ o gEarw 71ET ¥ gw A onT
]

wrR WEw ;. 39F FAC AT
froserT ar Ao ¥ Tar far &

ot vy fomd : Gr £ @ awar
2?7 & ook gE@ ® KW F@r

Rl .
Mr, Speaker: Mr. Limaye's substi-
tute motion.

Shri A. C. Guha: May I say a word?
I think the first issue to be decided
is whether any substantive motion

should be moved.

Mr. Speaker: I have to put the ques-
tion now. If they do not agree, what
can I do?

Shri 'Roghunath  Singh:
should be no substitute motion.

shri A, C. Guba: I want to know
whether any substantive motion on the
PAC report should he allowed or nol.

1440 (ai)LS—I11

There
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Mr. Speaker: It is not my sphere.:

'Shri Tyagi: It ig the sphere of the
House.

Shri A. C. Guha: Let a convention
be established with the consent of the
House. And ypou can give definite
directive or ruling on this.

Mr. Speaker: Can Mr, Dixit point
out any rule? .

Bhri Tyagi: It is the privilege of the
House, . . . (Interruptions).

Mr. Speaker: 1 am putting those
that would be in order; others I will
disallow, why should he be impatient?

Shri Tyagi: It is the privi'ege of the
House to formulate rules about its
procedure. I propose in connection
with the discussions of any report of
the PAC there should be no amend-
ment or no proposals, it should be only
discussed.

Shri Raghunath Singh: Not only
PAC, of any other parliamentary
committee,

Shri A. C. Guha: That was
advice.

your

Shri Madho Limaye: On a point of
order.

Shri G. M, Dixit: You should decide
the admissibility of the motions. (In-
terruptions). .

Mr. Speaker: All must sit down first, .

shri Tyagi: In all humility I beg
to submit before the House that diffi-
cu'ties will arise because the PAC or
the Estimates Committee are elected
by the single transferrable vote;  if
{heir unanimous recommendations are
discussed here and there is division,
the quesgion will arise whether there
should be loyalty to the Committee or
{o the respective parties. That will
be most embarrassing. 1 therefgre
suggest that we might introduce a rule
that whenever 'such committee’s re-
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[Shri Tyagi)
commendations are discussed, there.
will be no motion on that.

8bhrl Raghunath Singh: That was

your suggestion also in the beginning,

Shri G. N. Dixit: | submit you were
pleased to observe that you wou'd
decide the admissibility of these sub-
stitute motions. My subhission is
this, that you in your wisdom have
allowed the discussion of this Com-
mittee's report. There is no rule, bui
you have got power and in the exer-
vise of that power, as a very special
*agse, for the first time, as you said,
nfter freedom, you have allowed this
discussion. Therefore, it is entirely
up to you to restrict either the discus-
sion as you restricted or the substitute
motions or the voting, and therefore,
really speaking, it is entirely your job,
yvour duty, your charge to take a deci-
sion on the point of admissibility, and
not of the House, and therefore I sub-

_mit it will be creating a good tradi-
tion if you take a decision.

Shri Raghunath Singh: The House
shou'd formulate a rule according to
your suggestion that no parliamentary
committee's report should be discuss-
ed here. They are elected by parlia-
ment, and it will be a vote of no con-
fidence against them.

stag fomd : ¥ gw smEEw
FT e & 1| Pt #7 1 Sta vav st
Y Y W Ty atza By wlgere
IR sgraEr wiUET 9uEr § o 9wy
fardr a8 . .

s AR AT AT TH

st wy fowmd : § o1z g Wl
T A @M E | qg AT AT Awfeaw
TEITT §, A ATLNLIZ RO 3, 4
aw g1 {a § 1 ag fradi s
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Shri Dandeker (Gonda): Sir, |
agree with Mr. Tyagi that reports of
the PAC ought never to be the sub-
jegt of ai)praval or disapprovai; il
would be a ‘dreadful thing if they, too,
become matters of approval or disap-
proval, or matters of party polilivs;
the rat will then go right down into
these Committees. The consegucnces
wou'd be very serious. I, therelore,
submit that it should not be the sub-
ject of voting.

Shri Nambiar: I may submit that
this unfortunate thing can be avoided
provided from the' other side they ac-
cept the commission of enquiry, a pub-
lic enquiry under the Commission of
Enquiry Act. Then, the Opposition is
prepared to withdraw all these amend-
ments and substitute motions. That is
the only way.

Shrl H. N. Mukerjee: Mr. Namblar
was absolutely right in suggesting that
if only the responge from the Govern-
ment was anything like that, we would
never have pressed for the substitute
motion. The fact remains that this is
the most extra-ordinary discussion
which you have permitted because of
an extra-ordinary situation having
arisen and that having taken place, we
have to make up our mind and be-
cause the Government side had pro-
voked us and has refused to offer a
Commission of Enquiry, we are driven
to this position. It is no good quoting

,the British precedent in part; it is no

good believing in your saying: heads
1 win_ tails you lose. The PAC in UK
is headed by a membhar of the'opposi-
tion while in this country they have
never fo'lowed that kind of precedent.
When it is to their advantage they
want to take the British precedent
that the PAC repart could never be
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discussed except in a particular way.
Since we have discussed this matter
and since there are certain rights in-
herent in Parliament and we  have
taken notice of it and ag Mr. Ranga

said a little while ago we are in pos-.

session of this matter, it has gone be-
yond the PAC and the House has also
made it clear in substitute motions
categorically that we are entirely be-
‘hind it and applaud the report of the
PAC; there is not the slightest sugges-
tion of disrespect to the PAC. It is
only because of our indignation at
Government's trying to  shield and
whitewash people who have perhaps
made’ very indecent gains in this
matter, it is only because of that we
are driven into asking for a vote on
the substitute motion.

‘8hri A. C. Guha: Repeatedly, it was

decided by the Speaker that there
should not be any discussion about re-
ports of the PAC or of the Estimates
Committee. I would like to recall
here a  relevant quotation from a
speech by Shri Ayyangar while he
was Speaker. In the course of his
address, he said:

“If after the presentation of the
report a discussion is allowed on
the report, a minister who may
not see eye to eye with the com-
mittee will- gather support on the
general principles, on political
grounds and on such an issue
being raised in an acute form the
usefulnesg of the report will be
nullified.” )

A discussion has been held and it is
only that the report may be discussed.
But if you allow any vote to be taken
on any substitute motion, the House
will be divided. It is a report of the
House; there cannot be any division of
the House on its own report; there
cannot be any vote or any substitute
motion. That should be as a basic
principle and not conditions demand-
ed by the Members and agreed to by
the Government. . . . (Interruptions).

Bhri §. K. Patil; Mr. Speaker, this
particular amendment the contents of
-
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which were read out just now ap-
plauds and approveg what the PAC
has done. Imagine, Mr. Speaker, if
this amendment is voted down, it
means that we are casting a slur on
the working of the PAC,

Shri Madhu Limaye: Why wvote it
down?

Shri 8. K. Patil: You have to listen
'+ . .It will cast a slur on those who
voted against that proposition because
we have no choice. It has always
been held in our legislatures  that
approval  carries with it also the
chance for. disapproval, if it gets de-
feated. Therefore, when we have
made a suggestion, it is not on the
merits whether the report is good or
bad. 1f we start the practice of =p-
proving a report, it a'so means that
there may be some who may disap-
prove of that report also. . .. (Inter-
ruptions.) I do not take your opinion.
The substitute motion is in a differen*
category; there are other substitute
motions that have been raised. The
actual motion here says that we ap-
plaud and approve of that report, If
you put it to vote and if it is voted
down, it would mean that those who
have voted it down have no respeci
for the decision of the PAC. There-
fore, whatever might be the condi-
tions, you will be bound to hold that
this amendment is strictly out of order,
(Interruptiom).

An hon, Member: What is the assur-
ance?

Shri 8. K. Patll: ‘Assurance has

nothing to do with this motion..

<t vy fomd : sene wErT, iz
o1 WTET & | F4T Ao Wo Hlo F7 Fruig
g arEf de 2 7

Dr. M. B. Aney: The rules say that
the mdtion on the PAC report will
not be voted upon at all. The parti-
cular motion before the House ‘will
certain'y give rise to the possibllity
of another opposite motion being
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brought here. So, that should not be
taken into consideration, Let the
report of the PAC be taken as final
and it should not be put to the vole
at all.

=Y wq femd : meaw  wEew, Oy
TTE § W ey et foaw fraw
Eaargm & o yaga § s
o fraat # g7 awa & faq ofEda
fipar s, @1 ga% a™RA % & AT
g, foaaT & vz &0 GO w80 | ag
wfxar & fraw 388 ¥ weadtg =={wA
oi% ®F | HIT ®E T A4 o
"I ¥ TAT FIAT ArEd & A wzEer
WETEY & | F agEa F IR0 QAT F1
e & Afem o & wdwr 6y G
ar W & A faim s

ﬁwérmﬁw 388 #T W17
&A1 JTgal g, A1 §F THFTE

“388. Suspension of rules; Any
member may, with the consent of
the Speaker, move that any rule
may be suspended in its applica-
tion to a particular motion before
the House and if the motion is car-
ried the rule in question shall be
suspended for the time being.”

afy zg @ gar &, A1 W9 W=
® 364 HIT 365 F WA FTH FTAT
q¥m, W1 §9 AT §

“364. A matter requiring the
decision of the House sha'l be
decided by means of a question put
by the Speaker on a motion made
by a member.

365. When a motion has been
made the Speaker shall propose.
the question for consideration, and
put it fo' the decision of the
House, . , » N

i

utit g a7 & | W w7 P
¥ WA TN FET O, wqAT w
388 ¥ wfaf oy s wpf T A & 0
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Shri Shivajl Rao 8. Deshmukh
(Parbhani): Sir, before you call upon
the Minister, I have to make a point.
The discussion on this motion started
at 1.35. The time allotted was five
Those five hours are over.
S0, unless the House extends the time
allotted to it, nothing more can b2
done now.

=t vy fomd : &q97 9z gt ™™
2 1 v T qfig A4 W AwaAr g

Shri Satya Narayan Binha: With
your permission, Sir, I would like to
refer to my appeal and the request
which I had made earlier when this
discussion started.

My hon. friend, Shri Patil, has ex-
plained what difficu’ties and piquant
situations would be created if the gub-
stitute motion is put to vote, As sume
of our friends said, in an extraordinary
situation, you have allowed this
motion to be discussed and we agrced
to that. It shouyld not go further.

I would appeal to the House to
consider this matter dispassionately.
If this precedent is established, in
future it will create a lot of difficui-
ties. Therefore, we have to weigh the
two. I would, therefore, request you
to suspend Rule 342 so that the House
may be entit'ed to decide whether or
not the substitute motion should be
adopted.

I beg to move:

“That Rule 342 of the Rules of
Procedure and Conduct of Buasi-
ness in Lok Sabha in its applica-
tion to the substitute motions
moved today to Shri Surendranath
Dwivedy’s motion regarding the
Fifty-fifth Report of the Public
Accounts Committee, be, suspend-
ed.”

w

oft ww.aeiT et : weaw wEET,
% a9 & qraT ¥ = KA A ¥ ww AW
& wad #T QT ¥ AT 9T OF W
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FAT ATGAT § 1 A fF o7 cqrlr o
Ero Wil § FgT &, 7g a1 foreger wvew @
i afers Tordza 28 w7 fedg T
w9 92T § et 9F6TC & Aqagm F g
g OF TE AqT TOTT &1 shrem
FE | AT qATE gAY A 57 ad-wwe
¥ a9 ATgdr § W T9aa A OEH
gd-gz & qarT AEr &, a1 IqW
qF g IUq § | AT F a9 & 98 weag
" ey gt o @ € fr e wi ow
eqf¥ 7 FHIMA WTE CGEEATAO W ORAT,
gafdaw 37 f1 79774 & fag FHT A%
QT BT FIETC AE At o @
g 1 wwferg afz qurr dadt ot wrgw a1
ofsg 3 go &6 W16 AT
& FT K EfET ®T A, d WA
FCHIE AAT Hq-HEHZ ¥ 99 a0 |

Shri Nambiar: That wil] solve the
problem.

Mr, Speaker: This has been said
so many times; it is for the Govern-
ment, .

Shri 5. M. Banerjee: On a point of
order, Sir. Since a motion is ukely v
be moved either by the Leader of the
House or a member of the ruling party
suspending the rule, before you con-
sider that, I would invite your kind
attention to rule 364:

“a matter requiring the decision
of the House sha'l be decided by
means of a question put by the
Speaker on a motion made by a
member."

1 am afraid it is too late mow. That
question has been put. I would ap-
peal to you. Kindly consult the re-
cord, I would appeal to your sense
of impartiality and justice. Susptn-
sion of the rule will mean the rape
of democracy in this House.

Mr. Speaker: 1 did propose the
question, but that cannot be called as
putting the question. Now, if a

-
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motion has been made for the suspen-
sion of the rule, I have to attend to it.

The qustion is:

“That Rule 342 of the Rules of
Procedure. . . .

Shri Daji: Before that you must put
the motion first.

ot g fermd : wefo & weEATT O3
qEw gHTr =fam |
Mr. Speaker: The question is:
“That Rule 342 of the Rules of
Procedure and Conduct of Busi-
fiess in Lok Sabha in its applica-
tion to the substitute motions
moved today to Shri Surendranath
Dwivedy's motion regarding the
Fifty-fifth Report of ‘the Public

Accounts Committee, be suspend-
ed.!l

Bhrl Daji: We will speak on this.

Shri Hari Vishno - Kamath: This .
motion has come without notice and
it should be held over till tomorrow.
We want to have a discussion on it.

Mr, Spepker: It is not necessary
for suspension of a rule. Those in
favour will say ‘Aye’.

Several hon. Members: ‘Aye’.

Mr. Speaker: Those against
say ‘No'.

will

Some hon., Members: No.

Mr. Speaker: The ‘Ayes’ have it.

Some hon. Members: The ‘Noes'
have i
Mr. Speaker: Let the lobbles be

cleared. The Lobbies have been
cleared.
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I will put the motion to the
House. The question is:

“That Rule 342 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the substitute motions
moved today, to Shri Surendra-
nath Dwivedy's motion regarding
the Fifty-fifth Report of the Pub-
Ue. Accounts Committee, be sus-
pended.” *

Those in favour may say 'Ave’

Several hon. Members: Aye

Mr Speaker:
say ‘No".

There is none against now. .

I think the Ayes have it. The Ayes
have it; the Ayes have it. The motion
is carried.

The motion was adopted.

Shri Satya Narayan Sinha:
move:

“Thal no substitute motion mov=
ed today to Shri Surendranath
Dwivedy's motion regarding the
Fifly-fifth Report of the Public
Accounts Committee, be put 4o
the vote of the House."

‘Shri N. Dandeker: Sir, there may
be one substitute motion which I may
want to be put to the vote of the
House. 1 would like to know what
the motions are which are not to be
put to the House.

Shri Tyagi: 1 want to further sug-
gest that the Committee for Rule-
making Jnay be entrusted with the
task of looking into this issue.

Mr, Speaker: The motion now put
is that no substitute motion should
be put to the House. One is by Shri
Madhu Limaye about approval, second
one by Shri Banerjee that a Commis-
sion headed by a Supreme Court
Judge be appointed, the third one is
by Dajji about enquiry, a foyrth one
by Shri Kamath wurging upon the
Government to gppoint immediately a
Commission of enquiry, and a fifth
one by Shri Pant about which you
have already head, abbut approval of

Those against may

Sir, 1
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(C.A))

Government's action, which also I

did not admit.

Bbrli N. Dandekar: What s the way
to deal falrly wiith this matter will
it be put one by one so that 1 can
sxpress my opinion on each of them?

Mr. Speaker: None of them is to
be put.

Shri N. Dandeker: If I want to
express my opinion favourably in any
one case by giving my vote as a Mem-
ber of the House......

Mr. Speaker: The motion is that
all these substitute motions to the
motion for consideration of the PAC
Report should not be put,

That is all that we are voting upon
now.

The question is:

“That no substitute motion
moved today, to Shri Surendranath
Dwivedy's motion regarding the
Fifty-fifth Report of the Public
Accounts Committee, be put to
the vote of the House.”

Those in favour may say 'Aye’.
Several hon. Members: Aye.

Mr. Speaker: Those against will
say ‘No'. '

I think' the Ayes have it. - The
Ayes have it; the Ayes have it. The
motion is carried.

The motion was adopted

Mr, Speaker: The House will now
take up the Calling Attention Notice.
Shri Nanda. .

18.56 hrs,
CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE—Contd.

REPORTED COMPLAINT OF CHIEF MINISTER
oF JaMMu AND HASHMIR STATE AGAINST
CENTRAL GOVERNMENT

The Minister of Home Affairs (Shri
Nanda): Sir, Government's attentlon
was dnwntoupg‘hlnthc?mautm



